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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application 

Original Application 

Original Application 

Original Application 

Original Application 
And 

Original Application 

No.62 of 2002 

No.68 of 2002 

No. 2 of 2002 

No.69 of 2002 

No.70 of 2002 

No.151 of 2002 

Date of decision: This the 19th day of August 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

O.A.No.62/2002 

Sint Usham Kamila Devi 
Md. Abdul Kalam Shah 
Sri Thokchom Basanta Singh 

All are working as Computer in the 
Office of the Directorate of Census Operations, 
Manipur, Imphal. 	 . ...... Applicants 

By Advocates Mr B.K. Sharma, Mr S. Sarma, 
Mr U.K. Najr and Ms U. Das. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Home Affairs, 
New Delhi. 
The Registrar General of India, 
New Delhi. 
The Director of Census Operations, 
Manipur, Imphal. 

The Assistant Director of Census Operations, 
Manipur, Imphal. 	 Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I Chowdhury and Mr B.C. Das. 

O.A.No.68/2002 

Shri Bimalananda Das, 
S/o Shri Amalananda Das, 
Resident of Village Mirza, 
P.S.- Palashbari, Kamrup, Assam. 
Shri Nagen Rabha, 

S/o Shri Bipin Rabha, 
Village- Shar Khari, P.O.- Loharaghat, 
P.S. Palashbari, Kamrup, Assam. 
Shri Arjun Baruah, 
S/o Shri. Arjun Baruah, 
P.0.& Village- Arikuchi, 
Nalbari., Assam 	 Applicants 

By Advocates Mr N. Chanda, Mrs N.D. Goswami 
and Mr G.N. Chakraborty. 

- versus - 

___ 
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The Union of India, through the 
Secretary to the Government of India, 
Ministry of Home Affairs, New Delhi. 
The Registrar General of Census OperatiOnsi 
New Delhi. 
Shri J.K. Banthia, 
Registrar General of Census Operatioflsi 
New Delhi. 
The Director Census OperatiOnsi 
Assam, G.S. Road, Guwahati.. 
The Deputy Director of Census OperatiOflsi 
Assam, G.S. Road, Guwahati. 
Shri N.C. Sen1 
Deputy Director of Census OperatiOflS 
Assam, G.S. Road, Guwahati. 	 ......RespOfldeflts 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
L1r K.N. ChoudhurY, Mr I. Chowdhury and Mr B.C. Das. 

O.A.No.2/2002 
Shri Bikul Chandra Hazarika, 
S/o Late Bhanashyam Hazarika, 
P.S. Kampur, District- Nagaon, Assam. 	.......Applicant 

By Advocates Mr M. Pathak and Mr D. Barua. 

- versus - 

The Union of India, through the 
Secretary to the Government of India, 
Ministry of Home Affaris, New Delhi. 
The Registrar of Census OperatioflSi 
New Delhi. 
The Director of Census OperatiOflSs Assam, 
G.S. Road, Guwahati. 
The State of Assam, represented through the 
Secretary to the Government of Assam, 
Personnel (B), Dispur, Guwahati. 	......Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

0 .A. No. 69/2002 
Shri Tara Charan Kalita, 
S/o Shri Samudra Kalita, 
Resident of village No.1 Jiakur, 
P.0.-Kukurmara, District- Kamrup, Assam. 
By Advocates Mr M. Chanda, Mrs N.D. Goswami and 
Mr G.N. Chakraborty. 

- versus - 

The Union of India, through the 
Secretary to the Government of India, 
Ministry of Home Affairs, New Delhi. 
TheRegistrar General of Census OperatioflSi 
New Delhi. 
Shri J.K. Banthia, 
Registrar General of Census Operationss 
New Delhi. 
The Director of Census OperatiOflss 
Assam, G.S. Road, Guwahati. 
The Deputy Director of Census OperatiOnSi 
Assam, G.S. Road, Guwahati. 
Shri N.C. Sen, 

b___V 	

Deputy Director of Census OperatiOflsi 
Assam, G.S. Road, Guwahati 	 Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G..S.C., 
Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

- j 
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O.A.No.70/2002 

Smt Ratna Bhattacharjee 
Shri Karuna Ram Das 

Working as Computer/Assistant Compiler 
• respectively in the Office of the 

Director of Census Operations, 
Assam, Guwahati (since terminated). 

By Advocates Mr M. Pathak and Mr D. Barua. 

Applicants 

- versus - 

The Union of India, 
Through the Secretary to the 
Government of India, 
Ministry of Home Affairs, 
New Delhi. 
The Registrar General of India, 
New Delhi. 
The Director of Census Operations, 
Assam, 
G.S. Road, Guwahati. 
The Deputy Director of Census Operations, 
Assam, 
G.S. Road, Guwahati. 
The Assistant Director of Census Operations, 

	

Assam, Guwahati. 	 Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

:o.A.No.151/2OO2 

$hri Indrajit Das, 
sb Late Jitendra Lal Das, 
do Miss Chandana Das, 

	

Bishnupur, Guwahati 	 Applicant 

By Advocates Mr M. Chanda, Mrs N.D. Goswami 
and Mr G.N. Chakraborty. 

- versus - 

The Union of India, through the 
Secretary to the Government of India, 
Ministry of Home Affairs, 
New Delhi. 
The Registrar General of Census Operations 
New Delhi. 
The Director of Census Operations, 
Assam, 

G.S. Road, Guwahati. 
The Deputy Director of Census Operations, 
Assam, G.S. Road, Guwahati. 
Shri N.C. Sen, 
Deputy Director of Census Operations, 
Assam, G.S. Road, Guwahati. 
The Assistant Director of Census Operations, 
Assam, Office of the Direátor of Census Operations, 
Assam, G.S. Road, Guwahati. 	 ......Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
r K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

LA. 

-• 	 •: 
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OR D E R 

CHOWDHURY. J. (V.C.) 

All these applications were taken up together for 

consideration, since it involves commonality both in facts 

and law as well. 

The basic 	issue pertains to absorption of 

retrenched Census employees of 1991. All the applicants 

were engaged during the Census Operations and they were 

retrenched when the Census Operation was over. 

The three applicants in O.A.No.62 of 2002 are 

working as Computer in the Office of the Director of 

Ceflsus Operations, Manipur. The three applicants knocked 

the door of this Tribunal for their absorption under the 

respondents on commencement of 2001 Census. They preferred 

three separate applications before this Tribunal which 

were registered and numbered as O.A.No.89 of 2000, O.A. 

No.363 of 1999 and O.A.No.51 of 2000. It was pleaded that 

those O.A.s were disposed of by this Tribunal with the 

direction on the respondents for appointment of the 

applicants against available vacancies. The respondents 

submitted Review Applications and sought for review of the 

Judgment and Order of the Tribunal. By order dated 

11.1.2001 all the Review Applications were dismissed. The 

respondents thereafter preferred Writ Petitions before the 

High Court assailing the order of the Tribunal. By a 

common Judgment and Order dated 7.6.2001 the High Court 

dismissed all the seven Writ Petitions. The full text of 

the operative part of the Judgment and Order dated 

7.6.2001 .......... 

- 
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7.6.2001 is reproduced below: 

"While dismissing the writ petitions, we 
hereby direct the petitioners to carry out the 
directions given by the CAT within two weeks. 
However, we, as a matter of abundant caution, make 
it clear that the petitioners would offer the 
vacancies to the retrenchees according to their 
length of service. A person with longer length of 
service in a particular category would be offered 
the job first and then the other retrenchees in 
that order. After exhausting the retrenchees, if 
there are still more vacancies available, those may 
be filled by any other method provided under the 
Rules. These directions would be applicable to all 
the retrenchees irrespective of whether or not they 
were applicants before the CAT." 

4. 	By order dated 30.7.2001 the three applicants in 

0.A.No.62/2002 were re-engaged as Compiler, they being the 

seniormost retrenched employees of 1991 Census, subject to 

the following conditions: 

"1) Their re-engagement will not bestow upon them 
any right for regularisation in the posts in which 
they are appointed and in any other posts and 
their services shall be terminated at any time 
without assigning any reason thereof; 

As the posts are created to attend to the 
additional work of Census of India 2001 and likely 
to be discontinued on or before 20.2.2002 their 
services 	shall 	stand 	terminated 	on 	the 
discontinuation/abolition of the temporary posts 
created for Census of India 2001 and the Govt. 
shall have no liability .  thereafter. 

The re-engagement is given strictly as per 
seniority as per the directions of the Hon'ble High 
Court in the aforesaid order against the available 
vacancies." 

I-, 

Being aggrieved by the action of the respondents for 

engaging them for limited period instead of regularising 

them, the applicants moved this Tribunal assailing the 

legitimacy of the action of the respondents. 

5. 	In 0.A.No.68 of 2002 the three applicants were 

engaged by the respondents in connection with the 1991 

Census work. They continued to work in the department and 

their services were terminated in December 1993. They 

assailed the order of termination before the Tribunal in 

L-1.1--O.A.No.269 of 1993. The Tribunal by Judgment and Order dated 

5.6.1998........ 

-.------ .-. 	 . 



5.6.1998 disposed of said O.A. directing the respondents 

to act as per law enunciated by the Apex Court in Union of 

India Vs. Dinesh Chandra Saxena, reported in 1995 (29) ATC 

585. The applicants made representation before the 

authority. Failing to get appropriate remedy all the 

applicants including applicant Nos.l and 2 again moved the 

Tribunal by filing O.A.No.161 of 1999. By Judgment and 

Order dated 16.2.2000 the Tribunal directed the 

respondents to absorb the applicants in vacancies that 

would occur for census operations of 2001. Similarly, the 

applicant No.3 also preferred O.A.No.76 of 2000 before the 

Tribunal, which was also disposed of on 25.2.2000 in 

similar fashion. The respondents, however, took steps for 

appointing persons by transfer on deputation to fill up 

the posts available for census of India 2001. At that 

stage, the three applicants alongwith one Harish Chandra 

Rabha moved the Tribunal assailing the methodology of 

recruitment for filling up vacancies of the 2001 Census 

overlooking their case for absorption. The matter was 

finally disposed of by Judgment and Order dated 6.2.2002 

in O.A.No.142 of 2000. The Tribunal held that the case was 

squarely covered by the decision of the Tribunal finally 

merged in the decision rendered by the Gauhati High Court 

in WP(C) Nos.2531/2001, 2532/2001, 2533/2001, 2534/2001, 

2535/2001, 2536/2001 and 2537/2001 on 7.6.2001. By the 

impugned order dated 28.2.2002 the applicants' services 

were discontinued with effect from the afternoon of 

28.2.2002. Hence the three applicants moved the 

O.A.No.68/2002 assailing the legitimacy of the order dated 

28.2.2002. 

.. 

-II 

11 
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The other four a pp1ications . namelY,0.A.N0/ 2 OO 2 1 

O.A.No.69/2002, O.A.No.70/2002 and O.A.No.151/2002 are 

also factually similar. Therefore, further discussions on 

these cases are not made. 

The respondents contested the case and submitted 

their written statements. In the written statements the 

respondents pleaded that as per the order of the Tribunal, 

the applicants were ordered to be appointed against Census 

related posts and they were appointed against Census 

posts only and their services were terminated' as soon as 

the Census Operation was over. 

8. 	We have heard the learned counsel for the parties 

at length. After the decision rendered by the High Court 

in WP(C) Nos.2531, 2532, 2533, 2534, 2535, 2536 and 2537 

of 2001 vide Judgment and Order dated 7.6.2001, the matter 

• stood concluded. All the decisions rendered by the Central 

Administrative Tribunal got merged in the decision of the 

High Court The High Court upheld the decision of the 

Central Administrative Tribunal and concurred with the 

reasoning adopted by the Tribunal. The matter did not end 

there. The High Court further directed the respondents to 

offer vacancies to the retrenchees according to length of 

service. The person with longer length of service in a 

particular category was to be offered job first than 

other retrenchees. After exhausting the retrenchees, if 

more vacancies came to surface, the authorities were 

directed to fill up the posts by other methodology 

provided by the Recruitment Rules. The High Court 

clarified that order and stated that the Judgment and 

Order of the High Court dated 7.6.2001 would be applicable 

to....... 
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"S  

to all the retrenchees irrespective of whether or not they 

were applicants before the Tribunal. Retrenchees mean,, 

persons who were retrenched in 1991 Census. The Tribunal, 

more particularly the High Court also referred to the 

decision rendered by the Supreme Court in Government of 

Tamil Nadu and another Vs. G. Mohamed Ammenudeen and 

others, reported in (1997) 7 SCC 499. As per the letter 

and spirit of this decision, the retrenchees were to be 

absorbed in terms of the direction issued by the High 

Court in conformity with the principles laid down in Md. 

Ammenudeen (Supra). In Dinesh Chandra Saxena (Supra), 

on the fact situation the Supreme Court was not inclined 

to issue a direction for framing any scheme for 

regularisation of those persons, more so since they were 

engaged on contract basis for a limited period on a fixed 

pay. Nevertheless, the Supreme Court directed the 

Directorate of Census Operations, Uttar Pradesh to 

consider the retrenched employees for direct recruitment 

in regular posts in the Directorate of Census Operations 

iittar Pradesh in the manner indicated in the judgment. 

Therafter the Supreme Court had the occasion to deal with 

the matter in G. Mohamed Ammenudeen and others (Supra) in 

Civil Appeal No.810 of 1998. The Supreme Court passed an 

interim order on 11.3.1999 directing respondent authority 

to frame a scheme to absorb the respondents (in C.A.810/ 

1998) and other employees who were retrenched and who were 

similarly placed. The Supreme Court in the aforesaid order 

noted the peculiarity of service of the Census employees 

who were engaged for a limited duration and thereafter 

they were retrenched on completion of the project, thereby 

1oing both the employment and their position in the 

queue in the employment exchange. The respondent authority 

was ........... 

- - 
- 



was accordingly directed to work out a scheme for their 

absorption. The record of the proceedings of the Supreme 

Court dated 11.3.1999 in C.A.No.810/1998 was reported in 

2001 (9) SCC 750. Sequel to the order of the Supreme 

Court, the State of Tamil Nadu prepared a scheme and 

submitted before the Supreme Court. The Government O.M. 

No.144 dated 11.8.1999 was brought to the notice of the 

Supreme Court, which reads as follows: 

1) 	Retrenched employees of the Census 
Organisation in Tamil Nadu with not less than six 
months' service were placed in priority (iii) list 
under Group III for employment assistance through 
employment exchanges. 

A period of three years was ordered to be 
excluded in computing their age for appointment 
through the Tamil Nadu Public Service Commission 
and the employment exchanges, provided they had 
rendered temporary service of at least six months 
in the Census Organisation of this State. 

The rule of reservation was to be 
followed in making the appointment of retrenched 
census employees." 

The matter was finally disposed of by the Supreme Court by 

Judgment and Order dated 28.9.1999 ((1999) 7 SCC 499). 

The Supreme Court, on consideration of all the materials 

on record found that clauses (i) and (ii) of 

aforementioned O.M. would cause hardship and would not be 

workable and accordingly directed the State Government to 

delete these two conditions and ordered that all that may 

be insisted upon was that retrenched employees of Census 

Department could be placed in Group IV and the condition 

relating to the exclusion of three years from their age 

was to be deleted. The matter again came up before the 

Supreme Court in Contempt Petition (C) No.103 of 2000 etc. 

(in CA No.810/1998) in N. Palani Vs. Thiru A.P. Muthuswami 

and another, reported in (2001) 9 SCC 748. The Supreme 

Court as per order of the Supreme Court issued 

Notification........ 

T 
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Notification to the following effect vide GOMs No.144, 
	 k 

P&AR dated 11.8.1999: 

"(a) All the retrenched employees of Census 
Organisation shall be placed in priority (iii) list 
under Group IV for employment assistance through 
employment exchanges for sponsoring against the 
vacancies arising in State Government, local bodies 
and public undertakings. 

• 	(b) 	The 	retrenched 	employees 	of 	Census 
Organization shall be shall be exempted from the 
age-limit prescribed in the relevant Service Rules 
governing the posts in which they are to be 
appointed. This concesssion shall apply only to the 
retrenched employees of 1991 Census." 

The Supreme Court found that clause (a) was not justified,, 

by asking that ex-employees were to be sponsored again by 

employment exchanges and that condition would not be in 

conformity with the order of the Supreme Court. The 

Supreme Court accordingly directed that the proper course 

would be to consider their cases as retrenched employees 

in a separate category and work out a scheme to fit them 

against appropriate posts. It may be mentioned that all 

the aforesaid cases relate to appointment made by the 

State Governments for the purpose of assisting and 

conducting the census and in that context the Supreme 

Court directed the State Government. 

9. 	Admittedly, the applicants in these applications 

were engaged by the respondents alone. The directions were 

issued for absorption of the retrenched employees. We find 

no justification for giving any narrow, constricted, rabid 

and abtruse restrictions to the judgment of the court. The 

respondents sought to mean as if the directions were 

confined for vacancies of Census Operation of 2001. 

Whatever misgivings could have been there was cleared 

by the decision of the High Court in WP(C) Nos.2531, 2532, 

L 2533, 2534, 2535, 2536 and 2537 of 2001. The High Court 

referred to the decision of G. Mohamed Amenudeen and 

others (Supra) and directed to offer vacancies to 

retrenchees......... 

- 	
- 

- - 
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retrenchees according to their length of service and 

only after exhausting retrenchees if there were still 

vacancies available those could be filled as per the 

Recruitment Rules. Appointment by Recruitment Rules itself 

means regular appointment and not appointment by way of 

stop-gap arrangement. The contention of the respondents 

that the claim of the applicants was to be confined to the 

Census posts alone and therefore, the judgment was not 

meant to be used for regular absorption, in our view is 

an ultra-technical attitude. In this connection it would 

be appropriate to recall the observation of Bose, J. in 

State of Up. Vs. Mohd. Nooh, reported in 1958 8CR 595 

(613 and 614), where he observed 

'I  .............Justice should, in my opinion 
be administered in our courts in a common sense 
liberal way and be broad-based on human values 
rather than on narrow and restricted considerations 
hedged round with hair-splitting technical1 
ities.............. 

The High Court direction was not confined only to 

the applicant, but to all retrenched employees 

irrespective of whether they were applicants before the 

Tribunal or not. The order was made for absorption of the 

Census retrenched employees in the light of the judgment 

rendered bythe Apex Court in Mohamed Ammenudeen (Supra). 

As stated earlier the decision of the Tribunal was 

subject to judicial review under Article 226. The 

respondents went for such judicial review before the High 

Court and judgment was rendered by the High Court at the 

instance of the respondents. The Judgment and Order 

rendered by the Tribunal was merged with the decision of 

the High Court alone and is subsisting and operative and 

therefore, capable of enforcement. The Constitution Bench 

in Collector of Customs, 	Calcutta Vs. 	East 	India 

Commercial Co. Ltd, reported in (1963) 2 SCR 563 (568) 

made......... 

• 7. 
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made the following observation: 

The question therefore turns on whether the 
order of the original authority becomes merged in 
the order of the appellate authority even where the 
appellate authority merely dismisses the appeal 
without any modification of the order of the 
original authority. It is obvious that when an 
appeal is made, the appellate authority can do one 
of the three things, namely, (i) it may reverse the 
order under appeal, (ii) it may modify that order, 
and (iii) it may merely dismiss the appeal and thus 
confirm the order without any modification. It is 
not disputed that in the first two cases where the 
order of the original authot'ity is either reversed 
or modified it is the order of the appellate 
authority which is the operative order and if the 
High Court has no jurisdiction to issue a writ to 
the appellate authority it cannot issue a writ to 
the original authority. The question therefore is 
whether there is any difference between these two 
cases and the third case where the appellate 
authority dismisses the appeal and thus confirms 
the order of the original authority. It seems to us 
that on principle it is difficult to draw a 
distinction between the first t wo kinds of orders 
passed by teh appellate authority and the third 
kind of order passed by it. In all these three cases 
after the appellate authority has disposed of the 
appeal, the operative order is the order of the 
appellate authority whether it has reversed the 
original order of modified it or confirmed it. In 
law, the appellate order as an appellate order of  
reversal or modification. °  

The Supreme Court interpreted the aforesaid case in the 

light of Sections 96, 100 and 115 of the Civil Procedure 

Code, 1908. The Doctrine of Merger is applicable in the 

case of a decision rendered by a Tribunal resolved by the 

decision of the superior court. Powers of adjudication. 

ordinarily vested in courts are now being exercised under 

the law by Tribunals and other constituted authority. In 

S.S. Rathore Vs. State of M.P., reported in (1989) 4 SCC 

582, it was, in fact held that there was no justification 

for bringing any distinction between Courts and Tribunals 

with regard to the principle of merger. 

H 
--- 
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r , 	12. 	in view of the clear pronouncement by the Tribunal 

and subsequently upheld by the High Court we asked Mr K.N. 

Choudhury, learned counsel for the respondents as to 

whether the matter could be resolved by the authority. Mr 

K.N. Choudhury in course of hearing placed before us a 

communication sent by Deputy Registrar General of India, 

vide Memo dated 15.7.2002. The full text of the 

communication is reproduced below: 

"I am directed to refer to your letter 
No.DCO(E)175/2000/5782 dated 5.7.2002 and to say 
that 	the following concessions are already 
available to those employees who were temporarily 
engaged purely on ad-hoc and temporary basis 
against the short term posts created in connection 
with the Census and whose services were terminated 
after abolishing the temporary posts. 

As per the judgement of the Hon'ble Supreme 
Court of india, dated 24.02.1995 in Civil 
Appeal No.73169 of 1991 Union of India & 
Ors. Versus Dinesh Kumar Saxena & Ors. the 
retrenched Census employees are entitled to 
be considered along with general candidates 
for appointments in any regular vacancies if 
such employees are otherwise qualified and 
eligible for the posts. For this purpose the 
• length 	of 	temporary service of such 
employees in the Census department shall be 
considered for relaxing the age for such 
appointment. 

in terms of the order dated 7th June, 	2001 
passed by the Hon'ble High Court, Guwahati 
in Writ petition NO.2531/2001 to 2537/2001, 
the retrenched Census employees are entitled 
to be temporarily re-engaged against the 
vacant temporary posts created in connection 
with Census, 2001 in the order of their 
seniority i.e. a person with longer length 
of service in a particular category would be 
offered the job first and then the other 
retrenchees in that order. 

It is also submitted that the applicants to 
the aforementioned OAs can not be regularized 
against the regular vacancies in view of the 
following as per the advice from Deptt. of 
Personnel & Training:- 

1. Recruitment to the regular posts is made in 
accordance with the Recruitment Rules which 
are framed under Article 309 of the 
Constitution of India. The recruitment 
rules for regular appointment can not be 

dispensed ......... 

- 	 - - 	 - - - - 
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dispensed with for regularising the persons 
engaged for short-term work. Any relaxation 
would 	have 	far-reaching 	adverse 
implications 	in 	several 	Ministries/Depart- 
ments 	under 	the 	Government 	and 	in 	other 
parts of the country. 

Appointment 	to 	the 	regular 	posts 	is 	made 
through the prescribed channels viz. 	Staff 
Selection 	Commission. 	Further, 	presently 
recruitment to the regular vacant posts can 
not 	be 	done 	without 	obtaining 	clearance 
from the 	Screening Committee of the concern- 
ed 	Ministry. 	Besides 	this, 	the 	other 
formalities 	mt 	he 	direct 	recruitment 
procedure are also to be complied with viz. 

- 	 following the post-based roster, etc. 

Government 	policy 	is 	to 	right-size 
manpower. It would not be proper to provide 
regular jobs without work. 

Regularization of the short-term employees 
bypassing 	the 	recruitment 	rules 	and Staff 
Selection 	Commission, 	etc. 	would 	be 
violation of Art. 16 of the Constitution. 

In view of the above circumstances, it will not 
be possible to appoint directly the applicants of 
the above mentioned O.A.s in regular vacancies. You 
may accordingly apprise the position to the HOn'ble 
Tribunal through the concerned Govt. counsel." 

13. 	It seems the authority decided to re-write the 

judgment of the Tribunal merged with the decision of the 

High Court. In our view the respondents acted in a most 	 II 
illegal fashion in attempjing to: sit over the judgment of the 	H! 

Tribunal that merged with the judgment of the High Court. 

The respondents acted contumaciously in its bid to 

circumvent 	the 	judicial 	decisions. 	Seemingly, 	the 	: 

respondents acted to stonewall a judicial decision 

obdurately contrary to the scheme of the Constitution and 

the spirit 	of the Rule of Law. 	The administration is not 

to sit in an appeal against a judicial order nor should it 

attempt to 	emend or revise a judicial decision. 	The: - 

functional 	utility of 	the Constitutional edifice is needd 

to 	be 	ensured and not 	to be downgraded. 	The High court 

order in clear terms observed that only atter exhausting 
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r the 	retrenchees, 	if 	there 	are 	still 	more 	vacancies 

available, 	those 	may 	be 	filled 	by 	any 	other 	method 

provided under the Rules. Rules mean Recruitment Rules. A 

judicial decision given by a competent court was not meant 

to be flouted in this fashion. 

14 	A 	Government 	and 	for 	that 	matter 	the 	public 

officials under the Indian Constitution are not above Law. 

A Government is not the Government of men, but of law. The 

maxim 	"The 	King 	can 	do 	no 	wrong" 	is 	anathema 	to 	the 

Constitutional 	Scheme. 	There 	is 	equality 	before 	the 	Law 

and 	equal 	protection 	of 	laws. 	The 	Government 	and 	the 

public 	authorities are subject 	to jurisdiction of Courts 

and Tribunals. They are not immune from the ordinary legal 

process. 

15. 	The Indian Parliament enacted the Administrative 

Tribunals Act, 1985 to provide for the adjudication or 

trial by Administrative Tribunals of disputes and 

complaints with respect to recruitment and conditions of 

service of persons appointed to public services and posts 

in connection with the affairs of the Union or of any 

State. The decision of the Tribunal is final and binding 

subject to judicial review by the higher constitutional 

courts. To permit the Executive to review or to reverse 

such decision would amount to interference with the 

• exercise of judicial function. It would amount to 

subjecting the decision of the Tribunal and Court to the 

scrutiny of the Executive which does not countenance with 

• the scheme of independence of the judiciary and rule of 

law. The Executive is to obey the judicial decision. The 

Judgments and Orders of the Tribunal in these cases were 

upheld by the High Court. and the same attained finality. 

I 
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When the High Court had passed an order which 

attained finality, question of obtaining clearance from 

the Screening Committee of the concerned Ministry or 

dispensation and/or approbation from the concerned 

Ministry do not arise. 

The plea raised by the respondents to avert the 

decision of the court is incompatible and anthithetic to 

rule of. law. The plea of administrative expediency will 

not provide lee way on the authority to bye pass the 

decision of the competent court. Needless to state that 

those who rouse the hornet's nest should not complain of 

being stung as was observed by 0. Chinnappa Reddy J. in B. 

Prabhakar Rao and Ors. Vs. State of Andhra Pradesh and 

Others 1985 (Supp) SCC 432. In this context it would be 

apt to recall the statement of Lord Denning M.R. in 

Bradbury Vs. London Borough of Enfield (1967) 3 All 

England Report 434: 

"It has been suggested by the chief education 
officer that, if an injunction is granted, chaos 
will supervene. All the arrangements have been made 
for the next term, the teachers appointed to the 
new comprehensive shcools, the pupils allotted 
their places and so forth. It would be next to 
impossible, he says, to reverse all the 
arrangements without complete chaos and damage to 
teachers, pupils and public. I must say this : if a 
local authority does not fulfil the requirements of 
the law, this Court will see that it does fulfil 
them. It will not listen readily to suggestions of 
"chaos". The department of education and the 
council are subject to the rule of law and must 
comply with it, just like be obeyed; but I do not 
think that chaos will result. The evidence 
convinces me that the "chaos" is much 
overstated.... I see no reason why the position 
8hould not be restored, so that the eight schools 
retain their previous character until the statutory 
requirements are fulfilled. I can well see that 
there may be a considerable upset for a number of 
people, but think it far more important to uphold 
the rule of law ........... 

a 

p.- 	 - 	 - 
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If the authority acts incongruously in disregarding 

the direction of the court law is not debilitated and the 

court will not be unnerved in compelling the authority to 

abide by the law upholding the rule of law is no less 

important. 

For all the reasons stated above we set aside the 

orders dated 28.2.2002 passed by the respondents in the 

above 0..A.s and direct the concerned authority to take 

appropriate measure to absorb the applicants including the 

other retrenched employees as per the direction of the 

High Court expeditiously and preferably within four months 

from the date of receipt of the order. 

The applications are accordingly allowed. The 

respondents are ordered to pay cost of Rs.10001- (Rupees 

one thousand only) each to the applicants. 

' \ C S 
K. K. SHARMA ) 	 ( D. N. CHOWDHURY 

ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

n km 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	j 
GUWARATI BENCH, GUWAIIATI.- 

li 

(An application under Section 19 of the Administrative Tribunal Act, 1985) 

Original Application No.. .. ...... of 2002. 

BETWEEN: 

1 	qmti !?itnn flhI,ft2ria,ripi 

t 

Jw 

2. Sri Karuna Ram Das 

All working as Computor/ Assistant Compiler respectively in 

the Office of the Director of Census Operations, Assam, 

Guwahati (since terminated) 

Applicants 

-And- 

Union of India, 

Through the Secretary to the Government of India, 

Ministry of Home Affairs, New Delhi. 

Registrar General of India, 

2/A Man Singh Road, New Delhi. 

Director of the Census Operations, Assam, 
G.S. Road, Guwahati. 

Deputy Director Census Operation, Assam, Guwahati. 

Assistant Director of Census Operation, Assam, Guwahati. 

.Respondents. 
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DETAILS OF THE APPLICATION: 

1. Particulars of orders against which this application is made: 

That this application is directed against orders vide DCO(E)285/93/Pt/15/13002 dt. 

17.9.2001 and No. DCO(E)285/93/Pt./15/13010 dt. 17.9.2001 under the signature of 

the Respondent No. 5 purportedly in compliance with the directions of the Hon'ble 

Tribunal and thereby appointing/re-engaging the Applicants till 28.2.2002 or up to the 

date on which the sanction of the post expires, whichever is stipulating the condition 

therein that the sewices on or before 28.2.2002 and orders No. DCO(E)50/99t.1J206 I 
di 28.2.2002 and DCO(E)50I99fPt.112069 dt. 28.2.2002 issued under the signature of 

/ \ 	Respondent No 4 thereby termrnatmg the services of the applicants respectively.  

Th&pplicant declares that the subject matter of the application is within the jurisdiction 

of thHon'bleTribunal. 

Ttation Lir  

Trrats further declare that the application is filed within the limitation period 

priribed under section 21 of the Central Administrative Tribunal Act, 1985. 

Fat.'thecase: 

The flicis of the case in brief are given below: 

4.1. 	That the applicants are citizens of India and as such they are entitled to all the 

rights, protections and privileges guaranteed under the Constitution of India. 

( 	4.2 	That the applicants are aggrieved by the order of their re-engagement in service as 

Computor (now designated as Compiler) and Assistant Compiler under the 

Respondents restricting the same only to 28.2.2002. The applicants are also aggreived 

by the order of termination dt.28.2.2002. As such, they have filed this application. 

The applicants earlier had filed the O.A. 385/2000 and C.P. No 6/2001 jointly for 

their common causes and they are joining again by this common application for 
the remedy as indicated above. Therefore, they may be permitted to join by the 
application and S. 4(5)(a) of the CAT Procedure Rules, 1987. 

4.3 	That the applicants are eligible for appointment in Group-C post. Pursuant to 

sponsoring of their names for appointment against Group-C posts under the 

Respondents and pursuant to their suitability for the post of Computor assessed 

by the Selection Committee (DPC) held for the purpose, they was appointed as 

2 
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Computor during the Census operation of 1991. After their appointment, they 

discharged their duties to the satisfaction of all concerned. 1-lowever, their services 

were terminated w.e.f. 31.12.1993. It will be pertinent to mention here thatsome 

other persons were also appointed to various Group-C posts like that the applicants 

under the Respondent No. 3&4 and their services were also terminated w.e.f. 

31.12.1993. 

4.4 	That out of the aforesaid terminated employees some of them along with the 

applicants challenged the said order of termination vide No. DCO (E) 97/80/ 

Vol 1/9922 68 dated 211293 in this Hon'ble 'iribunal and the said application 

was registered as O.A.No 269/93 The Hon'ble Tribunal after a threadbare 

() consider ition of the matter, disposed of the said application side Order dated 

5.6.98 holding that there was no reason to interfere with the order dated 21.12.93 

nd die same could not be quashed following the judgment of the Hon'ble Supreme 

Court in Union of India - Vs - Dinesh Kumar Saxena, reported in (1995) 2 

AT(; 55. The Hon'ble Tribunal, however, held that the respondent No.3 would 

iike uon to appoint the applicants in any regular vacancy which might arise in 

near future if the applicants were otherwise qualified and eligible for those post 

- that event the applicants might individually approach Respondent No. 3. 

-p 
- he applicants crave the leave of this J-Ion'ble Tribunal to rely upon and to produce 

the copy of the order dated 5.6.98 passed in O.A. No. 269/93 at the time of 

hearing of this application. 

.1 

	

4.5 	That the applicants along with others were expecting their appointment in terms 

with the directions given by this Hon'ble Tribunal but in violation of the order 

dated 5.6.98 the Respondents made attempts to fill up vacant posts instead of 

appointing the retrenched employees as stated here in above. 

	

4.6 	That some of the applicants of the O.A. No. 269/93 under the compelling 

circumstances again approached Hon'ble Tribunal by way of filling O.A,No. 161 / 

99 and O.A. No.76/2000 under section 19 of the Central Administrative Act, 

1985. By the said applications the Petitioners there in prayed for inter-a/ia for a 

direction to the Respondents to appoint them against the existing vacancies available 

under the Director of Census Operation, Assam. The original application No. 

161/99 and 76/2000 were disposed of on 16.2.2000 and 25.2.2000 by this Hon'ble 

Tribunal following the judgment of the Apex Court passed in the case of Govt. 

of Tamilnadu and another—Va- C. Md. Ammenudeen and Others. reported 

3 
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in 1999(7) SCC499 directed the Respondents to absorb the applicants in vacancies 

which will occur for the Census Operation of 2001 in suitable posts for which the 

applicants are entitled to absorb following the said judgment. The applicants crave 

the leave of this Hon'blc Tribunal to allow them to rely upon and produce the 

copy of said orders passed in O.A. No. 161 /99 and 76/2000. +i 4 

P 	47 	1 ht in the mean time the Respondents issued ccular dated 23/2422000 to fill 

V up all the vacant post in connection with 2001 Census Operation on deputation 

basis with the ulterior motive to deprive the retrenched employees like the applicants 

Under such circumstances some of the applicants in O.A.No 161/99 and 76/ 

2000 namely, Shri Bimalanda Das, Harish Ch. Rabha, Nagen Rabha and Arjun 

J3aruah (who were also applicants in 0 A No 269/93) had filed a fresh application 

videO O.A. No 142/2000 in which an interim order was passed on 8.5.2000. On 

bius of said interim order dated 8 52000 the Respondents have reappointed 

ç7. all th4 applicants vide order Memo No.DCO (E) 285/93/Pt. 11/1/957-963 dated 

110.2000. Accordingly these applicants filed a similar application, which was 

ri t red as 0 A No 385/2000 The said application was heard along with the 

a raised by the Respondents and this Hon'ble Tribunal was pleased to 

jass similar order on 16.1.2001 and directed the Respondents to consider the 

representation for absorption in the line of Hon'ble Supreme Court decision 

xcndered in Govt. of TamJJnadu andAnother-Ve- G. Md. Anzmenuddin and 
Others. This was to be done within 3 weeks from the date of receipt of the 

representntion. The Respondents, however, disobeyed the said order and as a result 

the applicants in O,A, No..269-99had to file a Contempt Petition vide C.P. No. 6/ 

[ 2001. However, during the pendency of the said C.P. No. 6/2001, the respondents 

issued the appointment letters to the applicants in compliance with the Hon'ble 

Tribunal's order and appointed them as Coinputor (now designated as Compiler) 

and Asstt. Compiler on temporary and ad-hoc basis upto 28.2.2002 or upto the 

date on which the sanction of the post expires, which ever is earlier. 

The copy of the order dated 16.1.2001passedin O.A 
1\To  28512000 and the appointment letter No. DCO 

(E) 2851931Pt! 15113002 dt. 17.9.2001 and No. 
DC0(E)2851931Pt1151I3010dt 17.9.2001are 

anncxcd hereto as Annoxure A,, A 2  and A, 
respective/y. 
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4.8 	That in' similar circumstances occurring under the DCO, Manipur, Imphal, 

against the termination order dated 3 1.12.93 some retrenched employees filed 

O.A. No. 24/94 and O.A. No. 60/94. The applicants in the said cases were Sri 

A.S. Stephen and Smti. Ng. Makan. This Hon'ble Tribunal was pleased to 

pass interim orders protecting their services and on the strength of such interim 

orders the said two applicants continued in their services, Eventually, O.A. 24/ 

94 was withdrawn by the applicants on getting employment elsewhere. The 

O.A. No. 60/94 was disposed of by a speaking order directing the respondents 

to consider the case of the applicants and pursuant to such direction their ser 

vices has been regularized by an order dated 23. 12.98. 

P 1 he applicants craves the leave of this Hon'ble Tribunal to produce the copy of 

the said judgment and the order of regularization at the time of hearing. 

4.9 	)jThat the applicants who are admittedly a retrenched census employees are 

r / .ent1t'd to get preferential consideration in the matter of reengagement / re- 
ci 	employment as per guidelines issued by the Govt of India from time to time 

"-. However, the case of the applicants was never considered by the respondents 

fo 'heir absorption against the vacancies, both long term and short term and all 

their requests for such absorption against the available vacancies over the years 
failed in to deaf ears of the respondents. 

4.10 	That as explicit from the foregoing statements, the respondents are trying to 

avoid consideration for appointment to the retrenched employees of 1991 

census operation inspite of available vacancies including the vacancies created 

for 2001 census operation. Even the respondents went to the Hon'ble Gauhati 

L High Court by challenging some of the decisions rendered by this Hon'ble 

4 
Tribunal. But the Hon'ble Gauhati High Court vide their common judgment 

dated 7.6.2001 dismissed the said writ petitions and upheld the decisions of 
this Hon'ble Tribunal. 

4.11 	That this applicants being unemployed and being at the receiving end after the 
termination of their services w.e.f. 31.12.93 and who are not in a position to 

• approach this Hon'ble Tribunal to claim similar benefit as that of the O.A. No. 

24/94 and 60/94 as referred to above, had no option than to accept the said offer 

of re-engagement limited upto 28.2.2002 in the capacity of Computor/ Asstt. 

Compiler. However, inspite of the fact that the said vacancy along with other 

vacancies have been extended and that there are other long-term vacancies to 

accommodate the applicants towards continuance of their services, they have 

has been terminated in terms of the stipulation as in order dated 17.9.2001. vide 

5 



impugned order dt. 28.2.2002 most illegally and in violation of the Court's 
Tribunal's orders. 

The copies ofthe said order dt. 28.2.2002 are 

annexed hereto as Annexure A 4  and A 5  

repective1y. 

4.12 That the applicants most respectfully submit that apart from the 6 Nos. of 

vacancies of Computor / Compiler / Assistant Compiler against which Sri 

Bimalananda Das, Harish Chandra Rabha, Nagen Chandra Rabha, Aijun Barua, 

V 
.Karunaram Das and Smti. Ratna Bhattacharjee, there are as many as 12 other 

vacancies available with the respondent No. 3 and 4 against 	which the said 

respondents have appointed person on deputation basis bormwing. 	from 
• 	

STATEFED, Govt. of Assam and also from outside. The said vacancies are 

regular vacancies in the establishment of the Director of Census Operation, 

Assarn. This is evident from the fact that while the applicants alongwith 5 

others has been terminated, the deputationist against the said 12 vacancies are 

}  ll working without any disturbance It is also a fact that the other 6 vacancies 
gaint which this applicants and other 5 retrenched employees were working 

prior to the impugned termination order dt. 28.2.2002, are also regular vacancies 

are still lying vacant and or the tenure of such vacancies has been extended. 

list of aforesaid 12 vacancies indicating the names of the deputationist with 
their designations is given below: 

SI. No. 	Name 	 Designation 
GopalDeka 	 UD 
T.Ahmed 	 LD 
Kerolin 	 .IJD 

N : 	 4. 	 Sima Kumari 	 Asstt. Compiler 
Cimema Medhi 	Proof Reader 
Mahendra Wane 	LD 
Rupram Barua 	 Compiler 
Kesab Goswami 	Compiler 
Nripendra Talukdar 	Compiler 
Bhupen Das 	 Asstt. Compiler 
Amiya Das 	 Asstt. Compiler 
Dipanjalee Lahkar 	Asstt. Compiler 

In this connection, this applicants also state that the DCO, Manipur, in 

challenging the order passed by this Hon'ble Tribunal filed a series a writ 

6 

L1 	H 



i. 

I 

petitions in the Hon'ble Gauhati High Court vide WP.(c) Nos. 2531/2001 to 

2537/2001. The Hon'ble Gauhati High Court vide its judgment and order dated 

7.6.2001 dismissed the said writ petition and directed the respondents to carry 

out the directions given by the this Tribunal within 2 weeks and also clarified 

the position as quoted below: 

"However, we, as a matter abundant caution make it clear 

that petitioners ('respondent.$) would offer the vacancies to the 

ret renchees according to their length ofservice. A person with longer 

length of service in a particular category would be offered the job 

first and then the other retrenchees in that order. After exhausting 

the retrenchees, if there are still mbre vacancies available, those 
r•. 

 

may be ill/ed by any other method providd under the rules. These 

directions would be applicable to al the retrénchees irrespective of 
r ';. 

• I. 	 whether or not they were applicants before the CAT 

- Tnyjetv of the above facts and circumstances, particularly while the vacancies 
s-re ailabIe and as many as 12 Nos of deputationist from outside are still 

allowed to continue against the vacant post, the impugned termination order dt. 
2 8.2.2002 is illegal, arbitrary, and violative of the Hon'ble High Court's order 

7.6.2001. The respndents have not challenged the said order passed by the 
ni'hle Gauhati High Court. 

A copy of the Hon 'b/c High Court .'s order dt. 

7.62001 is annexed hereto as Annexure A. 

4.13. That the applicants respectfully submit that the respondents are confining 

their arguments regarding the engagement of the retrenchees against 

short term vacancies against census operation and the 4ermination orders 
are also accordingly made. But the facts remain that there are large 

number of long-term vacancies under the DCO's in the North East Region 

including Assam and also in different states in India. Therefore, the 

non-consideration for regular appointment of such retrenchees like the 

applicants is a direct violation of the direction given by the Hon'ble 

Apex Court in addition to the order of the High Court and this Hon'ble 
Tribunal. 

4.1.4. That the applicants states that the respondents by their lefters dt. 14.2.2000 

while banning appointments from open market laid down the criteria of filling 

up of Group C and D posts either by promoti?n or on deputation. As stated 
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above in fact many vacancies have been filled up on deputation and by way of 

ad-hoc promotion and in those cases no such plea has been taken as has been 

taken in the case of the applicants. Such plea is in respect of alleged continuation 

of thi post only upto 28.2.2002. As already stated above, the applicants are 

eligible to be appointed against any group C post and even assuming but not 

admitting that the services of the applicants cannot be continued beyond 

28.2.2002, they can very well be accommodated against other available 

vacancies. Even in letter dated 14.2.2000, it has been provide that if in the case 

of appointment of officials against Census of India - 2001, post have to be 
regularized later on availability of long-term vacancies due to retirement etc, 

O 	 separate order of their regularization must be issued. 

The copies of letters dt. 14.2.2000 are annexed hereto 

• 	 as Annexure A andA respectively. 

4.15 	iwl 'I  Govt. of India in the Deptt. of Personnel and Administrative Refonns 

.ued certain guidelines regarding re-deployment of retrenched employees 

in terms of which also the case of the applicants is required to be considered. It 

will be pertinentto mention here that initially the benefit as extended to such 

• .,:. .eS who have rendered at least 3 years regular continuous service. Now 

the said benefits have been extended even to the retrenched temporary employees 

who have put in less than three years of continuous service. Such a scheme has 

been made effective retrospectively from 1.1 .92•: - 

A copy of the said scheme is annexed hereto as 
Annexure A. 
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4.16 That the applicants also submit that there are also vacancies in Group C and D 

which have arisen due to the death! retirement. Such vacancies arising out of 

such death/ retirement are also lying vacant against which the applicants may 
be appointed on regular basis. 

4.17 That the applicants state that as already stated above the respondents have 

ongly interpreted the orders of the Hon'ble Court's /Tribunal and thereby 
have sought to deprive the applicants from the regular absorption and just to 

show that the said orders have been complied with, the impugned order dt. 

19.7.2001 has been issued as eyewash after depriving the applicants even for 

such appointments pursuant to the orders of this Hon'ble Tribunal although 

8 
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there was no stay order against those orders from any competent court of law. 

The respondents instead of being model employer have adopted the policy of 

hire and fire that is opposed to the constitutional mandate and the law laid 
down by the Apex Court, 

4.18 That the applicants state that they have already been exploited in the matter of 

employment and it was only after a long fought battle of litigation, they could 

get the appointments by way of issuance of the order dated 17.9.2001. In terms 

of the said order and order dt. 28.2.2002 if the termination order is allowed to 

• stand and continue, they will suffer irreparable loss and injury. They cannot be 

subjected to such illegality time and again without any effort for their adjustment 

/ absorption against the vacancies available throughut the country in the Census 

\ Deptt. The plea taken by the Respondents for non-availability of vacancies is a 

• lame excuse and is not a fact. Infact there are good number of vacancies as 

' expJained hereinabove. In a similar case of this nature, this Hon'ble Tribunal 

vide order dt. 26.2.2002 passed in O.A. No. 62/2002 has been pleased to direct 

!, the respondents not to oust the applicants from service. The case of the applicants 
is also similar to that case. 

The copy of the said order di. 262.2002 

passed in O.A. No. 6212002 is annexed he reto 
asAnnexureA 
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4.19 That it is in the above circumstances the applicants have filed the present 

application seeking urgent and immediate rel ief including the interim relief not 
to oust the applicants from service. 

4.20 That the applicants state that it is a fit case for passing an interim order as has 

been prayed for. The balance of convenience lies in favour of the applicants for 

passing such an interim order. This application has been made bonafide and for 
the ends ofjustice. 

5. Grounds for relief with legal provisions: 

5.1 	For that the impugned order is per se illegal in so far as it restricts the appointment 

of the applicants upto a certain date in as much as same is opposed to the spirit 

of the judgments of this Hon'ble Tribunal affirmed by the Hon'ble High Court. 

5.2 	For that as per the scheme formulated towards absorption of the retrenched 

9 
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census employees, the case of the applicants is required to be considered instead 

of giving them appointment against short term vacancies and that too without 

considering their case against the said post for which extension has been granted 

or against the permanent vacant posts. 

5 3 	For that the respondents instead of being a model employer cannot resort to hire 

and fire policy in violation of the constitutional mandate and the law laid down 

by the Apex Court. 

/ 	54 	For that the applicants being retrenched census employees, they are entitled to 

get preferential treatment in the matter of appointment instead of confining 

their such appointment for a limited period only 

5.5 	For that the action of the Respondents is totally opposed to the spint of the 

orders passed by this Hon'ble Tribunal and affirmed by the Hon'ble High Court 

5 6, Frt1iat it was never the intention of the Hon'ble Court's to provide employment 

of the applicants only against short-term vacancies in as much as the census 

'operation is a permanent Department and the vacancies are operated to obtain 

the goal sought to be achieved through the census operation. Thus, the cases of 

the applicants are required to be considered even against the permanent vacancies 
just not confining to Assam Census Deptt. only. 

5,7 	For that the applicants are entitled to get their absorption against any available 

vacancy throughout the country, but the Respondents having confined their case 

only to Assam Census Deptt. have acted against the said judgments of the Hon'ble 

Courts. As such, the impugned termination orders dt. 28.2.2002 while good 

number of vacancies are available, is grossly arbitrary and illegal, more 

particularly while the deputationist are allowed to continue. This is discriminatory 
and violative of provisions of Art. 14, 16 and 21 of the Constitution of India. 

5.8 	For that impugned termination orders dt. 28.2.2002 have been issued most 

deceitfully and hastily at the behest of some vested interest although the 
vacancies/ posts are further extended and not abolished. 

5.9 	For that the case of the applicants having not been considered in its true 

perspective, the respondents are guilty of committing contempt of this }lon'ble 

Tribunal. The respondents have even ignored their own circular dt. 14.22000 

(Annexure A and A) in terms of which'the case of the applicant is required to 

- 
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8.3 	To direct the respondent to regularize and or absorb the applicants against long 

termvacancies and to maintain continuation of their services; 

8.4 	For cost of this application; 

8.5 	For any other relief or reliefs to which the applicants are entitled under the facts 

and circumstances of the case as deem fit and proper by this Hon'ble Tribunal. 

oJ 	t'1erim orders prayed for: 

.7 
and circumstances stated above and during the pendency of this application, 

the . ants pray for an interim relief for stay of the operation of the impugned 
term ..i 'rderdt. 28.2.2002inAnnexureA andA and stay that part of the orders 

It, 17 'JO I (Annexure A and A) by which the appointment of applicants have 
bcn H I only upto 28.2.2002 and or to grant any other interim relief so as to 
prc 	ice interest of the applicants and to give them continuation of their 
se 	. 

NJ 

10. This application has been filed through advocate. 

.'rtjculars of the Postal order in respect of the application fee: 

() 	No Of JPO 	70547807 
Date 	 28.2.2002 
Issued from GPO 
Payable at 	 Guwahati 

12. List of enclosures: 

As stated in the index. 

12 



.5 

IF RIFICATIoJ 

• 	 We, Smti Ratna Bhattacharjee, DIO- Late Mukunda Prasad Bhatacharjee, 

aged about 42 years, resident of No.5 Ferry Ghat Colony, Pandu, Guwahati-12, 

District: Kamrup, Assam; AND Sri Karuna Ram Das, Sb - late Holi Ram Das, 

P.O. & Village: Borkhala, District: Nalbari, Assam do hereby solemnly affirm 
It, 

that 	the 	statements 	made 	in 

:a rjlis are 	true 	to 	my 

• 	knowkdgand those made in paragraphsiJ.t,.3 	 -. 

being matter of records are true to my information derived therefrom and as per 

CL pdvl '*e have not suppressed any material facts 

And we sign this verification on the 	th day of March 2002 

DEPONENTS 

PLACE: 

DATE: 

To, 

The Registrar, CAT, 

Guwahati Bench. 

13 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
I 	 GUWAHATI BE4CH 

• 	•.Origina1AppiicationNo.385of 290 	
. 	

: 
II 

	

I! 	
- 	bate of decision This 'the 16th day o& January 2001 

ft 	
4 	4 	 5. 	 4 

The Honble Mr Justice D 1 Chwdhury, Vice-Cajrman 

The Hon'ble Mr K K Sharma, Administrative Member 

J 	

4 

1 $mt Ratna Bhattacharjee, ' 	f 
D/o Late Mukunda Prasad. Bhattacharjee, 

I - 	 Resident of Ferryghat Colony, Pandu, 
- 	 Guwahati. 

2 Shri Raruna baa, 	 I .Sonof:.Late Hali Ram baa, 	. . • 	
. 	: 	•:. P.O. & viii.- Barkhaia, 	.• 	 - 	 . 

Na1bari, Assam. 	 . 	. 
• 	. 	. 	•. 	• 	.., 	 . 	 . 	.. ... ...ApplicanLa. 

By Advocatè Dr (Mrs) M. Pathak 

An 
versua - 	 .'- . 	; 	 •• .4 	S 	 . 	 •. 	 . 	 . 	

. 	 .. 	 - 	 I 

'i. The t bnion of India, thrciugh 
The ecretary to 	 of India, 
Ministry of Home Affairs, 	 - 

/ 	NewDeihi 
• 	• 	2. The Reg'istrar General of Census. Operatiojis, 

2/A Man .Singh Road,  • 	' 	• . 

	 i.,. 	. 	 New Delhi.  
3. The Director of Census Operations, Aesam 	

. 	 I - 	
Government of India, 	

•.:•• 

. 	Ministry of Home Affairs, 	. . . 
Guwahati. 	 . 	

0 

• 	. 	 4. Shri M.R. baa, 	 . 	 . 	 5. 

Director of Census Operations, Assam, 

	

- 	 Government of Assam, 	 . 

Respondents 
Basumatary, Addi. C.G.S  

•.__:••: 	
•: • 	 • 	S 	- 	

•. ...... ... . 	 . 	 . S. 	 • 

•. .(a 	 . 	. . 	• 	. 	 ' 	. 	 - 	
. 	 . 	

0 .4 

	

' 	
OR D E R (ORAL) 

Cif

': 	:: 	• . 	 . • 	 .• . 	 - 	. 	
4- . 	. 	S 	 - 

S. 	 (V.C.) 	

• 0 	 • 	 S 	

.5.. 	

0 

OF  

The applicants are two In number who are rstreflched 
t•• 
 •*• c.empioyees of the Census Department. They have assailed the 

Circular i8aued by the Director of Census Operation on 

23/24.2.20Q0 for filling up the posts of Computer, Lower 

. , jDiv.*ision 	Clerk, 	Assistant 	Compiler : 	Proof 	Reader 	in 



I 

t,..4 

S 	 — 

, 0 •  :2: 
• 	 • 

connCt 

/ 	 By the 

j 	with 	the 	2001 Census 	operations 	' foremefltiofld cothuicatj0 	
the department 'has sought . 

 ' Il up th 	 to 
• 	

e PO3t 	'deputatjo basj5 	 — 
/ 	 2. 	

br(Mrs) M Patha, learned counsel for the applicants • • 

	

	
subrnjtted thitt a number of decisions have beefl.rendered b 

ti5..Trjbufla1 for baorbing such persons in the 4ight of the 
rendered 

by the Supreme Court in 'Government of 
Tàmjlnadu and another vs. C. Md. Ammendden and 

 reported in 	 others, (1997) 7 SCC 499. 

We have also heard Mr B.S. Basumatary, leard Addi. 

C.GS.0 Upon hearing the learned COUnSe 
We areof 	 l for the parties, ; 	

the Opinion that the pesent applicants who are 
aim any situtd are also entjtl 	

to 1i1ar benefit8  
• 	

the decjaj03 ment 	
and 

ioned abôv,, WO direct the 
• 	

' respondents to Consider the case of 'these two appli cants for 

their appointment in the 1igh of the directio8 given by 

Tribunal more partjcui 	
in.A 

	

Si 	 .No.415 of 1999, 0.1. ñgh s. Union of 
India andthera d18'poaod 

of on 20.1.2000 

	

Th 	5PPlicsnts may 
5lo 

Submit rep5efltation  a 	 before the uthority 9-iv4rig the fae_

Withjn.two Weeks from the da 	
of receipt of this order •and 'o 
	receipt of 

11   representation the respondents shall 
	

the 

necessary measures • 	
of their case 

at 	 WIthinthree weeks fromthe 
of receipt of the representation. 

4• I 	

Subject to the above observations the apprj50 
• 	•5bands allowed 	

There Shall, however, be no order 
a8 to 

/ 	 • • -, -: 	• AN Costa. 	js • 	 J,'•',q  

JL 	
Sd/ Vice CHAIRMAN 

• V\• •. 

- :;•:' 	 •c 	

d/P1Er1BER (Adrn) 
	to he trtte Copy 

1  "Iev 

•,• 	,. 	
. 

Bsr,ft.4 A4mtni,trasn,, TrUIW 
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i 	 . 	 .• , 

Dlrctor 	 . 	2 
• 	Phone 5 	302121 (R) 

Off.supdt. : 526954 .... 
fl1'tX DtI.NIW 	 Fax 	: 0361-641396 . 

	

GOVERNMENT OF INDIA 	. 

MINIS1RY OF HOME AFFAIRS/GRIHA MANTRALAYA 

ASSAM  

	

itft, ytrOil -  781007 	. 	. 

G.S.ROADIULUBARJIGUWAkTI..7810O7 . 	 . 	. 

• 	 . . 	. .. 	. 	. 	 ____ _____ 	
•0 

DatedGuwahati 17,09,200  

• 	. 	 In cornrjance of .the Hon'ble Central Pdministrath'e Tribuna1s order dt. 
.16.12001 In O.A.1lo.385/2000 read with Hon'ble High Court's Judgement In 
WP©No,979/2001 dt.5,3.2001 Smti.Ratra is hereby, re-engaged in the 
O/a.the Director of Census Opertions 1  Assàm, Guwahati as Computor (now 
designated as Compiler) against the, purely ternporaary post created for,a short term 
I,, cotiriection 0101 Cciisu 7.001 on putely, temporary and adhoc basis upto 
28.2.200or upto the date on which the sanction of the post expires, whichever is 

• 	earlier, in the pay scale of Rs.4000-100-6000f- p.m, plus other allowances as 
• 	admissible froh'i time to time, 	

. 	 • 

• • The reengagement will not stoW.upor her. anyright for regularisation in the 
N ,pot'in which she is engaged and her services shall beterminated without.assigning 

• 	aiiy reason thereof:  

The post is created to attend to the additional works of 2001 Census and Is 
• 	\. 	likely to be discontinu/abotjshecJ on or before 28.2.2002. The services of Smd 

Ratna Bhattacharjee will be disengag€d.on the discontinuation of the sanction of the  
• 	temporary post created for 2001 Census and . the Govt. wit! have no lihility 

• thereafter. 	. 	• 	. 	 . • 

She isto join iffimediately. 

	

• 	

• 	5/. 

(DR.S, K. BARUAH) 
f'SSTLDIRECTOR OF CENSUS OPERATONS. 

ASSAt1 : GUWAHATL 

• 	 • 	 ,• 	. 



2 
nErlO NO 000(E)285/93/p/5/ 	

D/1E 179 2001 

Copyb 	I  

1 The Registrar General, india, 2/A, flansngti Road, Nei Deih11ii 
2, The Pay and Pccoun OfIir(Census), AGCW:& N Building, tew Delhi-2, 

The Ristrar, Central P 
Shri A. Deb Roy 	

rnln1stratjve Tribunal, GuwMitj Bench, Ghatj, 
, Sr.CSC,' 	 uw 

 CAT, Guwahati, 
 S. The Office Supe itèndetit (Ett.&j\cou,$), 	 y 

\' Smh Ratna 13hathchajee 
7 File No DCO(E)126/2001/ 

(DR.S.K..BARUAH) 
ASSU, DIRECTOR OF CEfiSS. OPEflQNS 

ASAt'i: GUWAHAn. 

I 	 .. 

I 	 . 	 . 



Tfr9 	Orector 	'541396(o) 
. 	

0 	 - 	Phone J 
on. supdt. :526954 

' 
- 	

•0 	
/ 	 0361 -547396 

• 	

0 	
NO.DCO(E)28)/Pt/1//-2 	

•. 

/ 
.1. 	 GOVERNMENTJ1INDIA •0 

:TII4 	 . 

MINISTRY OF HOME AFFAIRS/GR1I -tA MANTRALAYA 

OFFICE bFTHE DIRECTOR OF CENSUS OPERATIONS..ASSAM 

G.S.ROAD,ULUBARI,GUWAHJcrI..781007 . 	

: 	

0• 

•0 	

0• 	 . 	 . 	 . 

Dated Guwahati 1 7-09-2001 

00• 	
•'.• 	

. 	 .. QRDL 	. 	;. 	0••'• 

In compliance of the Hon'ble Central MmnistrtJve Tribunal's orderdt, • 16,1,2001 In O.A.No.385/2000 read with . Hon'blé High Court's Judgement in 

	

• . 	WP)1o,979/2001 dt.5.3,2001. Shri Kariinaram Pas is hereby re-engaged in the O/ó.the Director of Census Operations, 	sam, Guwahati .as Msistant .Compiler 
• gjnst a. resultant vacancy occurred due to promodon.of incumbent to the post of,. 

Compuhr (now Compiler) sanctioned for 2001 Census on purely temporary and 
adhoc basis upto 28 2 2002 or upto the date on thich sanction of 2001 posts 
expires whiphever is earlier in the pay scale of Rs.3050-4590/- p.m pkis.other 
allowance tisadmissjble from time to time. 	- 	•: 	 . . 

	

0 	 0 	 0 	 . 	 • 

The ree.ngagement 
wiU not bestow upon him any right for regularisation In th: • 	post)i which he is engaged and his services shall be terminated without assigning 

' a%Teason thereof. 	 0 	 - 

:. 	 Shri krunaram Das is reengaged against the resultant vacancy.occurred due • 	
W'to promotion of incumbents to the post of Compiler ancioned for 2001 Census 

	

0 	

% which are created to attend to the additional works of 2001 Census and is likely to be 0 

	

	
discontinued/alished on or before 28.2,1002, The servicesof Shri Kaninaram Das 
will be disengaged on the discontinuation or the sanction of the temporary post of • 	-Comoiler created for 2001 Census and consequent reyersior1 of the Compiler to the. 

	

O 
0 	

POstPf Pssistant Compiler and the Govt. will have no liability thereafte, 	0 	 • 

He is to Join immediately 

• 	 0 	(DP.S..KBARUAH) 	- 

	

-. • 	
ASSTT.0IRECTOROFCE1SUSOPEATONS 0 0 

	 • 	
0 	

SAM GUWAHATh 
0 	

•.: 	
0 	 • 	

• 	 .... 2/- 
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MEMO N0.DCO(E)265/93/p /151 / 7 	If - 	/ 	DATE 17 9 2001 

Copy to 

1 The Registrar General, India, 2/A, 1'lanstngh Road,New Delhi- 1100 11 
2. The Pay and Pccount5'Qffker( Census), AGCW & M'Building. New Delhi.2. 
3, The RegIstrar, Central MmInistruve Inbunal, Guwahati Bench, Guwahati 
4. Shri A. Deb Roy, Sr.CSC, CAT, Guwahati 
S. The OfficeSupetintendent (Estt.&•Pccôun), 

L_6Shri Karunaram Das; 
7 FIle No DCO(E)126/2001/ 

(DR S. K. BARUAH) 
ASSIr DIRECTOR OF CENSUS P?ES 

ASSAIl GUWAHATI 



., .._) 
No.DCO/(E)50/99/1>t.I/ 2_t',/ 

(JOVERNMEN'F OF INDIA 
MINISTRY OF HOME AFFAIRS 

OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM, 
G.S. ROAD, ULUBARI, GUWAHATI - 781 007. 

I)atéd.Guwahati, The 28 Feb.,02. 

ORDER 

In compliance with the Hon'ble Tribunal's order dated 16.1.2001 in OA 
No.385/2000 Smt. Ratna Bhattacharjee was re-engaged as Computor (now designated as 
Compiler) in the office of the Director of Census Operations, Assani, Guwahati against 
the purely temporary posts created in connection with Census of India 2001 .The posts 
were initially created upto 28.2.2001 and subsequently extended for a period of one year 
upto 28.2.2002. The sanction of the aforesaid posts has been discontinued w.e.f. the 

H afternoon of 28.2.2002 vide office of the Registrar General,India's letter No.11020/1/99-
Ad.II dated 18.2.2002. 

Therefore the services of Smt. Ratna Bhattacharjee, Compiler 	stands 

discontinued w.e.f. the afternoon of 2812002. 

4 	

/ 

(N.C.SEN) 
Deputy Director of Census Operations, 

Assam, Guwahati. 
.'.L. Memo No.DCO(E)50/991Pt.I/. ~-Q 6 2.. -  8 	 Dated 28.2.2002. 

Copy to: 
1. The Registrar General, India 

2/A, Mansingh Road, 
New Delhi- 110011. 

The Pay & Accounts Officer (Census) 
A.G.C.W & M Building 
New Delhi-i 10002. 

the DI)CO/Al)CO. 
The Office Supdi.( A/C &Fstt.) 
Smt. Ratna Bhattacharjce. Compiler. 

. / 	i 

(N.C.SEN) 	/O2- 
I)eputy Director of Census Opeations 

Assam. Guwahati. 



Al 

No.DCO(E)50/99/ /V 
GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM 

G.S. ROAD, ULUBARI, GUWAFIAT! - 781 007 

Dated Guwahati, the 28 "  Feb.,02. 

ORDER 

In compliance with the Hon'ble Tribunal's order dated 16.1.2001 in OA 
No.385/2000 Shri Karunaram Das was reengaged as Asstt.Compiler in the office of the 
DCO., Assam, Guwahati against a resultant vacancy caused due to promotion of an 
incumbent against the purely temporary post created in the higher grade for Census of,  
India, 2001. The said temporary post was created initially upto 28.2.200 1 and 
subsequently extended for a period of one year upto 28.2.2002. The sanction of the 
higher post has been discontinued w.e.f the afternoon of 28.2.2002 and consequent 
reversion of the incumbent has taken place. 

Therefore, the services of Shri Karunaram Das, Asstt. Compiler stands 
disàontinued w.e.f. the afternoon of 28.2.2002. 

/ 
H 	 / 

(N.C.SEN) 
Deputy Director of Census Operations, 

Assani, Guwahati. 
Memo No.DCO(E)50I99/F-/ 1/ I.20 77 /3 Dated 28.2.2002 
Cdpyto: 

The Registrar Genera!, India 
2/A, Mansingh Road 
New Delhi - 110011 - for favour of information. 

The Pay & Accounts officer (Census), 
A.G.C.W & M Building 
I.P. Estate, New Delhi - 110002. 

The DDCO/ADCO. 
The Office Supdt. (Estt. & Acctts.) 

liri Karunarani Das, Asstt. Compiler. 

Deputy Director of Census Operations. 
Assam. Guwahati 

I. 	 I 
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/copy, 	 011to fl.od for notllylnQ 

— 	
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opy 	Data of makfng oar 
iry. 	copy to tho bppIIc.ant. 

2537 of 2001, 	 . 

(1) In WP) No.2531/2001 s- 	 . 

Union of India'. 

The Registrar General of India, New Delhi. 	 N 
The Director of Census Operations, Manipur. 	

•' 	 . 

Petitioners. 

-V e rs US — 
	

IN 
Oiriarn Indrainani Singh, 
Imphal, Manipur.  

Respondent. 

(2) In WP(C) No. 2532/2001 ;- 

Union of India and 2 others. 
(as in WP(C) No. 2531/2001) 

•... 
	Peti tioners 

V e r su s — 

rid. Ht1rn i1i, 
Viii. Yiripok I3amon Leikai!.r 
11aiiptu. 

(3) In WP)No. 2533/2001 z- 

Union of Indj& and 2 others. 
(as in WP(C) No.. 2531/2001) 

-Versus- 

Shri K.S. rheiini, 
of viii. Hundung, Ukhrul, 
Manipur. 

(4) In wp(C) No, 2534,/2001 z- 

Union of India and 2 others. 
(as in wp(c) No. 231/2001) 

-Versus- 

rid. fI-iin Khan, 
of viii. Top 1  
Manipur. 

•1 
I... 

Resnnndent. 

Petitioners. 

 

Fesoondent( 	I- 

Petitioners 

:~V 
`P 

...•. Respondent 

(5) 
Union of india and 2 others 
(as in WP(C) No. 2531/2001). 

Petitioners. 
-Versus.- 

'1 

	
' 	 2 H 
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!Shri A. Gopl Slngh, 
of viii. 	Top, 	 .. 
Dist. Imphal, 	Manipur. 

Respo n dent. 

lJ1 	36/2001 	- 

Union of India and 2 others 

(as in WP(C) 	No. 2531/2001). 
- t&tiofler5., 

...V er s us - 

Th. Basanita singh, . 
of Bishnupt.ir, 	Irnphai. 

••• Respondent. 

In s-P(C) 	No. 	2537/2001 s- 

Union of India and 2 others. 
(as in wp(c) 	No. 	2531/2001). 

petitioners 
-Versus- 

Nd. Abdul Kalam shah, 
of viii. Yairipok., 
fist. Thoubal, Manipur. 	. 

RespofldeJi 

I ¶ 

H 
TUE HON i3LE THE CHIEF JUSTICE (pCTING) MR. R.S. MONGIP. 

THE HON'BLE MR. JUSTICE D. BISWAS 

For the pptj, ;)ner 	* Mr. .K. Mahanta, 033C.  

For the respondents 	Mr. B.K. $Imrma, tlr. U.K. Gowami, 
Mc. R.K. Bothra, Mr. B.P. SahU 

Judgrnents7th June, 2001. 

J1J1Et'T A14D ORDER (0RAL 

R.S. MONGIA g  c.J.(cTI 	8- 

Thl.s order will dispose of wp(C) Nos.2531/ 

2001, 2532/2001, 2533/2001, 2534/2001, 2535/2001, 2536/2001 

and 2537/2001. The impugned orders, pzssed in the 0rigin1 
Applications by the Central )\djTinistratiVe Tribunal, )ssam(fOr 
short, the ChT)tThouqh identical, are of different dates in 

these cises.. However, the orderpssed in the Review 

App1iCation in the same in all the cases. The facts are 

beIng taken frotiiWP(C) No. 2531 of 2001. 

• • • 	3 

'ty 

y. 

1, 

1 

.. 	 . 

,- 
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We have heard Mr. K.K. Mahanta, learned 

Central Govt. Standing Coursel appearing for the petitioners 

and Mr. B.1. Sharma, learned counsel for the respondenth. 

The writ petition j WP(C) No. 2531 of 2001 

is against the order of the Centraj Administrative Tribunal, i J 

Guwahati Bench (for short, the CAT), dated 20th January, 

2000, passed In Criginal Application No. 415/99 (Annexure 

8/7), as also the order passed on review 'filed by the 

respondents (petitioners before us), dated 11th January, 

2001 (Annexure..B/jl), by which the Review Application was 

.t 

• 	 r 

S. 

. -•- 

1,- 

F 
IN 

dismissed 0  

Instead of givfng the facts giving rise to 

the present petition, it will be pposIte to reproduce the., 

order Passed by the CAT, dated 20th January, 2000, as also 

the order dated 11th January,' 2001, passed on the Review 

Application. 

loop. 

This is a consent order as agreed by the 
learned counsel for the parties. The brief 
facts are as follows I. 

The applicant was appointed Loter Dtvision t'J-'7 	 Clerk on 28.2.1991 in the Census Department for 
t\ 
 / 	 the purpose of Census Operation of 1991. After 
/ 	 the operation was' over, the applicant was 

retrenched. According to the applicant the, 
Cefl5 operation for the year 2000 will be taken 
up from January, 2000 and, therefore, some 

' 	\ 	 vacancies will arise. The applicant having 
worked for almost two years submitted Aniexure-5: 
represel-Itation daed'g,6.1996 for apvointmcnt 
in a suitable post. However, the repregertatjon 
has'tot yet been dispoed of. Hence the present 
appliôatjon. 

Heard Mr. S. Sarrna, learned counsel for the 
applicant and Mr. 13.3. 13asumatary, learned Addl.' 
C.G.S.C. It 13 agreed by the learned Counsel 

• 

	

	for the parties that as per the decision of 
the Apex Court in Governrne,t of Tami). Nadu and 

V. G. Md., Ammendden and others, reporti in (1999) 7 3Cc 499, the applicant is entitled 
• to get the appointment when the new vacancy will 

arise. As per the said decision, the learned 

• 	 counsel .... 

tl 

-'I 

it 
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Nt 

counsel for the parties submit that the 	 • 
applicant may be absorbed in the vacancy that 
will occur for Census Operation of 2000 in a 
(si.1itaie póst'which he is entitled to following 
the judiitof the Apex Court. 

The application is -accordingly disposed of. 0  

Order dated 11.1.2001dRevie Ppplicatione s- 

"All the Review Applications were taken l  
up together for consideration since it involved 
similar questions of facts and law. 

2. 	Number of applications were filed before 
the Tribunal by the retrenched census employees 
for regulerisation of their services in the 
light of the Judgment rendered by the Supreme 
Court in Government of Tamilnadu and another v. 
G. Md. Ammendden reported in (1999) 7 SCC 499. 
This tribunal in the light of the directions 
rendered by the Supreme Court allowed the 
applications. Now these Review applications 
have been filed by the Union of India referring 
to the communicationm those were sent to the 
learned Standing Counsel for the Union of India 
by the concerned authority indicating the 
policy decisions which were taken by the respon-
dents. The aforementioned communications were 
sent by the Ministry of Home Affairs and 
Ministry of Finance. By the communication dated 
5.6.1999 the Minist.xy of; 	rax)ce issued certain 
guidelines on expenditure.management and to make 
fi.c:l prurience ond iuitçritv which also mentioned 
&m' 	th' hi on flJi.inrti' . of 
1r% eut in cts 	By the communication dated 
14.2.2000 sent from the Ministry of Home Affairs 
were also pertaining to filling up of Group C 
and.D posts in the Cenus department eitherby 
promotion or on deputation stopping ad hoc 
appointment from open market. 	 - 

We have heard leirned counsel for the 
Union of India and also the counsel appearing 
for the opposite prty/spplicants in the O.A. 
On perusal of the documents those referred to 
earlier wC do not find that those materials 
provide any scope for review of the earlier 
judgment prssd by this Tribunal. The materials 
now produced by the review petitioners does not 
call for review of the earlier order. The 
power of review is not absolute and unfettered. 
The power is hedged with limitations prescribed 
• in section 114/Order XLVII Rule 1 of C.P.C. 
read with'section 22(3) (f) of the Administrative 
Tribunals 7ct, 1965. No such ground for review 
in discernible in the case in hnd,. 

.: 	 U( 

Under the facts nd icumstances these 
Review Applications ae iiáble to be dismissed 
and thus dismissed. • 

There shall,however,be no order as to co s t s .M 

S.' 
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. 	 1çvt from tho f,rt that the order detod 

;20th J4IUaZ-Y. 20.OQ, is a conent order, we also find 

noth1tg wrong or illegal in the same. The order is 

in consonance with the dicta of the tpex Court laid 

down in Govt. of T.N. and another v. G. Mohmed Axnmenu-

deen and others, reported in (1999) 7 SCC 499. The 

objection raised by the learned counsel for the 

petitioners iè that 	 in the aforesaid 
by the Apex Court 

judgment directions were glvenjthat as per the scheme 

approved by the Apex Court the retrenchees may be 

absorbed in any vacancy that may be available in any 

Government Department, whereas in the present case, the 

directions of the CAT were being confined only to the 

Census Department. We re of the view that if the 

directions were being only confined to Census beptment, 

the respondents herein (the applicants before the CAT) 

should have some grievance as the right of consideration 

was h. o1y conCind to Ceisus Department and not to 

the other Departments of the State Government. Learned 

counsel for t:he respondents (applicants before the CAT) 

as stated that he is satisfied 'with the directions 

given by the CAT.•  

We have also gone through the order passed on 

the Review Applications. W' find no infirmity in the 

same. Oe concur with th reasoning adopted by the CAT. 
• 	

• 

While dismissing the writ petitions, we 
•. 	 ; 

hereby direct the petitioners to carry out the directions .. ...........................................,. 

• 	given by theCAT wIthin two weeks. However, we, as a Lj 	(I 
matter of abundant caution, make it clear that the 

petitl.oners would offer the vacancies to the retrencheeg 

according to their length of service. A person with 

longer length of serice in a particular category would 

be 

1. 

I. 
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be offered the job first and then the other 

retrenchees in that order. ifte exhausting the 

retrenchees if there are still mor vacancies 

railble, those may be f1llehy any other method 

provided under the Rules. These directions would 

be applicable to all the retrenchees irrespective of 

whether or not they were applicants before the CAT. 

Copy of this order, attested by the 

he given to tlio counsel for the 

parties. 

0 
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IN THE G,AIJHATI i-fIGH COURT 

(HIGH COURT OF 

MIZOR1 AND VVNACHAL PRADESH 

W.p.c. NO979/2oo1 

1.trhe Union of 1ndia, through the secretary. to the 
Govt. of Ifldj8, Ministry 

of !-Iorne Affairs,ew Delhi. 
2 	

TheRegistrar Generalcensus operation 2/A Man singh 
ROad,New Delhi. 

The Director of Census Operation Assam,Govt. 
of India 

Minisry of He Affairs ,Ghy. 

/ 4 
	Shri M.R. Das, Direcr of Ce- - 

of 	 peratlon,Assam Govt. India 	
o 

)iinistry of Home Affairs,GhV 
ai 

Petitioners. 

Smti Ratna Bhatacharjee D/O Late Mukunda Prasad 

Bhattacharjee Resident of Ferryghot Colony,PafldUGhy. 
 Shrj Karuna Das, Son Of Lat. 	Halj Ram Das,p.O, 

& Vill_Barkhala sNalbari,ssam 

31 PRESENTZ 
Respondents/All 

THE HOq flLE Mn. JUSTICE JN, SAflMA, 
THE HONI3LE MR. JUSTICE R. GOGOI 

For the Petitionr 	D. Sur, 'd 1 .CGSC. 	. 
For the re3ponc1ent 

Con 

• 	. 
• I ,  

• 	1: 	4 
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This matter has no merit and accordingly dismissed 

J-Ieard Mr. Sur/  learn 	
counsel for the petitioner. 	

I 

Sd/0 	
Sd/JU SMMA, 	S  

JUCCE. 

fF 

H: 
SSi 
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c/) 	MINIS1RY OP noun APPMR/OPJ1I M,ANTRAIAYA 

'1rT 	11T IT9T' '1 ¶TqIiq 
OFFiCE OF TUB ItEcjlS'IRAJt OENER1tL, INDIA 

2/A Manslngh Road 

/ 	 i'o/io. 12011/3/2000Ad.1V 

'ir 	rtt 
OOVIUR.NMI3NI OP INDIA 

142 	0 

• 	To 

All DCOs 

Subject: Ad hoc appointments. 

Madam/Sir, 

•0 	

I, am dIrected to refer to our letter of even number 

dated 20.1.2000 and subsequent discussions In DCOs Conference 
• , 	during. February 3-,.2000'' di, the . above subject and clarify 

• 

	

	that ad hoc appointments from 'open market are totally banred. 

Any violet ion of this' instruction will' be viewed serlounly. 

DCOs are requested '  t 	ensure that no ad hoc 
appointments •re.made from opri market age inse any long term 
or short term vcaiicy due to any reason whatsoever. ietailed 
guic lines for.f [lung up 'of posts Eanct1onedforCen8uof \ 1 India, 2001 are being sent separateJy. 	You, are requested to 
acknowledge the receipt of this letter. 

:-- 	
•. 	 ' 

Yours faithfully, 

JAYE.pA) 
Joint Registrar General, India 
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To, 

/ 	All UCOs,' 

_________ r rIiiIn' 
	up 

tndla-2001. 

'ii Ir";(i, t'f'l l•: 2./_.,. Iin, nr' rig Ii hot' d 
;'ewl)fl/sI, ilie 	 .14.02.2000 

the 	p'-'st 	51' iti'."d 	for 	COnRUF 	Of 

S. 

L. 

1 am 	[recter.! to s.y that a ,,obo?Ti1 jts' have hoen 

sanctioned for Census of I n'lha-2 01'l 	iheso posts are rciuIrrc1 

d
q 	to he filled in as 'arly as possible. As you are aware nil the 

Group 'C' 	pelts 	niict[oi1ecI 	for the above Ceiisu't anti the 

vecatictrs caused n Group 'C' and 'I)' categories due to 

pr0u t I on 111 hi I cjhr' r g radon are to Ie (11 I ild by IC('r' 1' If1 t hit' 

posts coming under Group S and I  H' are to be I. I I 1 nil by thl S 

office, You are requestorl to ensure that the otF avail ahl e 

for Coilsun of Tndla * 2i)')l In Group 'C' and 'i'' are fi I led 

Iii (lilly ntthir by rjiit',tijii or on tl','1stittit.h'ii h,nnls hit 

accordance with the prOV[stot1S of flcruitneflt Rules. 	Dlroct 

recruitment from open market is not to be made in any cane for 

the nI,ove ' posts. 	AC iuggamd ned) 'orclnr I  for promotionS 

yri Inst 	ive mentioned, posts is cncic,iod, which may he ust'd 

with suitable riced based tnohl(ications. 

f nrnnn of the nit r  ha I s apvoint ,, d aqi I nst Cr'i,stIR (if 

I rid I a ' - 2001 pr5 1:5 ha ' •'n t.11 I'n r in I a r st'tI 1 at r'r on 

avalilabLtlty of long-term a.,n'Is (lw' to rotiroinnilt t'tc, 

sep.i rate orders for their rrjti1ar I nat l<'ii tit,st be Issur.d. 

•1' 	 So for as Group '11' posts are concerned you are 

requested to send by 25th F'nbruary'2000 the A.C.R. dossiers for 

lent 5 yearn, vigilance clearance and seniority lint of the 

tender grn1es of each category of Group '1'' pests to enable tin 

to process the cases for their prerietions. hhiero eligible 

persons are not available for promotion against Group '13' 

posts, action to fill up' the post on deputation may be 

initiated by the directorate. ;.tIcn tnen in tl3c regard be 

communicated to 01101. 

\ 	7 	
All posts, to be filled in by deputation may be 

lv  

leadtn 	 :. Erp Icy nthlethirough 

5t fl offLcestc.  

• / •i• " . it • s 	f,1 j tlf't1 1',', 

- 	

. 

ill, ft. 	i I nqlf) 
Ar 	

Un'!' r 	"er r't a ry it ,  I lie GI1V I . Of I nil I a 

5. 	

1,• 	

,,• 

4 



586 .:'swrs—EsrAaL1SiiMENT AND ADMtNI5TRXr;oN 
I 

PAJT I! 
• - .- 	

— 	 - .-'. 

" 	; 	• 	Paricuiars of the vac:tr.cy prcposed to be ulilisd 

• 	 ..• - 	 . Naie of abe. post/ser. ice in which a vacancy - 	. 	.. 	isloezt  

i_ Pay scale of dpo5t/siik.grade of service 

A 

,-,r 	 .—.--- •&._J.fl 	 ' 	r"' 5 	Sa. .Ih 	 .4 ....... 

& \Vh 	rtr.nzmeiit rules have been- fr2nie1 
for açoi -ens to the post/service in quesuon 

5. \Vhether rruitment - iles for the post-/service 
hv zhe z:l of:ic UPSC; if so, pirti-
c! -s of :c Commi,sjon's ktter couveyin 
their a:rovz] 	... . 	 . . . 	 ... 

o \\i:i-'.er as c-c: the rcTirne;u i-tiles the vacincy 
is to b f2e-by direct recrtaimenvor transfer 

I . If prinia: 	de of re:riinnt is not direct- 
reui - en: or transfer, wha: are tie ctrcum-
stances in t-ich the d:re:: rccri:me': or 

i s 	: 	rcsced to 

. Duties at zici to the post h 	bvth:Stitp!us 
Staff 	 .. 	. 	. 

'. Quaifica:iczs prescribed for the apaintment 
to the posz/servtce: 

E :aionai  

Tecnnicaj quanficzno 	... 
E eriem', 

 

if any 	.•. 
. If 	 radjts:pe-:0f5U5.,ff 

is berc mare in reiacation of- the mode of 
recruizcenz pescr:bed in the rCcrnijteflt i-dies 

of 
maae by ze cr etent autho- • 	ritv 

4. 

(b) wh 	tie ,  pt-oval of UPSCto such 
01 ruie (if i-cc uji -ed) has been  
t SO, pt1earsfhe.f 

	

tzeancv L.i:s on 	rCve:! 

-. 	. -.-_ .•..- ----.-_- 
	 - - 

- 	_L 	• -, 	 .- 	 . 	 - 	 • 

	

• 	
- 	 . - 

• 	 . 
. 	 PLO1EN7OF SURPLUS E?LOEES 	 • 5S7 

12 Looj 

13. (a 	 p6S'E1 already a;oinz- 	-. -- 
• 	 - 	

- 	 - 
IIefZUThd hoc 

rMan- - 	 - 
—. - ,- — 	 - 	 - 

(1) 	he belongs to a SChCdU1C Cz.t:e or 

	

S' 	Tribe, and. whether his services wj]3 

	

be 	tl/idjust elsewhere consecsens 
crzhorp;icn of surplus employee. as 

)4• Particiia of the Confldjitij Rolls for;vasei 

:horsed w se 

v AEXUEE-- A Redeployment faculties to rcur.ched 
regular !emporary employees 	- 

The r'araj- C i-ours 'C' adCGpen - 
 

ecs 
kas: cmomhs 

eutl1Qt:1 for the purposes of r 	ovnerit 	-e 
It has been brouehi f 	ctice of 

that the regs2tionof 
names of met 	chedtemiaerarv.Jovemnr._,,.__;_ve.,s,:-..-': 
-jv !r!. hase :ce of ntcb avail to ihenflti e - fñ czcrm:: 	'.C: 

	

e 	Inue'tt'e ict that  
yeec have iee 	 .fous Ce:ne:: 
oifi 	vtagior_a longperiod it has be fe' naz sc 

cofl 	tiloe gIei 10 'iem in pro\ic -; 

	

fja- 	cc-!:rto mitic::c theil -  hnrdsn' 	-- - 

. Th= ==eritas been ex3mjflcd in coa jth tie 

	

- - - 	 •-- 	 - -. -- 	 - - 	 - - t ot Lnbour ( 	cto -(jenraJ ot Empioyunenl ano ratr.i)ano 

	

ine  dCsioxs -e been taken:— 	 - 

(1)iretmatiched temporary Central C'over e!tren'.ryceS VtL) 
ruid throieoh the Emplovea: E±.nc an 

rtnar least thrcc ears regular catjscr.:c 
I F'UL J 	 I t)L c 4 I' 	" 	 - - 

 

.--- 	 - - 
Ccli. 

lille 

1.. 
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ilk 

I  
4,. 	 C 	 - 

•L 

i 	
The 	following 	( Name of lower pos_) 

	\in. 	the 

are 
DirectOIte • f CensuS Operationsi 

 

/ 	 promote4 to the post of ( Name of higher ost ) on iegular 

basis n temporary cipacity with effect from the date. th,Ke 

.. 	 . 	,. 
- 	 . 	

:. 	

.. 

charge of the post until 28 02 2001 or till further oTders 

I 	 Th 
whichever is earlier 

 

: 	 I 
0 	

. .( wmo of 

2 — 

l3 	
- 

,.4• 
 

I ( 

purely l 	'ttThe above 	promotJOfl 	has 	been 	made 	against 
1lthe 

teoarY posts 	sanctioned 	for 	Census 	of 	
ind.a 	- 	2001/ 

resultani:. - vacancies 	caused 	by 	promotions 
	ac/ainst 	posts 

lanctioned for Census of 	India 	- 	2001, 	and 	
this ; romotiOfl 	will. 

continue oly 	upto 	their 	sanctioned 	period . . 	The 	above 

-. 	promotion 
order 	shall 	not 	bestow 	UpOfl 	the 	

for.e 	mentionEd, 

cffiàials any 	claim 
	

for 	regular 	promtiofl 	açainst 	
long 	tC3 

'aancieB or core posts. 

The above 	officials 	shall 	automatiCalY 
	stand,reVertd 

a 	Nanteof 	on 	the 	exiiry 
	of 	the 	auo" 

I 	4)
r.fetrsd dtta(ø) 	oven 	if 	no 	separate 	.ordir 	

for 	reversion 	is 

iur 
0 

. 	
DD/7t) of Census Opertion 

II 

I 
I 



The rtrenched tempo reiroves will not be eligible for any 
c' - 	iJoinces.during Ll' CIT\%aj 	periJ noriIldeeiutLd 
c 	'IU.SS OflJbeflLIItS ao'rus,bj.. j iirICsèrsons I en o er &ih. 

Cani:a! (SUrpUS SIaIfl Cell in the Dc 	nieñi1 Personnel and Adininis- 
tra:iVC ltorrns. 	 . 	. 

PPOt 11 !IQJieI.r.Cnche tenlpOrrY e. ipioyeesin Croup 
C 	C C.) 1" I) OStS 111 UJO c i " 	p' 	n,utact1c a f s 

h1  
rn ?sl_ . 	- - 	•Iv-1 1r - - 	 — r.' 	 - 

- __:_____ 	. 	- 	. 	 - 	- - 	- 	 .- - 	I - 	,- 	 -. ,_• 	/—, 	 - 	- - 

— -; 	 - 

--- 

58S 	S\VAMrS_ESTA.DLJ1E 	AND AD1NiSTVfl0' DELYMENT OF SURPLUS EI?LOYES 

NOTE.—For this purpose, the rerenc}cd temporary employees who be CO-'!er 	as f:- 	apintment and thcir...pay:pn 5CP 

e -ecruied in rela,ation of the EmpovTci1 EvcI'&ig 	procedure u'ccr ro-ma! rt 	s 	 - 

_tt'e evsting instrucZions 	e g.ppo1ntT1enL5 of depeiazit 	o 	d ç_ ,\o 4I,// 	Et 	ca ed i 	2 

enp'o\ces on compassionate-ground_ 	v,.ilI be deemed to have been 	— 29 hiune 19 S J 
. 
.'ing 	 - 	r 	- 	: 	 -- apaointed initially through The 	mplQymer 	Exchajige..... 

The  questiOn 01  ekiS aciiityQ5 riIar rctre4 j_. tez-. 

r (ii) 	all such rcrench .edrrploYeeS 	r 	 ncj .Until C"ntral Govemme 	ez:oyeS who have putJn . es_? 	aIS 0J 
a 

iLii 	'eitjVili oa rrfeo ob' i -ic 	o'i oarucipa1aa 	ttCt Co i 1flOL 	e'v'ce 	e.' 	'ed al t er coIc_1iat1qfl wid 	t: :S 

	

i 	A 
It lsb 	- 	ue 	- 	— ig C1 	c3rnaipLd 

U au sbordiratc otnce 01 t'ic \1 	s nes/Depanb to 
3 	bee\ e -'ded to co 	ail teraa 

Gro_o C and Groun D costs flIed tl'rough the EmD'o\ o'td )7 	96 a. d :9-:- 	%.ou'c 
ci a"&c C 

rnc't Exchange 	Suitab e 	nsLructio'i 	pa 	accord ' 	' 	b _ ' 	eipio 	cc 	 .CL;i 0 	j' :_cribcd 
E 	lo\Ter E Ci' 

issja 5 	th 	MipstriLs,DcDatn 	nts to 1hur a 	aL 	a d 

	

:-: 	St 	 cr-'-- 	o -i 

- —: 	 - 	e 	—: -- 	O 	.oia .cJ 	of  

-- 	 Tr 	uii 	d s 	: - 

C 2 	 l 	ia 
- 

( r) 	\* 	 c1ul3 Prs 	c tho sjc 	o 
b 	 - 	- 

r 	• 	i 	c 

RI ii 	t - _ Cl 	re 	e c 	d 	m_jn s 
CcLp 	Crc1GrD 	D 	nocIc'isi_Oritar 	° 

	

\ 	_-2_ 	crrc__sLdt0 	2 	- 

	

- 	 -- 	- 	- 	tnose n -- a  
p 	ic C3t1 Ig oi.s ud 	e'J o 	n S PJ rose 'rL 	sro i1u 

i 	-- -. _a-ce 3 C fl 	 acUe F, S 	cc 	n c 1 cara'CC in aLrd:rce 	1. 	'iL'r 	i 	ruc suoor1)- 	-_ - 	 - 
tions 	rori the DeplrtTe" 	of Perso"rt-' and Adr1in1su 	i' 
Reorras regarding the noi-availabii:y of suitable persons in 

3
1 

the 'Srpius Ccl!', b 'efor zz 	is taci by them to sponsor - 

"— 	participating attached offices. 	
-- ............... 

(ii') For apoointmcpt ioGrouri'C'ançl Group'Dpqstsiher:ren-  

Thejiiovees '.vOLiide ezble for tce concession b'Ybcine 
allötë 	to deict the kn --  o 	cant 'iLous ser ice re"c 	cc 

-- b irctreI'-e,t vi .s a fe'auonETtb 
\, ihéEajiñum_of threes. 

— 	 - 

(v) The names of emdovcesrrrer.ched from Group 'C' posts who 	I . 
ca.'mot oe edepJoyedinthiñEñiier iñdicatdë -i1d 
bcredto 	SpecIal 	-..aarimcit of Pe'sonnel and 
ñlsiraiive Reforms. Sitniiar 	the namcs of the surplus enipio-  

yecs reisenched from Gro'D' 	oss should be sent to the 	. 
Ce i aireac) funct Lidoinf: .- ce- the DC 	P & T. The Sct. ai 

Liw-the De a  p -i-Inatm,  of Peror.el and Admiistrative  
1.erorms or-the Cell under the DC, P& 1, as the case may 
be, w 	thercaier take :acion for rede!oymei1t of these 
peopie in other subordinate and norf-parzcipating a:tacied 
o c- 

/- 

IF 

I 

I.- 
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(See Rule 42 ) 

TRtUN: GUWAHATI BENCH, 

	

: 	 GUWjTI: di 
Li 

. 	
:0SHEET 

uxgitial ,  N. ________ C .4 	Msc.etiton N3, 
Co  ntet 	ttj 

: fle ew
flp.
Application Nb./ 	. 

APPlicant(s) 

L. 
espondent() 	

j 
fcd 

APPlicant(5) I-f 
: 

	

Advoc,te1 	RsPonJent( s)  I 	'3_: L 	
4 

-, 
Date 

Notes Of th e,.Regi-t  

96.2,02 ' 	Heard Mr. 8.K.Sham, ierned Sr. 

	

- 	
coUfl5 	 Pp 11or 	a 	Licant*. 

1 	

. 	
• 1• 

 
The eppOatjQfl i,admj.t 	Call 

A / 	for the reco5 	 I 

to all ow  oeug ae 
why the 

in *rrderJ.s preyed ror'belt 
not be 9 ra ntedfr$urflabj. by two weekg. 

I 

 the meantIme, R•!pondento are directed 
''noi to out the ap Plicents ram 

	

• 	 ' 

 

the returnable date, 

) 	Liet..g 	5 .3.2002 for order. - I 
• 	: 	s 

[ 	

. 	

. 

amöe 	- 	
. 4.. 1 

I' 

I 	. 

I, 	
/ 	• 	

. 	
I 
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Smt Ratna Bhattacharjee& Others 	Petitioner 

Vs  

Union of India and Others ------Respondents 

II 	 IN THE MATTEROF 

- 

- Written statement submitted by the Respondents. 
. "cj•.. 	- 	 .. 	. 	_- 	-, 

5-. 	
Hf 	 • 	- 

Preliminary objection•. 	 .- 	 . 

is hit by. prihipI .01 promissory estoppels. Once the 

ith thejob.ih terms of orders dt. 17.9.2001 1  

they are éstpèd - from chUénging the same. The orders dated 

17J0.2001 are annexed as Annexuré --R/1 and Annexure-R/2. 

• 	 .. 	 . 	

1'• 

IN THE CENTRAL ADMINISTRATIVE TRI 

4 
GUWAHATIBENCH GUWAHATI 

(APJfl7fli7flfl7 

L'S ... 

St. 

Census is conducted in the country after every ten years under 

Census Act of 1948 under thedirections of the Registrar General 

'esus Commissioner of India. For the purpose of condUcting 

-S 



-" 
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Census, Directorates have been established in each State/Union 

trritory with permanent staff to carry out the normal function of these 

directorates. During the preparatory stage of every census, the 

vblume of work increases to a great extent for which some additional 

posts are sanctioned for a very temporary period to cope with the 

addiional work generated during the period of census. After the peak 

ricd is over, the sanctions for these temporary posts are 

cntinued and the services of temporary staff are disengaged. 

i. practice is being continued since 1971 census. Therefore, the 

ss of engagement, re-engagement and disengagement of 

onal manpower is not a new thing in the census organization, 

tIèr it is a regular and inescapable phenomenon in each census 

nce 1971. It is submitted that it is not appropriate to draw parallel 

4 een the Census Directorates and other organisations either in 

Govt. or Central Govt. 

As per direction of the Hon'ble Tribunal passed on 16.1.2001 in 

385 / 2000, the petitioners were to be considered/absoirbed only 

nst the temporary posts created for Census Operation - 2001. 

n the order of the.. Hon'ble Tribunal was to consider the 

oners to be absorbed against Census Operation posts and they 

engaged against census posts only for a temporary / short 

d, their services are bound to be terminated alongwith abolition 

sus posts. The order dated 16.1.2001 for the Hon'ble Tribunal 

iii CA NO. 385/2000 is annexed as Annexure-R/3. In view of the law 

lid down by the Hon'ble Supreme in Union of India & Ors. - Vs - 

Farsh Balkrishan Mahajan, 1997(1) P.50 (SCSLJ), Jawaharlal Nehru 



3 

.1 • - 
	Krishi Vishwa Vidyalaya, Jabalpur, M.P. - Vs - Bal Kishan Soni & 

Ors. 1997(2) P.175 (SCSLJ) and Committee of Management, Arya 

Nagar Inter College, Arya Nagar, Kanpur through its Manager &Anr. 

—Vs - Sree Kumar Tiwary & Anr. 1997(2) P.178 (SCSLJ), the 

• 

	

	 applicants can not be regularized and once the post is abolished, the 

applicants can not be continued., 

3) 	Smt. Ratna Bhattacharjee and Sri Karuna Ram Das, the 

applicants in this OA, were appointed as Computors against 

temporary posts of Census - 1991. As per the law laid down by 

Hon'ble High Court in their order dated 7.6.2001 in the Writ Petitions 

No. 2531/2001 to 2537/2001, they are eligible to be considered for re-

engagement against the census posts of their own category i.e. 

Computor (now Compiler). It is however submitted that there is no 

vacancy in the census post of Compiler. There are also no regular 

vacancies of Computor/Compiler to absorb the petitioners.. Further 

the appointment to regular post of Computor (now Compiler) is made 

through 100% promotion failing which by deputation and failing both 

by direct recruitment in accordance with the recruitment rules framed 

under article 309 of the Constitution of India. The applicants cannot 

be regularized/ appointed against regular posts through back door in 

deviation of the recruitment rules framed under article 309 of the 

constitution. However, in view of the order of the Hon'ble Tribunal as 

and when occasion will arise to report any regular vacancy to SSC for 

direct recruitment only after invoking first mode i.e. promotion and 

second mode i.e. deputation, the department will write to Staff 

-. 	Selection Commission to act as per law laid down in the case of C. 
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r'eenuddin by Hon'ble Supreme Court as also as per the order of 

this Hon'ble Tribunal. The respondents crave the leave of this Hon'ble 

to refer to the decision of Hon'ble Apex Court in 1992 

(L&C) P. 805 1996 (2) SCSLT P. 316 State of Haryana & others 

Piara Singh & others 1992 (4) Supreme Court Cases 118. 

) 	That it is respectfully submitted that in the DOPT's instructions 

a1ed 23d July, 2001, it is clearly provided that no appointment can 

emade on ad-hoc basis by direct recruitment from open market. It 

Iso pertinent to submit here that in aforementioned letter, it is 

provided that if in an exceptional case (e.g. in the case if 

lonal organization), it is inescapable to resort to ad-hoc 

intment by direct recruitment, prior concurrence of DOPT 

thlishment "D" Section) may be obtained by giving full and 

)lete justification for the same. It is submitted that in the present 

under the compelling circumstance and under the threat of 

tempt, the petitioner was given ad-hoc job by the Directorate of 

,sus Operations, Assam, without prior concurrence of DOPT., 

refore the appointment of the petitioner was contrary to rules and 

uctions on subject and is irregular. In view of the law laid down by 

Hon'ble Supreme Court of India in the case of Ashwani Kumar & 

- Vs - State of Bihar & Ors. (page 281), the initial appointment of 

petitioner being contrary to law, there is no question of their 

rization. The relevant portion of the judgement is extracted 
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"As we have seen earlier when the initial appointment by Dr. 

Mallick so far as these daily wagers were concerned were 

illegal there was no question of regularizing such employees 

and no right accrued to them as they were not confirmed on 

available regular vacancies under the scheme. It passes 

one's comprehension as to how against 2500 sanctioned 

vacancies confirmation could have been given to 6000 

employees. The whole exercise remained in the realm of an 

unauthorized adventure. Nothing could come out of nothing. 

Ex nihilo nihil fit. Zero multiplied by zero remained zero. 

Consequently no sustenance can be drawn by the appellants 

from these confirmation orders issued to them by Dr. Mallick 

on the basis of the directions issued by the concerned 

authorities at the relevant time. It would amount to 

regularization of back door entries which were vitiated from 

the veiy inception. It is not possible to agree with the 

contention of learned counsel for appellants that the 

vacancies of the scheme had nothing to do with regular posts. 

Whether they are posts or vacancies they must be backed up 

by budgetary provisions so as to be included within the 

permissible infrastructure of the scheme. Any posting which is 

dehors the budgetary grant and on a non-existing vacancy 

would be outside the sanctioned scheme and would remain 

totally unauthorized. No right would accrue to the incumbent 

of such an imaginary or shadow vacancy." 
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y aawise Reply: 

That with regard to the statement made in para I of OA, the 

nts beg to state that the applicants 	Smt. Ratna 

arjee and Shri Karuna Ram Das were re- engaged in the 

)t of Compiler created for 2001 Census and against a temporarily 

lIen vacant post of Assistant Compiler respectively in compliance 

tlii the direction of Hon'ble Tribunal dated 16.1.2001 in OA No. 

01 and judgement of Hon'ble High Court in WP( C) No. 

001 dated 5.3.2001. They were re-engaged in these posts for a 

rary and short period. Moreover, as the census operation work 

had increased and answering respondents needed to fill up the 

rary vacant post of Asst. Compiler, this post could not be kept 

rnt and the same was filled up temporarily by re-engaging one of 

petitioners (Sh. Karuna Ram Das) in order to comply with the 

iréction of Hon'ble Tribunal. Now, since work load has decreased 

Department has no justification to continue the incumbent on ad 

od basis as it can keep the post vacant till the same is filled up on 

egular basis in accordance with the recruitment rules by appointing a 

ier$on from appropriate category. As per DOPT O.M. No 28036 I 8 I 

87 SSH (1) dated 30.3.1988, adhoc appointment can be made only 

if it is not possible to keep the post vacant. A copy of DOPT OM 

cated 30.3.1988 mentioned above is annexed as Anexure-R14. Since 

ihci:led

ased work load is getting over and post can be kept vacant till it 

i  up as per the relevant recruitment rules, there is no 

jçistification to continue the applicant No 2. Moreover, as per the 

rdE.r dated 7.6.2001 of the Hon'ble High Court, Guwahati, the 
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mchees are to be re-engaged against the census posts of the 

ie category in which they were earlier engaged in the previous 

us. Since, Sh. Karuna Ram Das was engaged in the census 

I in the post of Computor, he can not be re-engaged in a 

brent category i.e. in the post of Asstt. Compiler. In this 

nection it 	is pertinent to mention here that in its order dated 

2002 in OA No. 142/2000, which is annexed as Annexure- R/5 

by Sh Bimlananda Das and Others, the Hon'ble Tribunal has 

to re-engage the retrenchees in Assam against the census 

as per the order of said Hon'ble High Court's order dated 

I i.e. in the order of seniority in the same category. As such 

h Karuna Ram Das has no right to now continue in a census post of 

category. Besides, now the regular incumbents of six posts 

Compilers who were promoted as Compiler on adhoc basis 

inst the posts created temporarily are getting reverted with 

ition of posts and services of the applicant No. 2 will not be 

The applicants in OA have no right to continue on adhoc basis 

iitely. They can not compel the Department to continue them 

ihdèfinitefy. They cannot be continued indefinitely, as their adhoc 

ppkintment does not create any such right in their favour. In the 

crders of appointment dated 17.09.2001 issued to applicants, it is 

clerIy mentioned that the appointment of the applicants was purely 

trnorary and such appointment will not bestow on them any right for 

rgdilarization in the posts in which they are re-engaged. and their 

srices shall be terminated without assigning any reason thereof. 
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ith regard to para 2 of OA, the respondents beg to offer no 

ments. 

With regard to the para 3 of OA, the respondents beg to offer 

mments. 

With regard to the para 4.1 of OA, the respondents beg to offer 

0 comments. 

That with regard to pära 4.2 of OA, the respondents beg to 

that there is no reason for the applicants to be aggrieved by the 

s of their re-engagement in service allowed for a limited period 

28th February, 2002 as the sanction for the census posts were 

able only upto that period. The applicants knowing fully well the 

; and conditions stated in the offers of appointment as well as 

appointment letters, joined this organization following their 

intment in September, 2001. The fact that Census posts are 

term in nature and do not continue indefinitely is very much 

'n to the applicants as they were engaged during 1991 Census 

With regard to the pare 4.3 of the OA, the respondent beg to 

that both the applicants namely Smt Ratna Bhattacharjee and 

Karuna Ram Das were serving on a fixed pay basis against 

rary posts of Checkers on contract basis. During the period of 

ir contract, some temporary posts of Computors (Now compiler) 



vei' e lying vacant for a brief period. The serving fixed pay employees 

were considered along with the applicants sponsored by Employment 

Exthhange for those posts with a view to give them some financial 

before their retrenchment. The Hon'ble Tribunal is aware of 

iel fact that these applicants served for a brief period of about six 

ioiths as Computor (1991 Census posts ) purely on ad hoc basis 

efore their retrenchment. It may be added here that the regular 

irEct appointment to the post of Computor against regular posts is 

permissible, 	as it 	is a 	promotional 	post in 	terms 	of the 

jitment 	Rules framed under Art. 	309 	of the 	Constitution. 

in'iIarly, direct appointment to the post of Assistant Compiler is also 

Dt permissible without sponsorship of the candidate from the Staff 

'ction Commission. Both the applicants were appointed as 

iputor on ad hoc basis against 1991 Census posts only after 

ining exemption from the SSC for such short term posts. Even 

oirg by the judgement dated 7.6.2001 of Hon'ble Guwahati High 
11 

ort, they are to be considered against temporary posts of 

orhputor created for Census - 2001 operations on the basis of their 

ority according to their length of service in the same category 

ered by them in 1991 Census. If at all principles laid down by 

ble High Court are made applicable, the petitioners can not be 

gaged, since they are. placed at much junior levels among the 

)flS who served as Computors on adhoc basis during 1991 

us operations. .. 

7 E That with regard to para 4.4 of OA, the respondent beg to state 

tI1at the Hon'ble Tribunal in their judgement dated 5.6.98 (Annexure- 
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in OA No. 269/1993 in which some of the 1991 retrenched 

census employees challenged the termination order dated 21.12.93 

that "respondents had not arbitrarily discontinued the sanction of 

the ]  posts. In the facts and àircumstances, we do not find any reasoh 

tp Interfere with the decision of the respondent No. 2 (Registrar 

eeral, India) to discontinue sanction to the temporary posts 

ificalIy created for the 1991 census operation. Consequently, we 

no merit in the prayer of the applicants that the impugned order is 

e quashed. Their prayer cannot therefore be allowed." However, 

'bie Tribunal opined that though the applicants are not successful 

in this application, they can be accommodated in other vacancies 

labie under the control of the respondents in the light of the 

sion of Hon'ble Supreme Court in Union of India Vs Dinesh 

ar Saxena reported in (1995) 29 ATC 585. It is humbly submitted 

the direction of the Hon'ble Supreme Court of India in Union of 

lrdi! Vs Dinesh Kr. Saxena reported in (1995 ) 2 A.T.C. 585 to the 

ndent was to take action for: 

"appointments in any regular vacancies which may arise in the 

Directorate of Census' Operations and which can be filled by 

direct recruitment, if such employees are otherwise qualified 

and eligible for these posts." 

on'ble Supreme Court also directed that: 

"The applicants and br the Staff selection Commission 

may also consider giving weightage to the previous 
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service rendered by such employees in the Census 

Department and their past service record in the Census 

Department for the purpose of their selection to the 

regular posts." 

It, therefore, follows that the applicants are to be considered for 

apbintments against regular vacancies by direct recruitment and in 

tIie instant case there is no regular vacancy available in this 

in any grade for which they are qualified. 

That with regard to para 4.5, the respondents beg to state that 

4iements made by the applicants that the respondents have violated 

ttfie .order of the Hon'ble Tribunal dated 5.6.98 is not correct. It is 

submitted that respondent no. 3 wanted to fill up some of the 

ry posts created by census 2001 by deputation in accordance 
11 

with the instructions issued by the Government to fill up the census 

posts by promotion or by deputation and issued a circular dated 

23124.2.2000 inviting applications from the deputationists. The 

Horb1e Tribunal as well as the Hon'ble High Court also did not like to 

int1ere with the process of deputation initiated by the Director of 

Cenus Operations, Assam, Guwahati. 

9 	That with regard to paras 4.6 and 4.7 of theOA, the respondent 

bgto state that in its order dated 5.6.98 in O.A 269/93, the Hon'ble 

trbunal did not allow the O.A., but cited the decision of the Hon'ble 

Sipeme Court in the Union of India Vs Dinesh Kumar Saxena 

in (1995) to 2 A.T.C.585 and desired that applicants will be 
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considered by the respondents as and when occasion arises for 

macing appointment against regular vacancies. Some of the 

plicants of the O.A. No.269/93 filed O.As. no. 161199 and 76/2000 

eeking appointment against the vacancies in the Directorate. These 

ç.As. were disposed of by the Hon'ble Tribunal in orders dated 

i6.2.2000 and 25.2.2000 respectively directing the respondents to 

bsorb the applicants against the census posts. However, in the 

Tean time Govt. created temporary posts for census 2001 and 

decided to fill up these posts by deputation or by promotion only. 

Accordingly respondents no. 3 initiated action to fill up the census 

ots by promotion and issued circular for filling up the posts by 

eFutation. Aggrieved by this action of the respondents, the 

pplicants of the OAs No. 161/99 and 76/2000 filed a fresh O.A. 

Jo.142/2000. In the interim order dated 8.5.2000 passed by the 

Aori'ble Tribunal in OA no.142/2000, the Hon'ble Tribunal 

obsrved/directed as Under: 

"... In my opinion, staying the operation of 

Annexure-3 order, dated 23124.2.2000 (circular inviting 

applications 'fOr deputation for filling up census posts) will 

result complete stoppage of census work and therefore 

the prayer of the learned counsel for the applicants in this 

respect cannot 'be granted....... In view of this / am of the 

opinion that while the concerned authorities may go 

ahead in calling the prospective candidates on deputation 

as per Annexue-3 circular dated 23124.2.2000 they shall 

also consider and adjust the present 4 applicants as 

I ,  
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directed vide order dated 16.2.2000 and 25.2.2000. The 

benefits of these orders would be restricted only to the 

present 4 applicants who are agitating their cases. It is 

made clear that this direction shall not apply to other 

similarly situated persons who have not agitated their 

rights before the Tribunal. It is further ordered that 

adjustment/absorption of the applicants in pursuance of 

the order passed today will not confer any right on the 

applicants to further continue their services after the 

census operation is over unless their claims are 

considered on merits as highlighted in the OA. . . 

Accordingly four applicants in OA No. 142/2000 were 

rrporarily appointed on 3.10.2000. As observed by the Hon'ble 

rib'unal in the interim order, it was specifically mentioned in their 

pointment letters that the temporary appointments had been made 

ginst the purely temporary posts sanctioned for Census - 2001and 

ie appointment shall not bestow upon the persons any right for 

itdre continuation in their service after census operations 2001 is 

ver. Similarly, Smt. Ratna Bhattaqharjee and Sri Karuna Ram Das 

led OA No 385/2000 ihHon'ble Tribunal and on the basis of Hon'ble 

nbunal's directjpn dated 161 2b01, both of them were re-engaged 

gainst puceI temporary posts ofCensus - 2001 subject to condition 

iat this re-engagement will not confer on them any right for 

?4larization n the posts in which they are re-engaged and their 

tces shall be terminated without assigning any reason thereof. It 

s also 	edifically mentioned in their re-engagement letters that 
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iosts are created to attend to additional work of 2001 census and 

I be discontinued I abolished on or before 28.2.2002. Their 

vilpes will be disengaged on the discontinuation of the sanction of 

the thmporary posts created for 2001 census and the Gov&nment 

wilI Iave no liability thereafter. 

10. That with regard to para 4.8 of OA, the respondent beg to state 

that Smt Ng. Makan, an applicant of OA No. 60 I 94 was regularised 

in cdmpliance of the order of the Hon'ble Tribunal as she was holding 

a permanent I regular post on adhoc basis. In the instant case there 

is no vacancy in the regular post of Compiler. A regular vacancy in 

th post of Assistant Compiler exists, but the same is reserved for 

OBd. The requisition for the post has already been sent to SSC who 

hvE asked for a clearance certificate from this office to take action 

oij natter. Existing Govt. orders prohibits any direct recruitment 

wthaut obtaining any ólearànce from the Screening Committee of the 

ccnerned Deptt. headed by the Secretary to the Govt. of India, 

Minitry of Home Affairs. In this regard a copy of the direction of the 

Government contained in Department of Personnel and Training, 

Gov. of India letter no. 2/8/2001 PlC dt. 16.05.2001 regarding the 

optimization of direct recruitment to civilian posts is annexed as 

Anèxure—RI7. 

I 
	

That with regard to para 4.9 of OA, the respondents beg to 

that in the Census Directorate of Assam, the regular posts 

laity Group 'C' posts are limited as sanctioned by Govt. as 

ensurate with the workload in normal times. However, it is 
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siimitted that there was no direct appointment in DCO, Assam in 

any regular group 'C' post except a post of Assistant Compiler 

spnsored by Staff Selection Commission (SSC), since their 

retrenchment of temporary and adhoc 1991 census employees w.e.f. 

3112.1993. When the post was advertised the applicants did not 

ca:re to apply to SSC in response to their advertisement. They 

su1denly woke up from their sleep when some temporary posts for 

2001 Census were created and the deputation circular was issued for 

illing up the same strictly in accordance with policy decision of Govt. 

Threfore, the allegation of the applicants that all their requests/ 

representations were not attended to is not correct. On the other 

the respondents have taken action to forward the applications 

of the retrenchees to the other Deptts. with requests to consider their 

cases sympathetically whenever the retrenchees approached the 

repondents for such help. 

12. With regard to para 4.10 of OA, the respondents beg to state 

:hat they have never avoided the' retrenched Census employees of 

191 Census for their regular appointment, but proposed to fill up 

,o Te of the short term, posts created for 2001 Census by promotion 

nd deputation only as per the direction of the Govt. of India. Some of 

H judgments passed by.  "the' Hon'ble Tribunal were difficult to 

mplement against the Govt. 'orders and therefore, an Appeal was 

nade to the Hon'ble High Court. But there was no delay in 

mIementing the order of the Hon'ble High Court as soon as the 

)rder of the judgement reached this office. It is submitted that as far 

possible the retrenched census employees were re-engaged 
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inst 2001 - census posts on temporary basis upto the period the 

ion of Govt. was available and they were unequivocally told 

le re-engaging them that this re-engagement was temporary in 

and their services will be dispensed with as soon as the 

s operation was over. 

That with regard to para 4.11 of OA, the respondents beg to 

that the applicants accepted the offer of appointment knowing 

well the conditions laid down in the offer of their appointment. 

respondent is nowhere responsible for the same. As per the 

of the Hon'ble High Court, Guwahati Bench in writ petition 

) No. 2531 I 2001 to 2537 /.2001, the petitioners were drected. 

To offer the vacancies to the retrenchees according to 

their length of service. A person with the longer length of 

service in a particular category would be offered the job 

first and then the other retrenches in that order." 

According to that . direction, Smt Ratna Bhattacharjee and Shri 

na Ram Das are to be offered the post of compiler but as per 

r length of services in the scaled pay of Compiler, they stand 

or to many others (their position being 12th  and 14th  in respect of 

iority). 

The respondents also beg to state that there is no vacancy 

r short term or long term in this Directorate in the post of 
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1 Cmiler. The applicant cannot be considered against any other post 

ing to the above direction of the Hon'ble High Court, Guwahati. 

1. That with regard to para 4.12 of OA, the respondents beg to 

stte that there are no regular vacancies against which the 12 

depitationists are working at present. The deputationists were 

a'pinted much earlier to the appointment of the applicants and they 

a'ontinuing against the resultant vacancies occurred in the core 

pst. due to temporary promotions of the regular incumbents to the 

hihr posts for a fixed period of time. As soon as the temporary 

psts created for 2001 Census in the higher posts are discontinued, 

the incumbents will stand reverted to their original posts and the 

drPltationists will have to go back to their parent Departments I 

Qrgnisations. This is likely to happen very shortly. Therefore, the 

cpntinuation of the applicants against the resultant vacancies in the 
11 

11  
br posts by repatriating the deputationists does not arise. The 

cirtion of the Hon'ble High Court was to offer the temporary 

acancies for 2001- Census and not the resultant vacancies occurred 

on the core side. It is, therefore, reiterated that the termination orders 

diatd 28.02.2002 issued to. the applicants are not illegal, arbitrary or 

iioitive of the Hon'ble High Court's order dated 7.6.2001. The 

¶nwering respondents beg to clarify that review of workload and 

cortinuation of these temporary census posts is carried periodically 

isber need. The existing temporary posts created for Census - 2001 

ban be abolished at any time. 
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With regard to para 4.13 of OA, the respondents beg to state 

the order of the Hon'ble Tribunal as well as the order of the 

'ble High Court Guwahati are to appoint the applicants against 

:s created for 2001 Census only. There is no vacancy on the core 

in the Directorate of Assam as explained in the earlier paras. 

e posts in various Group 'B', 'C' and 'D' grades either regular or 

porary are sanctioned and operated Directorate-wise in all States 

per the requirements. These posts are also filled up office I 

ise in accordance with the relevant recruitment rules, 

guidelines and instructions. Therefore, the applicants cannot be 

Msidered for appointment either regular or temporary basis in other 

in North-Eastern States and for that matter in other 

iiectorates located in various parts of the country. In other States 

re are also innumerable previous retrenched census employees 

the applicants. In case, the applicants are considered for 

ointment in other States this will lead to agitation and unrest by 

4h categories .of persons as well as the employees in such States. 

over, it is not possible to appoint such persons in other 

ctorates I Offices. Under the administrative control of Registrar 

eral, India. In view.bf this :position,  the allegation of the applicants 

non-consideration for regular, appointment or otherwise of such 

nchees in DCO, Assam is a direct violation of the direction given 

Hon'ble Apex Court in addition to the order of the Hon'ble High 

rt and this Hon'ble Tribunal is misrepresented and misconceived 

hence denied emphatically. 



• 	 .•• 	• 

I I 

16 That with regard to para 4.14 of OA, the respondents beg to 

stte that most of the posts filled by deputation are resultant 

ia€ancies and no appointment by direct recruit can be made from 

ide against these resultant vacancies, which are presently being 

ipied by the regular incumbents. Further, the contents of the letter 

14.2.2000 from the office of the R.G.I. is totally misconceived 

misconstrued by the applicants as it relates to the lemporary 

otions of regular staff against 2001 Census posts. This clause in 

tter dated 14.2.2000 does not apply to the retrenchees to be re- 

against 2001 Census posts or to the persons appointed on 

n basis. A copy of ORGI's letter dated 14.2.2000 is annexed 

17. With regard to para 415 of OA, respondents beg to state that 

scheme for re-deployment facilities to retrenched regular 

tmorary employees being referred to in this paragraph is not 

aplcable to the applicants, who were engaged purely on adhoc 

bsi against temporary posts created for census operations during 

199 and 2001. The scheie is applicable to those temporary Central P . 

Gbvernment employees who are appointed against regular posts. 

The applicants have. never ,  been appointed against regularly 

sanchIioned posts, but against temporary posts created for census 

oPrrtions for short period on adhoc basis and hence, they are not 

enitld to such facilities I benefits. The respondents crave leave of 

is flon'ble Tribunal to produce the copy of the scheme and explain 

in 1  port of such a scheme at the time of hearing. 

19 
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With regard to para 4.16 of OA, the respondents beg to state 

- ti,hat there are no vacancies in Group "C" and "D" posts which has 

- 	bcured due to the death/retirement in the Directorate of Census 

ration, Assam. However, even if there are such vacancies, the 
ill 

piIicants can not be appointed against these vacancies as these are 

) tilled up through the prescribed channel as per the relevant 

ciuitment rules which are framed under the provisions of the 

of India. 

1. , With regard to para 4.17 of OA, the respondents beg to state 

that; both the orders of the Hon'ble High Court as well as the Hon'ble 

Trib1nal have been understood by the respondents and the said 

'odrs have been complied with full respect to the Hon'ble Court / 

Tibnal. There is no policy adopted by respondents, which may be 

termd as hire and fire as alleged by the petitioners. 

With regard to para 4.18 àf OA, the respondents beg to state 

that there are no regular vacancies in any category of the group 'C' 

pot either regular or .chsus which can be offered to the applicants 

Comm•iensu rate with . their. qualifications as per the Hon'ble High 

C 1urs order. Two statements (Statement-I and Statement-li) 

shcwing the incumbency position in respect of core and census posts 

asori 1.3.2002 are annexed as Annexure-R/9 and Annexure-R/10 

resp4tively. 

Mth regard to para 4.19 of OA, the respondents beg to state 

thai fr view of the circumstances stated above in the aforesaid 
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raphs, the applicants do not deserve any relief from the Hon'ble 

nal nor they are eligible for any relief from the Govt. 

With regard to para 4.20 of OA, the respondents beg to state 

it is a fit case to be dismissed at the admission stage itself. 

• In view of the facts stated above the said applications deserve 

be dismissed on the following grounds. 

The termination order with regard. to these two applicants 

were issued after the abolition of 2001 Census posts. 

There is no regular vacancy against core side and 

therefore, they cannot be considered for retention. 

That the applicants:cannot be considered for any other 

category of post as per the Hon'ble High Court order. 

That the applicants are not even qualified for other 

categories of posts.. 

That the applicants cannot be considered for appointment 

against any direct recruit quota without the sponsorship from 

the Staff Selection Commission. 
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5. : That the contents of para 5.1 of OA are absolutely 

miconceived and baseless and the same are denied. It is 

repectfully submitted that once the applicants have taken the job 

"IFaepting the terms of the order dated 17 th  September, 2001, they 

are estopped from challenging the very same order. It is respecifully 

s.ubmiued that the retrenchment of the applicants will be in terms of 

,the order of appointment dated 1 7th  September, 2001. 

• The answering respondents beg to state that the direction 

issued by the Hon'ble Tribunal and also the Hon'ble Gauhati High 

C9urt was that "the applicant(s) may be absorbed in the vacancy that 

will occur for Census Operation of 2000 in a suitable post which he is 

enitled to following the judgement of the Apex Court." Accordingly, 

the applicants were appointed on a purely temporary basis against 

the said posts which were created for a period upto 28.2.2002, and, 

their services were terminated 'on the said posts being abolished 

w..f. 28.2.2002. The applicants, by no stretch of imagination, can be 

cdrtinued and/or appointed igainst non-existent posts. As such, the 

sttements made in para 5.1 are totally misconceived. The answering 

re;pondents respecffullybegto state that, in fact, the applicants have 

erirely misinterpreted the directions issued by this Hon'ble Tribunal 

as well as the Hon'ble Gauhati, High Court. 

That the contents of Para 5.2 of the O.A. are again 

miconceived and unfounded and hence the same are denied. The 
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,i inter1retation of settled principle of law as well as the law endorsed in 

th j4dgement of Md. C. Ammenuddin —Vs- the State of Tamil Nadu, 

C4nus retrenchees need to be considered for regular appointment 

along with others in accordance with the Recruitment Rules and 

appropriate Recruiting agency at the time of making regular 

pcintment against the vacant posts. In the present case there is no 

situation. Respondents have no vacancy. As and when 

cies arise, they will be reporting to recruiting agency to fill up 

on regular basis (if any), the application for recruitments to 

(recent appointees) will be forwarded to recruitment authority to 

4nider the cases of the applicants in terms of the law laid down in 

the -ase of Md. G. Ammenuddin —vs- State of Tamil Nadu. 

3: The contents of parà 5.3 of the O.A. are again misconceived 

and are uncalled for and hence the same are denied. The 

rsiondènts- have not violated any constitutional mandate nor they 

Fav adopted. any hire and fire policy, rather they wish to act in 

cdrdance with the - constitutional mandate, i.e. the Recruitment 

FulEs framed under -Article •309 of Constitution in the matter of filling 

up he posts. Thee are the applicants who want to be inducted in 

ser'iice through back door, in disregard of constitutional mandate. The 
tiespondents  have not also violated the law laid down by the Hon'ble 

ureme Court. 

5.411 	The contents of para 5.4 of the O.A. are misconceived and 

baeless and hence the same are denied. It is respectfully submitted 

retrenchees are to be considered for their appointment in 

if 
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4' 
	

cordance with the Recruitment Rules through appropriate recruiting 

gçncy at the time of direct recruitment to regular post. No such 

cdasion has arisen, since there is no regular post vacant for the 

plicants who have filed the present O.A. 

That the contents of para 5.5 of the O.A. are incorrect and 

re the same are denied. It is submitted that the action of the 

dent is not opposed to the spirit of the order of the Hon'ble 

ourt and Hon'ble Tribunal, but the same is in consonance with 

the said orders. 

The contents of para 5.6 of the O.A. are absolutely incorrect 

and the same are denied. It is submitted that the order the Hon'ble 

Court was to consider the applicants against census posts only. 

4lthough as per rules (DOPT instruction), the applicants could not 

tavel  been appointed against the core post on adhoc basis, just to 

Ionbur the order of. Hon'ble Tribunal and under the pressure of 

cor.tempt Petition, Respondent could accommodate the applicant 

FO.? against, a core post (vacant temporarily) in violation of Rules. 

1iihuis although the àdhoc adjustment of the additional vacancy is not 

as er rule, but just to have utmost regard to the order of the Hon'ble 

f-igf. Court and being, under immediate and immense pressure of 

pt Petition, the answering respondents could adjust the 

nts on adhoc basis. The goal of census operation is not to 

se opportunity for employment, but to do the census operation. 

I 
	

rder of Hon'ble Supreme Court is to consider the applicants for 

rization in accordance with the Recruitment Rules along with 
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thers on availability of vacancies. At present the respondents have 

D ,acancy to be reported to the Recruiting agency. Therefore the 

uestion of regularisation of the applicant does not arise. 

urthermore, the adhoc adjustment of the applicant is not creating 

ny, right thereafter for the continuation of service of the respondents 

iii 

.7: That the contents of para 5.7 of the O.A are again misconceived 

baseless and the same are denied. It is respectfully submitted 

the spirit of the order of the Hon'ble Supreme Court is that the 

us retrenchees are to be considered against the regular vacancy 

roup 3 and 4 through appropriate recruiting agency in accordance 

the Recruitment Rules at the time of making direct recruitment. 

such occasion has arisen and in case of any recruitment to any 

in any of the Directorate of Census Operation, while reporting 

vacancies to the Staff Selection Commission the case of the 

4 

nchees will be recommended to SSC for consideration as per 

laid down in the case of Md. G. Amenuddin - vs- the State of 

larril Nadu.. Again in terms' of the said judgement of Hon'ble 

upreme Court, the census retrenchees have the right in respect of 

is rate  only and not in any :other  state. Therefore following the same 

naogy, the case' of the applicant can be considered in the 

irctorate of his state as well the state govt. and not any other 

iirbtorate. 

That the contents of para 5.8 of the O.A. are absolutely 

iisIeading and incorrect and hence the same are denied. It is 

id 
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subnitted that there is nothing wrong with the order dated 1 7th 

Seiember, 2001. Having accepted appointment in terms of the said 

rdr, applicants are estopped from challenging the same. 

That the contents of para 5.9 of the O.A. are again misconceived 

and baseless and hence the same are denied. It is submitted that 

Fang seen the order dt. 7th v: 	 September/2001, Hon'ble Tribunal was 

pIesed to drop the Contempt Petition at that time. It is further 

itted that the provision for regularisation contained in circular 

14.2.2000 is applicable to regular employees who are 

against census posts. It is not applicable either to adhoc 

loyees or to the deputationists. 

5.1 	That the contents of para 5.10 are misconceived and are 

eriied. It is submitted that termination order in terms of appointment 

o .  rdr dt. 17 September, 2001 was accepted by the applicants. 

That the contents of para 5.11 of the O.A. are again 

c. 	i'niconceived and baseless and the same are denied. It is submitted 

that there is no such action oil the part of the respondents which is 

sustainable in the eyes of Law. 

With regards to para 6 of OA, the respondents beg to offer no 

orments.  

1: 	Need no reply. 



& 9: The contents of para 8 and 9 are misconceived.and 

- 	de)oid of merit and hence deserve to be dismissed. The applicants 

areil not entitled to any interirn.relief. The Hon'ble Tribunal may be 

plesed to reject the O.A. as well the payer for interim relief. 

Paia 10 to 1: Nèéd no reply. 

VERIFICATION 

I, Shri N. C. Sen presently working as Deputy Director of 

nsus Operations, Assam being duly authorised and competent to 

n this verification, do hereby solemnly •  affirm and state that 

tement made in parai i . ",  ' a-, iç 4j are true to my knowledge and 

ief and those made in para / ..t, being matter of records, 

true to the best of my information derived from the office records 

c .the rest are my humble submission before this Hon'ble Tribunal. I 

e not suppressed any material facts. 

d sign the verification this 	day of April, 2002. 

Deponent. 
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rirctor 	547396 (c 
Phone 5 	- 302121(R 

Ott. 6updt. 526954 
Fax 	0361-547396 

NoLO(E.v/15//3O() 7. 

GOVERNMEMQF IN.1A 	 if . 
MINISTRY OF HOME AFFAmS/GRIHA MANTRALAYA 

r4i arwi 1TUTT ?4 
OFFICE bF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM 

G.S. ROAD, ULUBARI; 1WAHAT -781007 

Dated Guwahati 17.09.2001 

in compliance of the Honhe Cenl 	minisbve TnbunaFs order dt 
? 16.1.2001 in '0,A.No.385/2000 	ad with Hon'ble High Coirt's Judgernent in 

WP©No.979/ 2001 	 L dtS,3.200I Smatha Bhacharjee s hereby re-erigagd in the 
O/o,the Director. .-f: Census Operations, Asam, Guwahati as Computor (now 
designated as (Qmpiler) against th.pure1y tempóraarppst created for.a shon: tern -i 
in .connecti. vith Cés 20i l3n puely:tempocary and. adhoc basis: upto 
28.2200or Uto the date on wh the sanction of the post expires, whichever is 
earlier, in the pay scale of Ps '.0O-1O0-6000/- p m. plus qthq allowances as 
admissible frohi time to time, . 

The reengagement will not Lestow. upon her any right for regularisabon in the 
post in whichiheis eraged and hr services shaU be terminated without assigning 
any reason thereof, .. I 

-The pc6t iscreatd to atte.d to the additional works of 2001- Census and is 
likely to be discontinued/abollsheJ on or before 26,2.2002. The services of Snib 
Ratna Bhattacharjee xciii be disenqaqd.on the disconbnuation of the sanction of the  

temporary pct created for 200 census and the - Govt. will have no liability 
thereafter.. • • - 

She is to join imrnediaelv:: 	 - 

(DRS K. BARUAH) 
PSTT DIPECTOROF CENSUS UP[RA1ONS 

• 	 • 	 ASSAt1 : GUWAHATI. - 
• 	

• 	 : 	• 	 ••• 	
2/- 
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ME1O NO UCO(F)2Hs/q3/ /15/ / 	 7 	DAlE 17 9 2001 

Copy to 
TI1€ Reg 	(erier, India, 2/A, Mansi h Road, New De)hi 110011 
The Pay and counOffker(Census), GCW & N Bui1dng, New DeIhi-2, 

- The::Reqistrar,-Cimtral MmInstratjve Tihuna, Guwahd Bench, Guwaliati. 
4 . 	A, 0th Ro.;"Srcsc, AT,Guwahat 

-The Otfice Supenntendent (Es &Pccounts) 
•.::smti. Ratha Bhttharjee, 

'. FHe No.DCO(E)i.26/2001/ 	 . 

11 

(DR. S. K. BARUAH) 
ASSTT, DIRECTOR OF CENSUS OPEflQNS 

ASSAM GUWAHAfl 

I. 
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Inrij. 	ru, 

KIT 

1 	1Pctc 	547960) 
Phonef 

• 

iffif 
Oft. Supdt. 	526954 

NO D C 0 E 	
51 9)1 P t/ 151 Fy 	: 0361. 647396 

I, 

*OVERNMENT . OF INDIA 

•MNISTYOF HOME AV-PAIR' S/CRIHA MANTRAMyA • 	TT9zt 3Tj 91U' ff 	 S 

OFFICE OF THE DIIECTOR OF CEN US OPERAT IONS, ASSAM 
i - 781007 

0• 

TM 
DatedGuwaha 	l7..r.0 9.O01 

QLLa 
- 	- 

In compliance of the Hon ble C01&31 Mministrabve Tnbunars order di 16 1,2001 n 0 A No 385/2000 read 	
Hon ble High Court's Judgement iii 

WP©No979/2QOi dt,5.3,2001 Shri Krijñm Das Is hereby re-engagJ in the 
O/o.the rector of Census Operao,&rn, Guahad as 

iSItaflt Compiler against a. resuftan. Vaany occurred 	
of incumbent to the post 

Computor (now Compiler) sancboned fcr 2001 Census or purely tempordry ano 
adhoc basis upto 28 2 2002 or upto th date on which sancon of 2001 posts explrs whichever is eariter in the paj-ca of R.s 3050-4590/. p m plus 

other allowance asadmjsbj fromtjmtô 

The rengagement will not besty Uponthim 
any, nght for regulnsa 	in the post in which he is 

engagj and his src shall be terminated without assigning any reason thereof. 	
• • 

Shri karunarm s 
 is reengaj àgi,ist the ru)tant vacancy occrred due to promotion of Incum 	tothe 

post of Comler sanctioned for 2001 Census i .
wiih are crea 	to aend to the addjbünaj works of 2001 Census and is likely to b dionbnued/abOlh on or before 28,202 The serces f Shñ Kawnaram Dás will be disengaged on the 	

of the sancón of the temporary post of Compiler cread for 2001 Census and cnseqJnt revrsjon of the Compiler post of Assistant Compiler and the GQVt SIll have no liability thereafter.  
He is to joih immiately,.' 

(DR.S, K; BARUAH) 
• 	$:•SflDIRECT0R OF CENSUS QPERATONS 

ASSAf.: GuwAHAn: 
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MEMO NO OCO(E)285/93/ 1151 / 	Ii 	/ 	DATE 1 9 2001 

Copy to 
TheRegistrar General, India, 2/A,. 1ansingh Road, New Deihi-110011,. 

2 The Pay and kcounts Offker(Census), AGCW & ti Building, New Delhi-2 
3 The Registrar, Central Mministraz,ve Tribunal, Guwahab Bench, Guwdhatl 
4, ShriA. Deb Roy, Sr.CSC, CAT, Gwaha, 
. mf lice SUperintehdent (Estt.& kco.un). 

6. Shri Karunaram Das. . 	•.. 	. 
7 FIle No DCO(E)126/200j/ 

(DR..S. K. BARUAH) 
ASSTT.DIECTOR OF CENSUS OPEflONS 

ASSAM : GUWAHATI. 

* 	 F... 	 . 	. 	. 
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N TIlE CEI4TRAL ADMIIIISTRATIVE TIUI3UNAL 	

4 
• 	

•. •'... 	 Original 	Application 	No.385 	of 	2000 	 - 	- 

Date of decision 	This the 16th day of January 2001 

,-•e Hon'ble Mr Justice D.N. 	Chohury, 	Vice-Chairman 

The Hon'ble Mr K.K. 	Sharma, 	Administrative Member 

mt Ratna Bhatt8chrjee, 
•D/o Late Mukunda •Praaad Bhattacharjee, 

r Re81dent of Ferryghat Colony, 	Pañdu, 
Guwahaij. 	 - 

,L 	Shri 	Karuna Das, 
Son of 	Late Hali 	Ram Das, 

& 	 Vi11.-13rktu1ii, 
Nalbari, 	Aaom. ........ ...........

Applicants 
,4 	By Advocate Dr 	(Mrs) 	ii 	Paihak 

- 	 versus 	- 	
:. •. S  

1' 	The Union of India, 	through 
The Secretary to the Government of India, 

'1t1ini8 try of Home Affairs, 
• 	New 	Delhi. 	• . 

5;.. 

• 	
2'. The Registrar General of Census Operation8, 

2/A Man Singh Road, 
New, Delhi. 

The Directpro of Census Operations, Aasam 
Government of India, 
Ministry of Home Affairs, 
Guwahatj. 
Shri 	M.R. 	Das, 
Dirfctor -of Census Operations, 	Assam, 

'-. 1% Government 	f -Asaam, . 

• ........' 
inistty of Home Affaira, 

..'....Respondents 
By %vocate Mr B.S.- Baaumatary, 	Addi. 	C.G.S.C'. 

4. 

-) --- '\'.. .• 	
• •• 

OR,D E R 	(oRAL) 

CHOWDHURY.j.  

- 	
• 	 The 	appli:cants 	are 	two 	in 	number 	who 	are 	retrenched 

employees 	of 	the 	Census 	Department. 	They 	have 	assailed 	the 

Circular 	issued 	by 	the 	Director , 	of 	Census 	Operation 	on 

23/24.2.2000 	for 	filling 	up 	the 	pota 	of 	Computer, 	Lower 

Division 	Clerk, 	Assistant 	Compiler, 	Proof 	Reader 	in 

'S. 	
• 	 ' 	 - 	 • 	 - 	

_ L 
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connection 	with 	the 	2001 Census 	operations. 	By 	the 

aforemeptioned cpihmunication, the department has sought to 

deputation basis. 

2; 	:Dr..(tirs}h Pathak, le3rned counsel for the applicants 

submitted that a number of decisions have been rendered by 

this Tribunal for absorbing such persons in the light of the 

decisi'-  i rndered by the Supreme Court in Government of 

Tomilntdu and another vs. C. Md. Ammendden and others, 

reported in (1997) 7 SCC 499. 

3. 	We have also heard Mr 13..S. Ba:sumatary, learned Addi. 

C.G.S.C. -  Upon hearing 	the learned coUnsel for the parties, 

we are of the opinion that the present applicants who are 

similarly situated are also entitled to similar benefits and 

following the decisions mentioned above, we direct the 

tempondentL to consider the case of these two applicants for 

their appointment in the light of the directions given by 

t.is Tribunsl, more patticuLr1 in 0.A.14.415 of 1999, 0.1. 

Singh vs. Union of India and o•hers disposed of on 20.1.2000. 

The applicant8 may alsó submit representation before the 
rt 

authority g.iu-.-ng the fet --eat-i-on zithin two weeks from the 
H. 

date of receipt of thi ;:or1er end on receipt of the 

rEesentation the resondents shil take necessary mea8UeS 

for conidertion of their caswithin three weeks from the 

date of receipt of the represontat i.on 

4. 	Subject to the above observations the application 

.tands allowed. The, shall, however, be no order as to 

lot 
, 

Iz 

SrJ/ vict CI1AiFMAU 

5d/Mf:rlt3iJ (fldm) 

tI .tkd 

 

to b  frue'C.py 

gri 

ciTh 

ctlon 010c6c (I) 

flflh1 gjiu'O (i 	1 

C.niiI Ad's 	tIvC 1fIURgi 

(tg1t,di.P 

Ti 	& 	1I.n), ijiizsr- 	 1 
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220 	SWAMY'S - ESTABLISHMENT AND ADMINISTRATION 

Secretary under the..Central Staffing Scheme, will continue to be regulated 
by special instructions contained in O.M. No. 31/136/82-EO (MM), dated 
28-8-1983. 

6. Review of ad hoc appointinents/promollons. —  All ad hoc appoint-
ments including ad hoc promotions shall be reviewed on the basis of the 
above guidelines. In exceptional circumstances, wherever such appointments 
are required to be contiuçd beyond the present term, the decision thereon 
may be taken by the authority prescribed in Para. (4) (v). However, it may be 
noted that the continuance of,Such ad hoc appointments, including ad hoc pro-
motions, will be subject to the overall restrictions of one year from the date 
of issue of these instructions. 

All MinistriesfDeparhnents are requested to take action in accordance 
with the above-mentioned instructions in respect of both Secretariat as well as 
non-S ecretariat Offices under them. 

[0.1., DePt.  of Per.Trg.,O.M.'No. 28036/8/87-Estt. (D), dated the 30th March, 1988.] 

Action to fill, up posts to be taken well before vacancies occur.-
Prime Minister has noticed that in, a number of cases, appointments are made 
ad hoc either because Recruitment Rules have not been fmalized or there has 
been delay in the filling up. of the.posts in a regular manner. Prime Minister 
has, therefore, desired that Ministries/Departments should take action to fill 
up the posts in good. time before vacancies actually occur in order to avoid 
ad hoc. appointments. In case where there is unjustifiable delay, responsibility 
for the delay should be assigned and those responsible should be suitably dealt 

f 0.1., D.P. & A.R., O.M. No. 2803612/77-Estt. (D),dated the 7th October, 1977.] 

Ad hoc appointment of Section Officers of the CSS as Under Sec-
retaries and equivalent posts.—  Keeping in view the pressing requirements 
of i'arious.Minislries/Departments'and the exigencies of public service, it has 
been decided, iiipartial modification of the instructions contained in OM, 
dated 28-9-1983, :to permit the Ministries/Departments to make ad hoc ap-
pointments to the posts of Under Secretaries/equivalent from among the Sec-
lion . Officers of the Cetral Secretariat Service subject to the following 
conditions:-- 	. 	 . 

• 	(1) The ad hoc apQintments would be ordered on the basis strictly of 
existing cadre*ise seniority by the Ministries/Departments control-
ling the Section Officers cadres. 

• 	(ii) No officer who has not completed the requisite approved service of 
8 years as, Section Officers as on 1st July, 1989, would be ap-
pointed as ad hoc Under Secretary. 

(iii) The ad hoc appointments would be made purely as a temporary 
measure for a period not exceeding 3 months or until further 

3 	
.; 	 . 
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pro', ilid 	UIt.l&Jr 	th 	ru 1s 

• 

5. 	ln viuw ot- 	aL (JEc4 sald Wrectiollwe di9pose 
O 	this 	'PJ.)lJCatIor, 	directcj 	the 

- 	• 
rebI,onde,ts to Consider the or 	tlie. 	'pp1I;t 	also 	in 	the light or 	tho 

L 	dc Lcd 	by 	thc 	Giu1 	I 1iih Court In 	the • dIore I t i ( )[ . I  (,'d 	Wv. I tPet j 	 1011  

I  the  stands dlspobed 04. 
There Shall, howuvk.r •110 1. 	 (j t_ 

• 	 Sd,'v! 	L.I1NJ 

V 
* 	

• 	 • 

S 	
• 	• 	/ ,• 	 •,• 	•- 

• 	•. if 	
% t 	k 

I . 	,\ 	II 

• 	
•' 

I 	

\ 
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TRI B UN 	AATI:..H. I. 

Original Application No. 269 of 1993. 

Date of Order i This the 5th ty of Ju, 1998. 

Justice Shri. D.N.I3aruahiVice-CIairman, 

Shri G.LSanglyine, Idinjnistratve Metiber. 

Shri'Santanu Goswami and 20 others. 	. . . 'Appliants. 

Y Ativdcate.Shri B.Malakar 

- Versus - 

1. Union of Itd1a 	. 
represented by Secretary, 
Ministry ôf.Home Affairs, 
New Delhi. ... 

2.'The Registrar General of Census Operations. 
:New Delhi.... 	. .• 

3. The Director 4, 

Census c,eratjons, Assarn, 
c3utahati. 	 . . . Resoondents 

By SdvocateS/Shri S.Ali,Sr.c.G.S.0 and 
O.Sarma.Addl.C.C.S.C. 	. 

C 	• Sk4iGL' 	ADINtSTRATIVE MEMB. -. 

Twenty one applicanta 	iho were employees under th 

J 	q 	. 	•Director.ofCensusôperation, Assam had submitted this 
.II 	s... 	. . 	,.. 	 . 	 . 

..  

• 	 . 	'Qriginal Application. They were allowed vi.de order dated 
.. 

join In this single application. The names 

the appliáñts. their designatIons and dates of appointrne 

are indicated: herein below :- 

Sl.No. Name 	 Deignation 	Date of apyointment 

1 • shri Santanu Goswaini, Cornputor 13 .3.1991 

 Sr1 :Indrajit Das 1.4.1991 

 ShrI Ranjan Goswami 	 . 	: 3.6.1993' 
.1 SnrITara Charan Kalita 	. 361993 

50 Shri'Bikul flazarika 	1 3.6.1993 

6. Shri Arjun !3aruah 3.6.1993 

3. 

Ij 

Shri Nagen Rabha 	. 3.6.1993 



- - 	

- 	 - 

S1.No. 	Name 	 Designaticn 	Date of appointment lettV 

er  
8.Shri Jibon Malakar. 	Computor 	- 	3 6.1993 

91 	M 	Ilara Kahta Das 	 H 	 J 14.7.:C93 

20. Md. Khalekur Zaman. 	" 	 23.7.1993 

11. Shri Harish Ch. Rabha 	 23.7.1993 

12.nt. RatnaBhattaCharie ,e: 	 10.9.1993 

S .  Archana Barman 	 10.9.199 

14. Shri. Karuna Das 	 SI 	 '10.11.1993 

'15. Sat. Geeta Devi - 	 ... 	 10.11.1993 

• 'r16. Shri Jiten Kr. Deka. Asstt.Compiler 	 10.11.1993 

Bimalananda Das.t,OWer D1viion Clerk 	3.6.1993 

&nt. Anima Hazarika 	SI 	 10.11.1993 

Shri Sailen Doley 	 SI 	 10.11.1993 

Jayanta Das 	Peon 	 22.3.1991 

Ajit Kr. Das 	Farash 	- 	7.9.1990. 

itc 1 • 	cept in the case of appointment of the Peon and the Fcrash 

mentioned above whose case will be mentioned separately all 

,' appointments were made on purely tmporary and adhoc basis. 

In reapeàt of those appointed priox to 1993 the appointment 

bii-1ett.ers specifibally mention; that the post was purely 
V. 	 • 	 -; -i 	 V ..  

' '4t. . 	trfijorary :Created. specifically in connection with the 1991 

	

Y 	. census workV and wou-ld be abolished on completion of the work 
V 	•Y:.•. 	- 	 H 	 • 	•••. 	. 	•. 

i • r arid the incumbent will be retrenched and the Government would 

no liability, thereafter. In respect of those appointed 
77 

in V 	 1993, the appointment letters stipulate 	in additicn to 

	

V 	 the above that the appointment is adhoc In nature and likely 

to continue up 	31.12.1993 only qr may be terminated before 

that date or the extended period. as the case may be by giving 

one month's notice £rcin either side or one.month's emojuments 

in lieu thereof. Shri Jayanta Das. Peon was appointed tempo-

ran ly against the post which was purely temporary created 

cp.eciflcally iii connection with the 1991 census work and would 

be abolished cn completicn of'the wcrk and the incumbent will 

be ietrenched and the Government would have no liability 

r.ri1!V 10 



2?:E3 
:f/' 	

thereafter. Shri hJit Kr.L3S, 	)arabh'WaS apFXiflted 

• 	 .Ditector.of Census tenporarily in the office of th  

Gw1iahat1. The appointment was pu Operation, )ssar1 	
rely 

torAry and was liable to be terminated at any time 

without' notice and assignlflJ any reason thereof. His 

appointment letter coes not refer to the Census operation 

I 	 of 191 or that it ias an au hoc a)ointmente On the bs!s 

oi their apointmCflt letters th. applicants joined their 

rcs7active pots. On 21-12-1993 1  the resondeflt 1o.3, t.c 

Director o1 Census O-erat!Ofl, Asarn, Guahati issued the 

- " 	impugned order aated 21-12-1993 to the effect that thc 
I .  

aervices of:the a7plicants stood terminated with effect 
0 	 S  

from 31-12-1993 on the gro.ind that the SdflCtiOfl of these 

posts expire.1 on 31-12.1993. Hcc this oricj!nal kpplica-

tion.(O.A. for short). 

In 	 the. apicntS.haVe prayed that th 

i. 	 H. . 
I.xnpugnëd order 1o.DCOtE)97/80lN191.I. dated 21-12-1993 

terminatthg. their services be quashed. Rr.S.'li, learned 

Sr.C.-G.S.C.. bas opposed the prayer of the applicants 

and supported the action of the respondents. Aording to 

• 
)& lr.Ali, the applicants have no reason to be aggrieved wit 

•0(  

% 	
the imgne oro.er. Theylere'aPtOiflted for a specific 

. 	. 	. 
period ol ad oc basis with a specific purpose. They have 

• 	 noright.t0 contifltIc in the posts:inctefifl1te 	In support 

of', this contention reliance ias p1rced on the decision 

of the ion'ile 	pree Court,'DireCtor. Institute of 

Z. IánaefltCflt Lievelopflt, U.P. • Versus - Pushpa SrtvaStav 

(Smt rertcd in (1992) 21:M'C 377. ir.S.'1i further 

: 	 st'.brtits that the ter 	
o their ap:oifltfleflts are clear1 

•!rittefl in the rsJectiVC appointnent letters and the 

• 	

I 	 • 	
contd/ 

• 	 . 

iI 	
- 



- 

jcantr had COflSCiOUS1Y cCCCP i tho 	tcrin .. u 

ed tc seiceS in spitc of 
thOSe 	plicit tcrr 

poses againSt which ,  Ihe applicants were appo1nte 

tion e,4.upto 31-12-19 9 3 and there 's no sanction for 

tinuaflC of the sS thereaer. He alsosbitS that 

re bias no necessity to c:ntthue the rst; after 
... 

, he:5G as far LS th 	::! reit.±ri 

• 	 .'. 
;upied y the appl!CafltS are CnccEn 	the wrk :z.s 

nplete. I r.B.l&alakar the lrncd conse1 for 

plicants. has diS -`)Ut6d the coteflti0fl of tr.A1i. 	cor- 

flg 
to lr.Malakar cenzuS is a continuing proce5s and 

erefore, there is no questior of co2letiofl of its %mrk. 

1 fact, records ou.1d •hrn 	
e tht ti' orks uer still 

jnujni :afer.31-121993. tidreover, the rcsriitS 

ave pra
ctiS discrimitiation4n erninatinq the scr.ices 

if the applicants jjjjjle re.ainng those of other eit.pLoyces 

ho weresijiilarlY aiinted as the ap1icantS. 

3. 	
e have heard learned ccune1 of both sides. Th3 

Dzctorate of Census Opratin. ;ai is under the 

Itiist'ry of Hore Af fajrs. Govitrnment of India and has 

.psnet p1oyeeS. owever, in:oert0 carry oUt 

census operations rc1at!fl to a rtilar census tepOrar 

ostS were created. Accord1fl to the records produC by 

itr.A1j'l5 st of.  ConutOrS. 13 posts of Lower Division 

C1erk. 2 
otS of PCOnS ard 1 post of Farash :ere creatcd 

and 	nction.Cdvjaeor3er I .2/5/9R( 
	II) dated 

6-4-l9901 	
cipeteflt authqritY in coreCti0fl 'with the 

1991 censuS for 'the birectO,ate o CenSus C!:ation. 

Assaci in o ar as thi5 OJ. is conccrflC. ll the 
-)3stS 

contdj- 



'. 

• __ 

• were temporary and were banctjonoi tpto 28-2-1991 

dccordiny to the order. No postof Assistant Compiler 

was sanctioned. This is also evident from the letter dated 

2 0-10-1997 sub-nittcciby 1,r.Ha1akar. ppointment to 

SiStant:Compi1r ws accordjrito' the letter dated 

20-10-1997 nde againnt the conequentjal vacancies capsed 

by pomotjon to th post of Compltor/statjstjcai Asistant/. 

Invetigator create.i purely for'.'the 1991 census. The 

applicants were appointed in the posts of C&putor, Itssjstant 

Compiler, Lower Uiv-f-sion Clerks, Peon and Rarash. On 

30-11-1993 the Government of Xndia."Ministry of Hore 'ffajrs 

co:atiunicat.ed its uccision that li the posts create.i in 

connection .ith th l91 census, were at present sanctioned 

upto 31-12-1993 only. ,  kurther, that the posts will stand 

.. : b1 	& that 'date and no frthr Cxtensjon o the 

"posts was neessary. ThereafterHthe impugned order dated 

21-12-1993 as issued terminating the services of the app1j 
•#' 	 cants in this O.A. among others'. In the O.k, presently 

before us it is clear from the letters of appointxent of  

the .applicants including that Of B1rnalanada Das, LDC, 

\?th.t:t1e pqSt.s were created. for the 1991 Census Operations 

only Accorcing to the letter 14o.2/4/90-1G(Ad. II) dated 

30-11-1993 produced by flr.Ali anctjon to the posts was 

• 	 ava1lab.e upto 3.1-12-1993 only and there was no renewal'., 

of the ,&ariction after that date. In the circumstaics it is 

c1eir tt acdra1ny to the respondents there was no 

wo.cjjàe.rning., the posts after that date or that there was 

no ne.e.sJXy to retain the taporary posts for carrying out 

h • 	the'pendinQ wbrYt if any. It may be mentioned here that 

tI.  

. .-.. 

I 
In State of Hit ac..a1 Practesh Vs. Sures) -  'Kurnar Verraa L 

arother'reorted in 1996(1) 1TJ 618/196 sCC(L&s) 645 

to•i 



-- 	------ 	 .-- 	.--- 	- 
J- - - 	 ----.-----.- 

C 
erviccs of Daily 	uci 	:Jl oYe(s 	:erc termifl.tC0rI 

11001-  

gr&ind of 
absence of 	:ork. 	lt; Hon'ble SuprC Court 

• !u :hld: the termiñti0fl of Eeice tUS 

'It is seen that th 	nrojoCt in which th 	rec7ofl 
a ahd.htb 

dents were en a9ed had àne to an en -i 
necessarilY been tjfl2ted

tnerefore, they have 	
46  

work. The Cotirt cannOt aive any 	, 

for want of 
cirettiofl to r-enaa ti' in any other wz ,rl 	or 

Othur 
rint than aalnst. 	

xistiflJ vc&nCieS. 
zoulcI bco:i.. other i:ioc 

:is9, the juaicial 	oc3S 

of tecruitIeflt de hors the ruIes.' 

ir.Ita1akar submittc- 1  tht 	1991 census :orl-:aS not 

-, 	
cornpled as on 3i-121993 	

fact, sane pers5n 

- 	 - were retained beycna that aate. He based his 
subisSj0fl 

on the 1eter No.DCO()7/78/Vo1 	
ate 20-10l9 9  

--
written -y the joint 1)irectOr o Cn5US CperatiOfl. Assan 

- 	
to the Reistrar ccncral, India. This letter however, is 

0 •  

of no help to the applicants. There Are aiffereflt posts 

#1 	
performing aifferflt tas}s in cenStS operations. The 

- 	
work contemplated mUst necessarily relate to the ork 

t 	
concerlèinTthe particular ç.osts,ThE letter dated 20.10.1997 

on which br.1ala}tr relied on is 	cerning tI'e ad hoc 

- 

F4t3v 	 Ar 
- 	Th.\LoUer 

Divisifl C1Lr) s/Assistart Coripiler :ho could be 

t( 	L) accotJoiateJ in the core :05t5. 
It h5 nt beenh sot n by 

the applicc.nts t t they rc ?1SO such ad icc 	p1OyCS tho 

could be accooat 	l! 	
i the, are of the 

sane typ, the principic of 	
ta a 1y 

and the applicants 

	

	ot shown hethCr those persons l-'ave n  

mctiCfl 	
;hone names h'.vc not been dis-- 

- 

1 	
c1osoere snior or junior to ti;. The decision naing 

authority of the resp 	e On ntS is competent to make decisiOfl 

regarding r Iliren:nt of vork in their orgafliSatio1 

It is aFarCflt fr 	thc fact that sanctions ere extcnde 

uptO 3l12i?9) 	after rakin asS'5 	of the 

- 	 contd/ 

.:_.._• 	 - 	 - 



I ..  

the aec!aio*i of, the res - ondet No.2, the Rejistrar General, 

Inij.a. to discontinue sanctiôri to the te1pDrary posts 

specially created for the 191 Cen:;us Oparation. Con5eqitent, 

we. find no merit in the nrayer of the.a!plicants that the 

impugned 1  order isto be o-uashed. Thcir prayer cannot there- 

fore be a11oed. 

46 	Our iindings above :ill not however be applicable 

ithis particuiar case to/Ji,t Kumar Das, Fárash, &pplicant 

No.19, in-as-much as the terivts of hisappointment are 	-- 

different from those of the other applicants. According 

to his appointment letter dated 7-9-1990, Annexure-18 

(name shown therejn is Sri. Ajit Chandra Das sozi of 5r1 Itadar 

Chana Das of Borjhar, Kamrup and it has not been disputed 

. ) .V h e

. that ha is hot the same as Ajit Kwnar Das, applicant 1o.19) 
 S 	 . 	 ,. 

 was not apinted for th 1991 census. No material was 

p1cea before us by the res-onJtt, to 	that he was 

actually appoiited against a post specially created for 

the 1991 ccns s.AccOrd1ngto the appointment letter he 

 

was appoiiited as trtrary epioycc. It is true that there 

is a stipulatidn In the order dated 7.9.1990 that his 

appointment could be term1natd at any tJrie without notice 

and assigning any, reason thereof and he had accepted the 

tcrs olr apx,1nt.ricnt. 1ut. Since ho was not prticu1ar1y 

appiritgd ior the 1991 census, once he joined the service 

Co ntd/- 

10 	1T1i 

 

requircient of work again the order dated 30111993 men-

tioned above was issued ih1ch is app1ica6le all over the 

country. In the circumstanc 	e are of the view that the 

domrent authoi- it.y of tho res;ondents h±o not arbitrarily 

discontinued the sanctdontoftie fosts. In the facts and 

circuntarices we do not find any reason to interfere with 

I. 



his services will have to be governei by service rules 

and the law relevant thereto. The resndents could not 

have terainated his service on the ground that sanction 

had:.expired as had been done in this case. • Further it may 

êntioned here that the name of applicant No.19 1  Ajit m  

KuinárDas, does not appear against Sl."22.Faash" in the 

oflc nate uated 1-12-1993 produced by the resoonoents 

before us. in the facts and circitmstincs the impugned 

order dated 21-12-1993 in-so-far 4s it relates to serial 

14o.27kjIt 1urñar Uas 1  Farash. mentioneu thercin is not 

sustalnabic in law and accordingly it is hereby set aside 

to that extent. The rspondents are directed to reinstate 

the applicant :o.19, Shri hjit Kumar èas, Farash and treat 

hAn as in continuous service from, 1-1-1994 with all scrv.ico 

•
benef its including monetary. 

S. 	The rining 20 a's1icantshad x.orked with the 

• 	resondents for sometime before 31-12-1993 and sote of 

- 	 them had wbrked since 1991. Though they are not 8uccessf ul 

in this application on merit yet we take note of the 

•submiss!ón of }'lr.lalakar that the'can be accomiodated in 
ji  

otncrvacahcies availaule unuer the Control of Rsoncnt 

'rn7 	•'• 1o.3. In this rerU a may rLfr to tIe uc'cislo'l of th e  

U, 

it't1 	
I.hon'p1e buprie Court in Union of Inia Vs. iiinesh Kwnar 

\ J' 	 •: 

\\~ 	- 	

axena, reportee in (1995) 29 iC 565. in 41, 	t. jch i was 

tY4 7-1 	 held among others as follows: - 

•."Eñs of justIce will be het if the irctorate 
êf Cer,sus cperations, u.. is directe: to 
consider t ho s e r es no ent s, who have worked 

• 	 •tnporari1y in connection with 1981 ar1d/or 
1991 census operatior.s nd who hive been sub-
sequently retrenchc-d, for appointments in any 

• 

	

	 regular vncncics which may arisu in. the L)irec- 
torate of CCiSUS Cperations and which can be 
iil1'i by rirect r ritment, if EUCI: 	loUC5 

are ct.cr.:i::c cj.l:1lleL a: 	L.1i'ilC for t 

co nt 

It 

F 

h ie)   

I 

/ 



• 

J 

Other uirc.ctj05 such as 
re1xtj011 of age trQ also 

no U()Unt that
P03 'ill ta) e 

I 1. 

If 	

in th lj11)uIcated
in the aforcsa 	judg 

	

OCcasj 	 rn 
±or ria}jn 

a;)jfltr.1,1t 	
!r futurc U 'he a?;Jcffl 	

i:.y 

	 eZj 	 IH 
in thj3 redrd. 	 they 

6. 	
The anp1jj0 is di s , 

osed of. No ordcr as to - CO5t, 

Sd/_ III CC CHAMMAIJ 

M(pr (k)t) 

Pin 

p1 	 • 	• 	 • 	 .•. 

• 	.• 	
- 	H 	 • 

ectme4 to be true C.py 

L 
..,ctjon C.I!k6' (J) 

	

_1 	 • 

CSa%. 
dmiUte 1HbUfl1 

GwahBti 1r. . 

1 	ç-6 	 • 

10  
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NO.2/8/2001pIC 
 

\'\ 	\ 	
Goverient of India 	 7 Ministry of Personnei Public Grievances & Pensions - 	 fJ 	

Department of Personnel & Training 

New Delhi, the May, 2001, 

• 	 of direct recrui  ID 	 tment to Civilian Posts: 
* 	 S  

The Finance Minister while Presenting the Budget 
for 2001.2002 has stated 

that 'all requirements of recruitment will be scruUngsed to ensuretIiat 
freh recruitment 

is limited to I percent of total civilian s1f strength. As about 3 
 per cent of sif retire every year, this Will reduce the manpower by 2 per Cent 

per annum achieving a 
reducon of lOpO cent in five years as annóced by the Prime Minlste. 

1.2 	
The Expenditure Reforms Comjssjo had also Considered the Issue and had 

-- 	

recommended that each Mlnistry/Department may fonnula(e Annual Direct 
Recruitment Plans ti ro ugh the 	 h 

2.1 	All Mifll
stfjesfDepartments are flCcOfdingIy requested to prepare Annua' Direct 

• 	 . 	

Recruitment Plans covering the require(5 of all cadres 
MinIst/Depaeut itself, ó 

managed by the Depament of Personae 	ía fli 

A
f 

etc. The tsof prepangthe Annual Recruitment Plan will be undertaken in each 
MInisepaent by 	

by the Se
cretary .  of that 

; 

7 	and JS(Admn)

jt Sen 	each of The De 

g 	D' could be cleared by thiso m  
nnuai Re 	

jt(ee Itself, in the case of Group A' Selces, the cruit 9 4 	fment Plan 	
uId be &ared by a Committee headed by Cabinet : 	

C~retary with Secreta 
of the Department concerned Secreta(DOpD and 

S 	

)JSecretiry(E)(e diture) as-Members 

LK A- J7 

CT 



I 
40 

11l1L%L 

" 	
A 

7 

2: 

	

2.2 	While 
preparing the Annusi Recrultnient PIans 

the concerned Screening 

/
Coirrj 

	

	
would ensure that direct recruitment does not 

inanycase1%0, the1ótaIaflctjofled stength of the DePan1et 
nSjflCOSb . 3 () 

yeat This would franslate into only 1/3w of The djret 
recwii9,1 Vacancies OCCU,1g In 

I 

( the direct recruitment  -
vacancies asing in the year SubJe to a fuher ceiling that this

of  

 exceed 1% of the total sanction 	seng(h of the Depame 	ile 
e funonaE nb be  c 	 edf 	

wod 
rilicall y 

examined so that there Is flexibility In tiIiin up vacancies In vaous 

epending Upon their relative functiorfai need. Io amplifj, In case an Organisonj) 
It . 

neeo c1 n pos s to be tilled up for saIe/secUnty/ope 
	

I conslderalloflsL 
corre8pofl 	

reclucj0 in direct recruitment In othr 
cadres of the organisaj 	may 

be done with a view to restrictin the overall direct recruItm'en to one-third of 
Vacancies meant for dlrec. reCruitment S 
propos 	or u ing 	 .

s

ubject to the ofldltI tht the total vacancies 

ou be Vvithin the 1% ceiling. The. reñiainjng vacancies 

2.3 	

iie the Annual Recrue,it Plan would hav to be prepared Immediately for 
vacancs añUcjpated In2OQO2 th8j 

	
of fifing up of direct recruitment vacan

cies 8dsbng ànft0 date of iSue of These orderS Which are less than one 
year old and for 

	

wh recrujUnent actjo.has hot yet been finalised may 
also  be 	

viewed by 
 vllflj8frj. A lt 

	

- 	

.. - 

pare 2av 

	

./' 	/.. 

• 	 . 
I i• 

.1 	!i 

J
2.4 	1he .

acancjes flnaly tleared by the Scte0j, Comm ittee will be~Filledup duly 

/
appl 	

wieg for .resetIon, handicapped compassgfl8 quoereon. 

/
Pu 	

, a • in s a ye 	

would obtain beforehand a No 5Jta 	nj 	i"_ 
Surplus Cell of 

Generai. 

available icr appo rent agaJ 	
the posts meaiit for. direct recrul(nier1t

nio 

 and Only 

I 



thereafter place indents for Direct Recruitn4e,t. Recruiting agencies would also not 

accept any indents which are not accompanied bya certlflcatoindcoliiig (hat (lie same 
has 

 Committee and that  

The other modes of recruitment (includng that of promotion) prescribed in the 

) Recruitment Rules/Seice Rules would, hower, continue to' be adhed to as per 

the provisions of (he. notified Recruitment Rute/SeMce Rules. 

The provisions of this Office Memo 	Woulbo appliable to all Central 
Government

including Ministry of Railways, 

Department of Posts, Department of Teleconáutonomous bodies - wholly or partly 

financed by the Government statutory COrportions/bodjes civilians in Defence and 

non-comba1jsd posts in Para Military Forcs. 	' 

	

- 5. 	All Minlstries/oepa -ients are requestod tocirculate the orders to their 

attached and subordinate offices autonomous bodies, etc. under their adminitrative 

control. Secretarles.of administrative Ministries/Depart,nents may ensure that action 

based on theordersis taken Immediately. . 

	

8. 	Hindi version Will follow. 

(liarinder Slngh) 
Joint Secretary to the Govt of India 

To  

1 	
All Mlnis(fies/Depa,jments to the Government of India 
(as per standard diStribution list) 

Chairmen RRS, SSC, UPSC and..C&AG, 

" All Financial Advisers (By name) 

7 



IA /fl((,1 	 , 	 ••. 
1 "$1111 	 1.11)1)1 ''I '''''" 	'•''' 

J. 	 • 	 (3uvPPflMINL01: INDIA 
 

MIfflsnY OP Ilu?lfl ArlAInc/Gjuu 1IM411ALAYA 

%IRT 
OFFICE OF TUB RtGJS'1RA1t GiNtRAL, 1NDA 

• 	 Nn Del/si, 	 14.02.2000 

-41 	 To, 
All DCOs, 

Sub ject 	Filling up the post sanctioned for Census of 

india -2001. 	
0 

'Sir, 

I am, directed to say' that a number of posts haie been 
sanctioned .for Censu"s of inclia-2001. These posts are required 
to be fi.11ed in as early as possible. As you are aware all the 

"Group IC' posts sanctiotied for "the abov.e Censis and the 

'vacancies caused in Group IC' and '0' categories due to 

promotion in higher grades are to be filled by OCOs and the 
posts coming under Group.. 'A' and 'B' are to be filled by this 
o?fice. You are requested to ensure that the posts available 

for Census ofA India - 2001 in Group 'C' and W.  are filled 

in only eitié by promotion or on deputation basis in 

accordance with the' provisions of Recruitment Rules. Direct 
recruitme,nt'from open'market is not to be made in any case for 

the al bove t  posts. isuggested model 'order'Tàr Promotions  

againpt above mentioned posts is enclosed, which may be used 

with uitable need based modifications 
• 	 . 

If someof bl'officials appointed against Census of 

India - 2001 pts have to be regularised later, on 
availability "of. "lQpg-term vacancies due to retirement etC, 
separate orders fot'their regularisation must be issued. 

- 	So far as Group 'B' posts are concerned you are 
requested to send by 25th February'2000 the A.C.R. dossiers for 
last 5 years, 'vigilance clearance and seniority list of the 
feeder qraes of each category of Group 'B' posts to enable us 
to process the cases f'r their promotions. Where eligible 
persons are not avail13le for ' promotJ.on against Group '13' 

posts, acjion to' fill u the , •post on deputation may 'be 

initiated 'by the directorate... Action taken in this regard be 

communicated to ORGI. 

'I'. 

All posts, to he fi,Iled in by deputation may be 
advertised in leading newspapers and Employment News, through 
DAVP, in addition to circular to Govt. of India and State Govt. 
offices etc. 

Yours faithfully, 

0 	
' 
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- 

SI Name of the Post No of No of Vacant Remarks/Present status of recruitment 
No sanctioned posts Posts 

posts iAs filled up 
perSi4J)  

1 2 	' ' •- 	 4•. 	.. 5 .  •• 	 6 
1 Joint Director 1 1 - The post was filled 	up and transferred to 

(10000-15200) .. 

' DCO, Nagaland alongwith the incumbent. 

2. Deputy Director .3, . 3 - 1. 	Sri N.C. Sen 
Of Census ' . 	

. 2. 	SriB.L.Sarmah 
Operationé 3 	Sri S S Hiramath 

(10000-15200) 
 

3. Assistant Director 3 	. - 3 1. 
.fCensus . - 2.. 	.TobefilIedupbyORGL 	—.c 

Operations (T) 
.  

(8000-1.3500)  

4. . 	 Státlstiôaj .4 4 	. . 	 - All the. four posts sanctioned/eãrmrked for 
• lnveti-gator.r..J. .. . 	- 	 . . 	

. the Directorate consequerflo re' ksiiring of 
(6500- 10500)' : 

. Statistical cadre w.e.f. 29.9.2000. The posts 
have been filled up by promoting the following 

- . incumbents: - 

.. - SriB.M.Talukdar 
Sri P. Kahta 

'~A 
Name of the'DCO: ASSAM, Guwahati 
CORE POSTS 

• 	 ' 	 Incumbency position' as on 1.3.2002 

(K ) 
STATEMENT - 

I' 	 Pagel 
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SI. Nameof the Post No. of No. of Vacant RemärRslFresent status of recruitment 
No sanctioned posts Posts 

posts (As filled up 
per SIU)  

1 2 3 4 5 6 	 - 

3 	Sri C K Dutta 
4 	Sri A C Borgohain 

5 Statistical 4 4 - 4 	posts 	sanctioned 	and 	earmarked 	for 
Investigator Gr. II Directorate 	as 	a 	result 	of 	restructuring 	of 

(5500-9000) ' Statistical 	adre. 	The following 	incumbents 
are occupying the 4 posts: - 

I '  1. Sri R.Dihingia 
2 Sri J. N Bordoloi 

Sri P.K Borah 
Sri B. Saikia. 

6. Statistical 10 9 1;  Originally, 	10 	posts 	were 	filled 	upby 
Investigator Gr. ill appointing the following incumbents through 

(50008000) various 	modes 	contained 	in 'Recruitment 
Rules. The permanent holders of these posts 
are: - 

1.SriT.DSinha 
• 

: 	." 2. Sri K.C. Patwary 
3. Sri B.N. Sharma 
4. Sri B.K. Bhattacharjee 
5. Sri R.C. Hazarika 
6.SriD.NBarman 
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cs 4) 
SI. Name of the Post No. of No. of Vacant RemakJresent status of recruitment 
No. . 	. sanctiond posts Posts 

posts (As 	. fille.d up . 
perSIU)  

1,2.. 3•''..4 5.  6 
7 	Sri Ramani Barman 
8. Sri Bipul Kumar Baruah 
9 SriRP Neog 
10 SriBK Pawe 

1 resultant vacancy has occurred due to 
temporary / adhoc promotion of the senior- 
most SI Gr. Ill (Sri T.D. Sinha) to a temporary 
and short term post created for Census-2001. 

7. Sr. Compiler .7 .. 	7'. - As 	a 	result 	of 	restructuring 	of 	Statistical 
(4500-7000) ... 	. 	' Cadre, 7 posts of Sr. Compiler have been 

sanctioned / earmarked for the. Directorate. 
The. posts 	are 	held 	permanently 	by 	th.e 
following incumbents: - 

. 	. 	' . Sri K.K. Bhattacharjee 
Sri B.C. Kakoty 

......... 

Sri N.C. Barman 
Sri H.N. Kalita 
Sri C. Chakraborty 

6 Sri D. Hazarika 
7 Sri D B Baruah 
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(5 
SI. 
No. 

Name of the Post No. of 
sanctioned 
posts (As 

No. of 
posts 
filled up 

Vacant 
Posts 

per SIU)  

Remarks/Present status of recruitment 

2 3 4 5 6 

Out of 7 regular incumbents in the grade of 
Sr Compiler on core side, the following have 
been promoted temporarily and on adhoc 
basis against 5 posts of SI Gr. Ill created for 

• 	
• main Census Operations - 2001: - 

Sri K.K;Bhattacharjee 
Sri B.C. Kakoty 
Sri N.C. Barman 

• 	 .. Sri H.N. Kalita 
Sri C. Chakraborty 

Next senior and eligible incumbents in the 
grade of Sr. Compiler have been promoted 
against 2 posts SA (SI 	Gr. 	III) temporarily 
created for Data Centre in the Directorate: - 

• 	 . 	 . 	 • Sri D. Hazarika 
Sri D-B. Baruah 

Thus 	all 	the 	7 	permanent 	and 	regular 

• 

incumbents in the grade of Sr. Compiler have 
• 

• ... 	. 
been promoted on adhoc basis against 5 

Vr- 
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SI. 
No. 

Name of the Post No. of 	'No. 
sanctioned 
posts (As 

of 
posts 
filled up 

Vacant 
Posts 

perSlU)  

Remarks/Present status of recruitment 

2 3:.. :4 5 6 
Posts of SI Gr. Ill and 2 posts of SI Cr 	III 
created for Census - 2001 operations and 
Data Centre 

7 resultant vacancies in the grade of Sr 
Compiler due to adhoc promotion of 7 regular 
incumbiita 	intthtmporary posts of SI 
Gr. 	III 	(Census 	Operations) 	and 	SI 	Gr. 	III 
(Data . Centre) 	have 	been 	filled 	up 	by 
promoting 	the 	following 	7 	incumbents 	on 
•adhoc basis in the grade of Compiler on core 
side:- •  

Sri B.K. Barman 
Sri Prakash Baruah 
Smt. P. Bhattacharjee 
Sr1C.N.Ojha 
Sri K.C. Baishya 

• 	: 	 • 	. • . . Sri A.K. Baruah 	. 	 . 

— 7 	SriT-C Goswami 	- 

• •. 	 . • Thus, there is no vacancy in the grade of Sr. 
Compiler on core side. 

_ • 	:.. 	 : 	• 
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rS!. 	Name of the Post No. of 	No.. of 

V. 	No. 	 sanctioned posts 

	

posts (As 	filled up 
per SIU)  

1 	 2 	 3. 	4 

8. 	. 	Compiler . 	19 	. 	19 
(4000-6000) 

Vacant Remarks/Present status of recruitment 
Posts 

5. 6 
Originally all the 19 posts are occupied on 
regular basis with the following incumbents: - 

Sri B.K. Barman 
Sri Prakash Baruah 
Smt. P. Bhattacharjee 
Sri C.N. Ojha 
Sri K.C. Baishya 
Sri A.K: Baruah 
Sri T.C.. Goswami 
Sri Arun Hazarika 
Sri L.C. Borah 
Sri M. Konwar 
Sri P.K. Sharma 
Sri B.C. Das 
Sri A.C. Deka 
Smt. Khana Das 
Smt. P. Chaudhury 
Sri Lohit Das 
Sri Bukul Chutia 
Sri D.R. Bora 
Sri D.R. Baishya 
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! 	 ' SI. 
No. 

Name of the Post No.of 	No. of 
sanctioned posts 
posts(As 	filled up 
per SIU7  

Vacant 
Posts 

 

 

Seven senlormost Compilers named below 
on core side have been promoted temporarily 
against 7 (seven) resultant vacancies of Sr. 
Compiler also on core side as explained at SI. 

HNo. 7 above: - 

Sri B.K. Barman 
Sri Prakash Baruah 
Smt. P. Bhattacharjee 
Sri C.N. Ojha 
Sri K.C. Baishya 
Sri A.K. Baruah 
Sri T.C. Goswami 

 

I - - 

After adhoc promotion of the above persons 
against the resultant vacancies in the posts of 
Sr. Compiler on core side, the following 
regular incumbents are holding 12 permanent 
posts in the grade of Compiler: - 

Sri Arun Hazarika 
Sri L.C. Borah 
Sri M. Konwar 
Sri P.K. Shamia 

5: 	SrI B.C. Das 	 . 	.. 
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SI. 
No. 

• 

Name of the Post No. of 
sanctioned 
posts (As 

No. of 
posts 
filled up 

Vacant 
Posts 

per SIU)  

Remarks/Present status of recruitment 

2 3 4 5 6 	 1 
6. 	Sri A.C. Deka 	• 

I  Smt. Khana Das 
Smt. P. Chaudhury 
Sri Lohit Das 

10 	Sri Bukul Chutia 
11 	SriDR Bora 
12. 	Sri, D.R. Baishya 

6 	out 	of 	7 	(seven) 	resultant 	vacancies 
occurring in the grade of Compiler have been 
filled up by temporary and adhoc promotion of 
6 eligible regular Asst 	Compilers on core 
side They are as indicated below - 

Sri L.K. Nath 
Sri R. Kt. Deka 

• Sri M.N. Sharma 
Sri Niranjan Das 
Sri S. Swärgiary 

• 	 • 1 Sri A. Hazoary 

• 	 . 	•. 	 • 	 • . Remaining one resultant vacancy has been 
filled up by appointing the following person by 
deputation: - 
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SI. Name of the Post No. of No. of Vacant Remarks/Present status of recruitment 
No. sanctioned posts Posts 

posts (As filled up 
per SIU)  

2 3 4 51 .6 
1.SriKeshabGoswami 

Thus, 	all 	the 	19 	posts 	in 	the 	grade 	of 
Compiler on core side now stand filled up as 
on 1.3.2002. 

9. Asst. Compiler 19 16 3 Out of 19 sanctioned posts, 18 are filled up 
(3050-4590) and occupied permanently by the following 

incumbents - 

tal- 1 	SriLK Nath 
Sri R. Kt. Dêka 
Sri M.N. Sharma 
Sri Nirenjan Das 
Sri S. Swargiary 
Sri A. Hazoary 
Smt. Dipti Sharma 

• 	 . 	
;• Sri B. Baishya 

• 	 . S 	 • Md. S.N. 'Haque 
Sri A. Bahakur 

• 	 • 	 •. S Sri Parag Das 
• 	

S.... Sri Balen Kalita 
Sri K. Boro 	' 

Sri A. Chakraborty 
Sri N. Boro 

6 
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SI. 
No. 

Name of the Post No. of 
sanctioned 
posts (As 

No. of 
posts 
filled up 

Vacant 
Posts 

per SIU)  

Remarks/Present status of recruitment 

2 3 4 5. 6 
Smt. D. Doley 
Sri Nabajyoti Sharma 
SriK.Tumang 

One 	regular 	post 	is 	vacant, 	which 	is 
reserved for OBC for which recommendation 
of SSC is awaited. 

From among 	18 permanent and regular 
Asst 	Compilers 	mentioned 	above, 	the 
following 6 (six) eligible Asst. Compilers have 
beenpromoted temporarily against 6 out of 7 
resultant vacancies in the grade of Compiler: - 

Sr1L.K.Nath 
Sri R. Kt. Deka 
Sri M.N. Sharma 
Sri Niranjan Das 

•. 	:. 
• ... 

• • Sri S. Swargiary 
Sri A. Hazoary 

• 	 • 	 ... •. Since no more Asst. Compilers are eligible, 
• 

- one remaining resultant vacancy in the grade 
of Compiler has been filled up by deputation. 

H 

Page 10 



SI. 
No. 

Name of the Post No. of 
sanctioned 
posts (As 
per SIU)  

No. of 
posts 
filled up 

Vacant 
Posts 

2 3 4  6 

• 

occupying on permanent basis 12 posts of 
Asst. Compiler: - 

1.. 	Smt. Dipti Sharma 
Sri B: Baishya 

• Md. S.N. Haque 
• Sri A. Barthakur 

• Sri Parag Das 
6 	Sri Balen Kalita 
7 	SriK Boro 

Sri A. Chakraborty 
• Sri N. Boro 

Smt. D. Doley 
Sri Nabajyoti Sharma 
SriK.Tumang 

• Out of 7 vacancies, 4 have been filled up 
by 	deputation 	and 	the 	names 	of, 
deputationists are indicated below: - 

Smt. Seema Kumari 
• ' 	 ' 	 • 	

- 	 : 	 ' • 	

- Sri Ameo Kumar Das 
• 	

• 

' Smt.. D. Lahkar 
Sri B. Das 
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SI. Name of the Post No. of No. of Vacant Remarks/Present status of recruitment 
No. sanctioned posts Posts 

posts (As filled up 
per SIU)  

1 2 .3 4 5 6 
Thus, they are now 3 vacancies in the 

grade 	of Asst. 	Compiler. 	2 	are 	resultant 
vacancies and 1 vacancy is permanent one 
reserved 	for 	OBC 	for 	which 	the 
recommendation of SSC is awaited 

It may be noted that when all the posts 
created for 2001 census are abolished and 
the officiating officials are reverted 	back to 
their 	original 	posts 	in 	which 	they 	hold 
permanent lien, there will remain one regular 
vacancy only which is reserved for OBC to 
filled up through SSC. 

 Sr. Geographer 1 1 - Filled 	up 	permanently 	by 	appointing 	Sri 
(6500-10500) Kailash Das. 

 Cartographer1 1 1 - Filled 	up by appointing 	Sr. 	A. 	Sharma 	on 
(5500-9000) . deputation basis. 

12.. .Sr. Draftsman 2 2 - Originally 2 permanent posts are filled up on 
• ... 55009099) 	. permanent basis and incumbents are: - 

• 	
• 

• 	 .: 	

• 

• 

• • 	 .• 	• Smt. S.K. Chetia 
____ .. 

• 	 • ________ _______ Smt. Minu Kalita 
Page 12 



SI. Name of the Post No. of No. of Vacant Remarks/Present status of recruitment 	- 

No. sanctioned posts Posts 
posts (As filled up 
per SIU)  

2 3 4 5 6 
Smt. 	S.K. 	Chetia 	has 	been 	temporarily 

promoted against one tenporary post of Sr. 
Drawing 	Assistant 	for 	Census-2001. 	Smt. 
Minu 	Kalita 	is 	permanently 	holding 	one 
permanent post of Sr. Draftsman. 

• 

1 resultant vacancy which occurred due to 
temporarily promotion of Smt. S.K. Chetia to 

• 	•• 	•• 	.• 	•.... .• • census post of Sr. 	Drawing Assistant has 
been filled up by temporary / adhoc promotion 
of Smt R. Mazumdar (permanent Draftsman) 

Smt 	Biju Mahanta, seniormost permanent 
Draftsman has been temporarily promoted 
against one temporary post of Sr. Draftsman 
created for Census - 2001. 

13. Draftsman 3 1 • 	 2 3 permanent posts of Draftsman are originally 

• 

(5000-8000) ,.. filled up with the following incumbents: - 

-• • 	 • 

Smt. Biju Mahanta 
46 Smt. R. Mazumdar 

• 	. •. • 	 - 

Smt. Mamani Kalita 
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9 
SI. 
No. 

Name Ithe  Post No. of 
sanctioned 
posts (As 

No. of 
posts 
filled up 

Vacant 
Posts 

per SIU)  

Remarks/Present status of recruitment 

2. 3 4 5 6 
Smt. 	Biju Mahanta has been temporarily 

promoted against a temporary census post of 
Sr. Draftsman. 

Smt. R. Mazumdar has been promoted on 
adhoc basis against the resultant vacancy in 
the 	grade 	of 	Sr. 	Draftsman 	caused 	on 
account of temporary promotion of Smt. S.K. 
Chetia, permanent Sr 	Draftsman against a 
temporary 	census 	post 	of 	Sr 	Drawing 
Assistant 

Smt. 	Mamani 	Kalita 	is 	holding 	one 
permanent post of Draftsman at present. 

There thus remain 2 resultant vacancies in 
the regular grade of Draftsman. If the census 

• 

• 

• 

posts 	are 	abolished 	and 	the 	above 
incumbents 	who 	hold 	permanent 	lien 	are 
reverted to their substantive posts, there will 

• •• 	 ' • • be no vacancy in the grade of Draftsman on 
core side. 
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.15. 	HPMO.. 	 1 
(3050-4590) 

	

16. 	Qffice 	 2 
Superintendent 

(5500-9000) 

1 

2 

!191 
Vacant Remarks/Present status of recruitment 
Posts 

5 
- 	Permanent holder of the post is Sri S.N. 

Rabha. He has been promoted on temporary 
basis against a temporary census post of 
Printing Inspector. 

The resultant vacancy has been filled up 
by deputation (Smt. Cinema Medhi). 

- 	Sri B. Kt. Hazarika is holding the post o:n 
deputation. He is likely to be absorbed 
permanently. 

- 	Filled up on permanent basis: - 

Sri A.C. Gayan 
Sri N.N. Pathak. 

The post is permanently h&d by Sn K.N. 
Gogoi. He has been promoted against a 
census post of Confidential Assistant. The 
resultant vacancy is filled up by appointing 
Smt. R. Gupta by promotion on temporary 
basis. If the temporary post of Confidential 
Asst. is subsequently abolished, the present 

______ 	incumbent 'n the post of Sr. Stenographer, 
Page 15 

SI. 	Name of the Post No. of 	No. of 
No. 	 sanctioned posts 

posts (As 	filled up 
- 	 . 	perSlU)  

1 	 2 	 3 	4 
14. 	Proof Reader 	 1 

(4500-7000) 

17 	Sr. Stenographer 	 1 
(5000-8000): 



FARMON 

L W-0 
SI. Name of the Post No. of No. of Vacant Remarks/Present status of recruitment No. sanctioned posts Posts 

posts (As filled up 
per SIU)  

2 3 4 5 
- 

6 
- 

_._ - 

Smt. R.Gupta, will have no post to occupy. 
... .. 

- She may have to be adjusted against any 
V  

. vacancy in future even in the lower grade of 
UDC. 

18. 
Translator 

- 	 . 	 - Sr 	Hindi  The post is permanently held by Sri M.S. 
- 

(5500-9000) 
Chouhan. He has been temporarily promoted 
against a temporary post of Assistant Director 

sanctioned for Census - 2001. The post 

V __ 

is lying vacant 

.-- 
1.9. 

- 

. 	 Assistant 3 3 
- Filled up on permanent basis: - 

(5000-8000) - V  

Sr. R.M. Borah 
Sri B.K. Chaudhury 
Sri B.N. Borah 

20. UDC 
- 4 . 	 3 1 

• (4900-6000) 
V .  ••.• 

Smt. S. Deb Purkayatha 
46 Sri L.D. Joshi • V  V  

- Sri D. Das 
4.SriB.Seal 

.LJ. 
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SI. Name of the Post No. of No. of Vacant Remarks/Present status of recruitment 
No. sanctioned posts Posts 

posts (As filled up 
perSIU).  

2..... 3 4 5 6 
Smt. S. DebPurakayatha and Sri L.D. Joshi 
have been promoted temporarily against 2 
posts of Census-2001. 

Sri D. Das and Sri B. Seal are holding 2 
permanent posts of UDC at present. 

Ali- 

As against 2 resultant vacancies, one has 
been filled up by giving temporary promotion 
to one LDC (Sri Nabin Das) No other LDC is 
eligible 	and 	hence 	one 	resultant 	vacancy 
exists. The post of UDC is a promotional post. 

21 [DC 5 5 - The following 	are permanent holders of 4' 
(3050-4590) posts: - 

Sri Nabin Das 
Sri S. Rabha 
Sri B.C. Gogoi 
Smt. K. Deka 	 . 

The senJormost person Sri Nabin Das has 
been allowed to officiate against a resultant 
vacancy in the grade of UDC. 
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.SL '  Name of the No. of No. of Vacant Remarks/Present status of recruitment. 
No. Post sanctioned posts posts 

posts (As per filled up 
SIU)  

.1 2 3.4 5 
Two vacant posts 	of LDC 	stand 	filled, up 	by 
appointing 	on 	deputation 	basis 	the 	following 
persons:- 
1. Sri M. Wari 

OF  

2.Md: T. Ahmàd 
22. Gestetner 1 	.. I 	' - 	 ' Filled up permanently Shri Ramashis Rai 

Operator 
(3050-4590) 

23 Daftry 3 3 - Permanently filled up Incumbents are - 

(2610-3540) . 	 , , 	 , 1.SriB.K.Hazarika 
Holding the post of HPMO on deputation. 
2.Sri U.C. Hazarika 
3. Sri S. Haloi 

24. Peon 	... 8' 	. 8 - Filledup permanently and holders of the posts 
(2550-3200) .  are:- 

Page 18 
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' V 

	 M11-11) 

.b Name of the Post No. of No. of Vacant Remarks/Present status of recruitment 
No. sanctioned posts posts Posts 

(As per SIU) filled up  
1 2 3 4 5 6 

• 1.SriB.Haloi 
2.Sri S. Bharali 

• V 

S  lSriR.Bejbaruah 
4.Sri P. Medhi 
5.Sri Atul Baruah 
6.SriH. K. Chamua 
7.Smt.B. Maya Chetry 
8.Sri R. Hazang 
9.Sri Bhusan Deka 

V  

Sri B. Haloi has been promoted on adhoc basis against 
a temporary post of Daftiy created for Census —2001 

• 	 V 

. Sri 	S. 	Bharali 	has 	been 	temporarily 	promoted 
agast 	the 	deputation 	vacancy. 	The 	resultant 

V . 	
. 	 . 	 . vacancy has been filled up by appointing Sri S. Deka 

V 
. 	

•. 	
- V 	 V 

. on casual basis for a short period. 
25. Chowkidar 	.. 6 6 - 1.Md. Sofik Ali 

(2550-3200) 	-V • 2.Sri Bipul Saikia 
V 	:-. 	

V • 	 * 	 S  

3.Sri Dharani Deka 
V 	 V 

V 	V 4.Sri Girish Deka 
5.Sri Sunanda Das 

____ _______________ ______________ 
V • 6.Sri Rup Kumar Das 

V 	Page 19 
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OV/ 

gjV Name of No. of No. of Vaca Remarks/Present status of recruitment. 
'No. Post Sanctioned Posts nt 

posts (As filled Posts 
perSIU) up  

1 2 3 4 5 V6 	
V 

DDE System 

33. Sr. 3 3 - 1 .Sri Kurnud Kalita 
Supervisor 2.Sri S.Mukherjee 
(5500- 

. 3.SriB.Barpujari 
9000)  

34 Jr. 9 9 - 1. Sri M.J.Tamuly 9 (nine) permanent posts of 
Supervisor 2 	Sri Dihp Kr. Das Jr Supervisor stand filled up 
(5000- 3 Sri Jayanta Ghosh with 	the 	following 
8000) 	. . 	 V 4.Sri Nayan Borah incumbents: 

5.Sri M.Rajkhowa Shri 	M.J. 	Tarnuly, 	Sr. 
V  

Sri A.Talukdar most J. Supervisor has been 
Smt. R.Sharma promoted 	temporarily 	on 
Smt. P.Medhi adhoc basis as Sr. Supervisor 
Sri Ratul Das against 2001 Census posts. 

V  

10.Sri Biren Das The resultant vacancy has 
been filled up by promoting 
on 	adhoc 	basis 	Sri 	Biren 

A. 



- 	 - - ---- ------- 	___ 	
- 	 .-_______---_---_&_ - 

7" \ 
• Das, 	DEO-B. 	Thus 	at 

present all posts are filled 
up. 

35 DEO Gr. 45 38 7 1.Sri Biren Das Out of 45 sanctioned posts 
'B' 2.Sri Samarjit Das 	•, 39 have been filled up on 
(4500- 3.Sri S.Dutta pernianent 	basis 	with 	the 
7000) 4.Sri D.Bordoloi following incumbents: 

5.Md. A.Motin Sri Biren Das, 	Sr. most 
6.Sri D.K.Baruah DEO-B has been promoted 
7.Sri H.Boro temporarily on adhoc basis 
8.Sri M.Roy as Jr. Supervisor against the 
9.Sri S.M. Bora post vacated by Shri M. J. 
10 SriM Basumatary Tamuly, Jr Supervisor and 
11 .Sri Nimai Roy Shri Das will be reverted 
12.Sri B. Phukan back to his original post i.e. 

• 13.Smt. Deepa Baruah DEO-B on reversion of Sri 
• 14.Sri Ajit Kalita Tamuly. Thus there are 39 

15.Sri S. Mudai DEO-Grade-B 	holding the 
16.Smt. M. Devi posts permanently. Although 
1 7.Sri T.N. Baruah there are seven vacancies in 
18.Sri Nitul Dutta the 	post 	of DEO-B, 	six 
1 9.Sri D. Chakraborty vacancies 	are 	regular 	and 

_____ • _____________ _______ _____ 20.Sri Bipul Kalita I one is resultant. 
1. 



/ 
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Name of the post No.of No. of Vacant Remarks/present status of recruitment 

[

Si. 
No. sanctioned posts posts 

posts (As filled up 
per SIU) 

2 3 4 5 6 
21.SriU. Talukdar 
22.SriB. Thakur 

V  

23.Sri N. Hazarika 
24.Smt. M.M. Chetia 
25.Sri A. Rabha 
26.Smt. B. Sonowal 
27.Sri P. Borkakoti 
28.Sri Kishor Deka 
29.Sri B. Naidu 

V  30.Sri Nanju Englang 
31.Sri S. Morang 
32.Sri R. Bhuyan 

V 33.Sri M.N. Sharma 
34.Sri P. Haloi 

V 

35.SriJitenNáth 
V 3 6. Sri U. Saikia-- 

• 37.Md. Z. Hussain 
38.Sri Dipak Baruah 

• 

39.Sri Pradeep Das 
V 

• 40.Vacant 
41.Vacant 
42.Vacant 
43.Vacant 
44.Vacant 
45 .Vacant 

36. Loader 4 4 - 1 .Sri Kameshwar Deka 	 V  
(25503200) • V  2.Sri Sadananda Sharma 

• 	 V  3.SriH.Ta1ukdar 
• 

V 	

V _______ _______ 4.Sri Tapeswar Deka 
• TOtal 

___________ 
181 163 18 

LI 
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N.B. 

Data Entry Operator, Grade 'B' is a highly technical post for which following qualifications are required. 

Graduate with Science, Mathematics, Commerce, Economics.and Statistics as a subject. 

One year Certificate of proficiency in Computer from a recognised Govt institution preferably '0' 
Level Certificate.recognised by Department of Electronics in Govt. of India. 

A speed not less than 8000 key depression per hour for data entry work. 

Should qualify in the Personal Computer skills test. 

The vacancies of DEO, Grade 'B' have been circulated for filling up on deputation basis. 

II. 

	

	Thëré are some. temporary resultant vacancies on core side due to temporary promotion of the 
incumbents against temporary census posts. After expiry of sanction period and on abolition of census 
posts, the incumbents who have been promoted will be reverted to their original posts on core side in 
which they permanent lien. 

.l. 
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A' "• 
Name of the DCO: ASSAM, Guwahati 

- 	 CENSUS POSTS 
Status of the posts sanctioned for Census Operation - 2001 as on 1.3.2002 

STATEMENT - II 

SI Name of the Post No of No of Vacant Remarks/Present status of recruitment 
No. " 	' sanctioned posts Posts 

posts filled up 

1 2'.  4 5 6 

 JoihtDirebtbr ' "i' - 1 To be filled up by ORGI. 
Of Census 
Operations 

(1 00.00-15200)'':.': 

 Assistant birector ' 	1 - 1 To be filled up by ORGI. 

Operations'(G) 
(S000-11 S200). 'H H 

 1Research Officer , 	1 1 - The post has been filled up by transferring Sri 
(Map) K.C.S. Bhagabati from 000, Bihar. 

(8000-1 5200) 

• 	4. Statistical i' 1 -. The permanent and 	regular incumbent Sri 
Investigator Gr II •. 	 ,• 

T.D. Sinha has been promoted against this 
(5500-9000) temporary 	/ 	short 	term 	post 	of 	SI 	Gr. 	II 

• 	• 
 

• • 	 ' extended w.e.f. 31.1.2003. 

Page 1 
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SI. Name of the Post No. of No. of Vacant 
No. sanctioned posts Posts 

posts filled up 

1 2 3 4 5  6 
5. Assistant 2 2 - The foHowuig regular incumbents in the grade 

(5000-8000) of UDC on core side have been promoted on 
adhoc basis: - 

= ... Smt. S.D. Purkayastha 

Sri L.D. Joshi 

6. .. Confidential 1 1 - The following incumbent holding permanently 
Assistant the 	post 	in 	the 	permanent 	post 	of 	Sr. 

(5500-9000) Stenographer 	on 	core 	side 	has 	been 
promoted: - 

1. Sri K.N. Gogoi 

7. Sr. Drawing 1 1 - Filled up by temporary and adhoc promotion 
Assistant of Smt. S.K. Chetia, permanent Sr. Dratsman 

(6500-10500) from core side. 

8. Sr.Technical . 	- - - The posthas been abolishedw.e.f. 1.3.2002. 
Assistant  
(Printing) 

(5500-9000) . 

Page 2 
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h 
SI. Name of the Post No. of No. of Vacant Remarks/Present status of recruitment 
No. sanctioned posts Posts 

posts filled up 

1 2 3 4 5 6 
9. Sr. Draftsman 1 1 - The post has been filled up by promoting on 

1  
(5500-9000) temporary 	basis 	of 	Smt. 	Biju 	Mahanta 

(permanent Draftsman) 

10. Printing Inspector 1 1 - Sri 	S.N. 	Rabha 	has 	been 	promoted 	on 
(5000-8000) •- temporary 	basis 	from 	the 	post 	of 	Proof 

Reader-(regular incumbent). 

11. Statistical 5 5 - The posts have been filled up by promoting 
Investigator.  Gr 	Ill on 	adhoc 	basis 	The 	following 	regular 

(5000-8000): incumbents from the grade of Sr. Compiler on 
core side: - 

Sri K.K. Bhattarcharjee 
Sri B.C. Kakoty 
Sri N.C. Barman 
Sri H.N. Kalita 
Sri C. Chakraboy 

12. Compiler 2. 	- - 	 2 - Out 	of 	8 	posts 	originally 	sanctioned 	for 
(4000-6000) Census - 2001, 6 posts have been abolished, 

and 	2 	posts 	have 	been 	extended 	w.e.f. 
1.3.2002 upto 31.1.2003. 	These two 	posts 
have been filled up by deputation temporarily. 
Two deputationists are: - 

;M-1 
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702 
SI. Name of the Post No. of No. of Vacant Remarks/Present status of recruitment 
No. sanctioned posts Posts 

posts filled up 

1 2 3 4 5 6 
Sri Rupram Baruah 
Sri N. Talukdar 

13 UDC 2 2 - Filled up by deputation - 

(4000-6000) . 

I Smt Caroline S. Dhar 
2. Sri Gopal Deka 

 Daftary 1 1' - Sri B. Holoi 
(2610-3540).  

Temporarily promoted from the post of Peon 
(regular incumbent). 

 Assistant Diretor 1 1 . 	 - Sri M.S. Chauhan 
(OL) 

Temporarily promoted from the post of Sr. 
Hindi Translator (regular incumbent). 

 Hindi Typist - - - 1 	post sanctioned for Census - 2001 	has 
(3050-4590) been abolished. 

 Assistant Director 1 - 	 S  1 To be filled up ORG I. 
(Data Centre) S  

Page4 	S. 
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SI. Name of the Post No. of No:of Vacant 
No. sanctioned posts Posts 

posts filled up 

1 2 3 4 5  6 
18. Statistical 2 2 - The posts have been filled up by promoting; 

Assistant the following 2 regular incumbents temporarily 
(SI Gr. 	Ill) from the grade of Sr. Compiler on core side: - 

(5000-8000) . 

(Data Centre) Sri D. Hazarika 
Sri D.B: Baruah. 

19. Senior Supervisor 1 1 - 1. Sri M.J. Tamuli 
(5500-9000) . 

(Data Centre) . 

TOTAL. . 	 25 22 3 . 
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0 .A. NO.70/2002 

anti Ratna Bhattacharjee & Another. 

., . . . 
	APP 1. 

rii 	 Vs 

Union of India & Ore. 

..... 
	Re sp on dents 

In the matter of : 

Réjôinder submitted by the applicants 

inreply to the 1ritten Statements 

submitted by the respondents. 

The applicants abdvenamed 

Most 	 p~ct fully Sheweth  

1 • 	 That your applicants have received the copy of 

the written statements submitted by the respondents, gone 

tbrough it and understood the contents thereof. The 

applicants catagorically deny the preliminary objections 

and submissions made in the written statement.. This 

Hon'b le Tribunal passed the order dated 16.1.2001 in 0 .A. 

No. 385/2000 and directed the respondents to consider 

their case for appointment in the light of order passed 

in .0 .A • 415/99 ( 0.1. Singh Vs - Union of India & Ore). 

The respondents challenged the order passed in 0 .A • No. 

385/2000 in the Hon'ble Gauhati High Court and the Hon'ble 

( 
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Hon'ble High Court by its order dated 5.3.2001 passed in 

WP(C)No. 99/2001 dismIssed the writ petition as the matter 

had no merit • This order of Hon 'ble Gauhati High Court has 

not been challenged in any Higher Court and hence, it has 

attained its finality. On the other hand the order passed 

in O.A. No.415/999 which was the basis of order passed in 

0 .A. 385/2000 9  was also challenged, in the Gauhati High 

Court in 1(C)No.  2531/2001 (series). The Hon'ble Gaubati 

High Court by its final order dated 7.6.2001 also dismissed 

the writ petitioners and directed to carryout the orders 

passed by this Hon 'b le Tribunalo By the said order it was 

also made clear that the respondents would offer the vacancies 

to the retrenehes according to their length 

of service. This direction was also made applicable to all 

retrenchees whether they were applicants in the Tribunal or 

not • This order has not been challenged in any Higher Court ; 

and that has attained its finality This Hon'ble Tribunal 

also passed an order on 6 2 .2 002 in 0 .A, 142/2000 ( Shri 

B. Das & others Vs - Union of India & Ors)and directed to 

consider the case of those applicants in the line of the 

decision of "Hon 'b le Gauhati High Court • Therefore, the tota - 

lity to ratio decided in all these cases are the same and 

are In conformity with the various decisions of the Hon'ble. 

.ipreme Court in such matters • Under these circumstances, 

the order of appointment dated 17.9.2001 were made in 

derogation/violation. f the aforesaid jadgements as passed 

by this lion 'ble Tribunal and the Gauhati High Court • These 
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p.  

applicants being similar by situated with the applicants 

in 0.A 142/2000 (flOw in 0.A. 68/2002)are also entitled 

to be.regularised/absorbed with those applicants against 

any &vailable. vacancies under the respondents. 

The applicants also state that concept of doctrine 

of promissory estoppel is quite different and the doctrine 

has no application so far the order dated 1709.2001 are concernec.  

In servicecontract, the employees are always in weaker side. 

The Hon 'ble Apex Court in "Central Inland Water 1ran sport 

Corporation Ltd & Anr. Vs Brojo Nath Ga.ngu ly & Anr '. 

(reported in AIR 1986 SC 1571 )has held that It  the principle 

deducible from various precedents is that the Courts will 

not ehforce and will, when called upon to do so, strike do 
/ 

an unfair and unreasonable contract, or an una ir and un 

reasonable clause in a contract, entered into between parties 

who are not equal in bargaining power. For instance, the 

above principle will apply where the inequality of bargaining 

power is the result of the great disparity in the economic 

stance of contracting parties. It will apply where the 

inequality is the result of circumstances, whether of the 

creation of the parties or not. It will apply, to situations 

in which the weaker'party is in a position in which he can 

obtain goods or ser vi ce s or means o f live liho Ôd on ly upon 

the terms imposed by the stronger party or, go without them. 

it will also apply where a man has no choice or rather no 

meaning ftil choice, but to give his assent to a contract 

or to sii on the dotted line in a prescribed or standard 

form or to accept a set of rules as part of the contract 
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however. unfair, unreasonable and unconscionable a clause 

in that contract or form or rules may be • The types of 

contracts to which the principle formulated above applies 

are not contract which are tainted with illegality but are 

contract which contain terms which are so unfair and unrea -

sonable that they shock the CoflScieflee of the: Court. They are zl 

opposed to public policy and required to be adjudged void.H 

It is most humbly and respectfully submitted that 

the present respondent-Union of India in all earlier occasions, 

when the similar statutory recruitment rules were available 

so far Group UQ**  Oensus Rnployees are concerned, even then the 

Director of Personnel &rainthg ( in short D.0.P.T.)granted 

permission and agreed for regularisation of the ad -hoc Census 

employees in relaxation of the recruitment rules. It is frther 

submitted that this Hon'ble Tribunal.in O.A. 142/2000 passed 

a specific direction for regular absorption of the applicants 

in the available existing vacancies as such the contention of 

the respondents that direction"passed In 0.A. 142/2000 only 

for temporary vacancies of 2001 is a wrong interpretation. 

of the judge ment dated 6 • 2.. 2002. In the circumstances re spon 

dent Union of India is required to act in, terms of the judgement 

dated 6.2.2002 and are duty bound to appoint the applicants 

being similarly situated 'in the suitable posts as per direction 

contained in the judgement referred to above. 

PIE BPLY OF THE 1dRITT_TATEMENT' 

1. 	X 	That your applicants categorically deny the 

contention of paragraphs 1 9  2 9, 4, 5 and 6 of the written 

statement and further beg to state that a mere reading of 

p 
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the judgment and order passed by this Hon'blé Tribunal and 

High Court it wou Id make it c lear that th is Hon 'b lo Tribunal 

passed a categorical direction for regular absorption of the 

applicants in the existing vacancies in the light of the 

direction contained in the order dated e 7.6.2001 passed in 

•W..P.(C)No. 2531 -2537 of 2001. As such, contention of the 

respondents that the applicants are liable to be absorbed.only 

against short term vacancies of 2001 census is contrary to 

the order of the Hon 'ble Tribunal dated 6.2.2002. The 

applicants being similarly situated are also entitled to such 

regular appointment. 

It is further submitted that ga per their 01,m document 

Annexure - 9 & 10 in W . • filed in 0 .A. 68/2002 where in a 

categorical admission made by the respondents particularly 

Deputy Director of Census Operation that there are vacancies 

Of Assistant compiler, LDC. Computor (Compiler) and UDC. 

It is further admitted by the respondents in their urritten 

statement showing in page no 60 in 0 .A. 68/2002 and 70/2002 

that altogether there are 12 permanent post of Assistant 

Compiler and there are 7 temporary posts. Out of which 4 

have been filled up by deputation and three vacancies in the 

grade of Assistant Compiler are still available • Therefore 

it is quite clear from their o statement that at least 

three (3)regu.lar posts of Assistant Compiler are available, 

as such respondent s have no difficult to absorb the applicants 

against the posts • But the respondents in vioiation of the 

order dated 16.1 .2001 passed the impugned order of termination 

in re spect of the present applicants • It a iso appears that 

h\ 	 p 
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two posts of draftsman in the pay scale of 50008000 are 

still available with the establishment of the respondents 

but those posts have not been filled up till date. Moreover 

anti. I3iju Mahan.ta and Soiti, R. Mazumdar have already promoted 

to the cadre of Senior aftsman as per the statement of the 

respondents. As such two posts of 3)raftsmar4e available 

with the respondents. So far post of UDO are concerned it 

is stated by the respondents that there was four sanctioned 

post of UDC and three posts were filed up and at present one 

post is vacant. Similarly one Sri Nalini Das, LDC has already 

been promoted against one of the resultant vacancy of UDC. 

As such one post of LDC is lying vacant under the respondents. 

irtherrnore the respondents very recently issued an advertise - 

ment inviting applications for filling up of few posts of Data 

try Operator Grade B in the scale Ofse 4500-7000 in the 

ployment News dated 612April 2002 on deputation basis. 

In the said advertisement it is stated that initially the 
/willbe 

appointment/on deputation for a period of one yew aff till 

such time the post are filled up by direct recruitment subject 

to approval from the screening committee whichever is earlier. 

Therefore it is quite clear that a few post of Data Entry 

Operator are lying vacant in the establishment of the respon 

dents. It is also submitted by the respondents that out of 

45 sanctioned post 39 posts have been filled up on permanent 

basis, as such there are 6 vacancies availablel with the 

respondents for consideration for appointment to the post of 

Data &try Operator. There fore respondent s should consider 

the appointment of the applicants to the cadre of Assistant 

. Compiler. Computor, LDC, UDO and also to the cadre of Data 

cL 	 I 
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Data En.try Operator in terms of the judgment and order 

/Th 	

dated6.2.2002 passed in.O.A. No. 142/2000 as the applicants 

are similarly situated with those applicants. Bur surprisingly 

the respondent a without considering the case of the applicant 

for regular absorption issued impugned order of termination 

in total violation of the judgment and order referred to above. 

It is quite clear from their documents submitted to the 

sritten statement that posts were available with them but issued 

the order of termination, on the pretext that the direction of 

the Hon'ble Tribunal passed orders only for consideration of 

ab sorption o f the applicant a again at the temporary po at of 

2001 census. It is stated that question of appearing for 

interview for the applicants before the Staff Selection does 

not arise at this stage as the applicants were duly selected 

and appointed through the Selection Committee after the names 

were duly sp Ofl SOT e d by the local Emp by men t Exchange foil owing 

a valid requisition submitted by the respondents before the 

ip boymen.t Exchange • A a such, the app ii cart a cannot be 

subjected to appear before the Staff Selection Commission for 

regularisation • It is stthmi*ted that following, the direction 

passed by this Hon'b]e Tribunal in the judgment and order 

dated 31 .8.1999 passed in O.A. No. 284/97 a large number of 

Census employees who were initially recruited through Employment 

Exchange for 1991 Census abongwith the applicants and prior 

to the recruitment of the applicants have already been regulari 

sed without the approval of the Staff Selection Commission. 

One Snti . Ng. Makan, an applicant in O.A. 60/94, wasregulari 

se d in permanent po at with Z c be aTari ce fr on' SSC . Phi s has be en 

F 



admitted by the respondent in written statement, at para 10 

(page. 14). In this connection the applicants beg to refer 

the order of appointment issued under Office Order No. DOO(E) 

24/97/7570 dated 27 .6 .2000 whereby three persons were appointed 

on regular basis to the cadre of Assistant Compiler. It is 

further submitted that many of the Assistant Compilers recruit- 

ed during the year 1991 Census after discontinuation of the 

post of Assistant Compiler they were appointed as Data Thtry 

Operator on ad hoe basis and thereafter they have been reqtil -

arised. As such contention of the respondents that applicants 

cannot be appointed to the post of Data Entry Operator is 

contrary to their oi decision which would be evident from the 

Office order bearing No. DCO(EO5/92/Pt. 11/67 79 dated 

3.12.1996. 

It would \irther be evident from the letter bearing 

No. Dc0(E)7/78/Voi.IX dated 20101997 the Director of Census 

Operation • Assam strongly re dommended for regular absorption 

of ad hoc LDC. Assistant Compiler appointed during 1991 

Oensus to the Registrar General India, New Delhi although they 

could not qualify in the Staff Selection Commission examinatioxj. 

Those ad hoc employee s had be en recommended for regu lar ab sorp - 

t ion and u it imat ely they were regular lee d in the cadre of LDC, 

Assistant Compiler which is iirther evident from tie letter 

dated 27.6.2000. As such contention of the respondents that 

applicants cannot be regularised in violation of the recruitmen 

rule is contrary to their own decision and as such they cannot 

deny the benefit of regular absorption to the applicants again s 

the available existing vacant post of Assistant Compiler,' IDC, 

Data Entry Operator. 

.. 
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Copy of the judgment and order dated 31 .8.1999 

passed in O.A. No.284/97, letters dated 31.12.1996, 

20.1 0.1997, 27.6 .2000 and Employment News dated 

4.12 April, 2002 are annexed as Annexure A t  B, C, 

D & 3 respectively. 

2. 	That your applicants deny the statements made in 

paragraphs 7, 8,  9,  10, 11, 12, 13, 14, 15, 16 and 17 and further 

begs to state that deputationists.who are working as computer,  

in fact junior to the applicants have been retained in service 

while ser vice s of the app ii cants have be en terminated on ly on 

the ground that applicant s were appointed following the Court 

Or.  der • It is further submitted that the respondents have 

deliberately misinterpreted the judgment and order dated 

16-1 -2001, 7 .6.2001 ( High Court) 5 .3 v2001 ( High court ) and 

6.2 .2000 only to deny the benefit of regular absorption. It 

is specifically observed.by the Hon'ble Tribunal that the 

retrenched employee should be first absorbed in the existing 

vacancies and only thereafter the remaining post should be 

filled up as per rule. As such, contention of the respondents 

that the available posts should be filled up through Staff 

selection Commission Is contrary to the order dated 6.2.2000 

passed by this Hon 'ble Tribunal and 7.6.2001 passed by the 

Hon 'ble High Court. 

In the facts and circumstances stated above, the 

application deserves to be allowed with costs. 

Verification...... 

uJ:rô 
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We, Shrimati Ratna Bhattacharjee , 1)/0 late 

X.P. Bhattacharjee, aged about 42 years, resident of 

No.5, Ferryghat, Pandu, Gawahati-12, 1)1st. Kamru.p (Assam) 

and M=i Karurj,a Ram Dab, S/O late Holi 1am its, P.O • & 

Viii. Borithala, Diet. Nalbari (Assam) do hereby solemnly 

affirm and state that the statements made In para-. - 

are true to my lowledge and belief, those made in pára 

- -. being matter of records, are true to my information 

derived therefrom and the rest are my humble submission before 

this Hon 'ble Tribunal. We have not suPpressed any material 

fact. 

And we sign this verification on this 27th day of 

May, 2002.t Guwahatj. 
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1i/• 	• 	 1'.,'I0 • 	jii Slit. I 1 	isjsjaut$IL$s5''II 	' 

t. W•t'i I *tI J1. .ti I'll (.15.51 thu 	,i 1.11 wiltil purtily t.ussI.oc,sry L0s • 

jij ilJ cit ,s.iu ii w, k old won I I Ju, nt 1 iulsuet cia ci.sp1u tion of 

: 	 . 	. 	 ,, 	;,isd ths.t ,tuctli,ii • int'l Will be i'u ti ena%scd ui)l the 

	

.• ..J. 	
sqqu'aI III luu.i51H Ill uP .11 Ii'>' III is,it%$tl! iit(I WUtI likely to 

•- • 	a 

• 	. 	t.,, 	
4 
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AWN 	 ;2 	
1p 

/ 	.'•.t 	i..ti.. u.,i 	 .1 	. 	 . Till,1,1iiutit. CculJ hl!JO 

r:jts1.i'i:iL'II M 	 ',9.i. by tj.I v.Li,g (JUt IiI(illtI 'ft 1 1 UL] C41 Iiy 

i1h 	.r: 	I': ,ii.,nt.ii 'U P'.Ifl)1UIll 1 JfltU 	In li'.0 thu1.Oo . 

,i•i' t, 	 ii 	,i.•vi'r 	f,l1.Illl , IL 	I,t iu•tvll,u 	1LEc.i t:i wu&u 

lui.Ltd 	t(.) 1l,iiO1L) tIi'.iii In ii'rv1.0 im'i 11% thu 	yuar 1993 they wuru 

(lirtud to dppuBr iii thu LJ1)cciLi.l quilIiyIiicI uxaininatiOn 

ILbII'.IS.I(! ,.LitIby 	t %n 	;t.,tI. I 	i"' 1i,ct..l.*iii (.4,IIiIft1,iFi.t(Ji% 	Jti L,1 li$(,j 	tltt ,yuir . 

• .'11i.'.i 	.1j,,1i.:.iiit'J it'iitl ste , t. t%liI.Il y 	is, tl'i i,jusiIiittt.lOfl . 'thou 

it''r on thu 	51)j)1J.t1*ltl 

• 	ba.ivaJ tur.iniuittuU wiUi 

Lud Ly .trs pU ,uitsCn 

Au,iu.tU LU-b' .iiict i.e' Lt ui.. 

- 	 tnti'sXUrut) . 

fl 

Iii t t_' i i.• 

Uts. 12 

know •thd,t thsir ijorvic')u WSL(I 

zoiii 31 .12. 399' WnICh Wr.*J pUrpor- 

Mu. 1/2/9?-IW(1-)) dhtrld 1.12.1997, 

011/ j1/91-/vIIV thsted 3.12.19970 

t 't'ht 	1,liint.11 Wi'ct, IIIItIC Ily ii.ppointed 

an tOWnE flivliil (..'ii. 	1erk Iii 1991 Iii 11152 o1.ICu ol thu Diructur 

oi CtiUUU OpIi.i 1 . "iul • Jii lR GU4&It t 	
NCOd1fl(J to UsC CCUj)O1i. 

ciuuitu the cu rvicezj o t thu 
npp Icouitt wuru Lu niti.sttid with 

ujssr.t. ii.ouus 31 • 12.1992 on couuipl6ti0fl of the particular 1991 

e.uiuun wmk • IIijW'IV'1 , .tiuy wusti il tel .•d alturnatiV 	(2lfl1CJyifleIst 

in a , 'Gradc oL 1VsL3.tJtjlst CiupI1CT on wi ho bjUJ.0 with etLLuct 

f E(.Ifl itt5l;! 1 . .I 	IIICI L1ItIY ;sru Colit tuiu.ti 	In the potfl ti 11 date . 

iii • i.'t' . u: 	151,:sl.lILili 1 ftt ts.ttilrU .t- wiu 	iusd.tCit(1' Uitt thu 1,0t 

purely t.iuspUt r y I or 19'11 c';usu ii work trsd wou 1st 1x aboli- 

• 	S  

• 	. : 	
med on conj1utiOfl oi 

thu wOrk üsitl thu iitCUntbCfltU will be 

retrunhed 4iud thu tpp)ilIUl%UtltU izu td hoc In nature isnct ware 

1.IkU Ly tO ( siti,uu' u1,tu 31 . 121 . 1993  only .  . 	i lppoiliLlIttilktU 

coul.1 	1110 bi: LeLIU.Lnat.sid ltoro 31.12 .199 by giving . onu 

sit' a;itu 'ii us' at. tf:'a lay ts LUi'i r !s.t(tu or ()IIO l,%()fltll '9 (IflO1UIflUfltU in 

). tuu thcuru If • Iii LA,cuullL4 I r 1993 Uis y WuU diruCt.LI to 	1s 

Jut ;t IiJ)s:C 	fUJi LI i:ylli'J S~ XWIi1l1Iti° 	conducted by staEf 

:: '.ctI n 	, ,j:ila I'n . lI"":'/' 	• 	t3pti(fItU ctil'l not 

• 1tjilJ.IY In t' 	eX,tJujIsst.th1 . 	11i."us •l.st'2r on t1s 	,11jfl 
h 	

t 

,.:s;u) td •.• 

-'. •v ' .. 	 • 	 .. 

S 
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olimsi 	to 	kituw 	that 	Lhiir 	litirvicuu. WULM 	Ltiiitg 	tort,tiniI:eU with 
S 

a11uct 	LLcJ4II 3 1 .12 . 1997 	which Wjttl purproituc%ly 	in puruunitc 

0 1 1. 	 .1 n t. 	• i 	ti' 	• 	i /.'/nffl; ( 	&t.tt 	1 • 1 2 • 1991 • 	hnuuuLu- ( 	alid 
1 

: Luttor plo. 	12O11/1!/97-Ai.1V thttd 3.12.1991,.Annuxure-7. 

O.!.140.21J6J97i The app1icistta are Lower DiviEjon Clerk 

lii 	ti tn 	i 	Cii. 	o1 	ti 	DirwAor 	oJ 	uinsuzi 	01 nr 	tiori . 	stiui. 

•: uluhiti • Tltuy Wursi 	Uf)j)(tfltud 	iii Apr13. 	3991 • 	In 	thtjjr 	apjojst- 

mont 1ottuii 	it wiW .titdivatcid tiult the * postill were purely 

tlJflIf)OrUry •iwi won 11 hn aboliuhud on Coitip1s t.Lon of 	this 	1991 

ti,iisitw 	work 	imit 	t.hiy 	wi. U 	)(s 	Loti.: silhIs(t • 	In 	1993 	Uiy war-u 

Liii 1UiCIRI 	it) 	u i ittU r 	in 	U 	•tpuc Lii 	qtl it 1 ity.liiçj 	iixum.t,i.ttioii 

coiiductud by 	.IiI? 	 .tiuction Coiivnjj;ion . however, 	they 

caujd 	not 	iiui I •L I y 	iii 	this 	isxuutin,tt,Loit • 	hltun 	inter 	Ott 	thu 

• 	•1Jp1lctu.tu cninu to know that thtuir survices were being turnti- 

titt:ud with iE'ct Ifrom 31 .12.1997 which Was purportedly in / 

srtivancu 	of: 	Itt tti, i' 	I,u . 	1/2/9-ItU (p ) 	datud 	1. .12 • 1997 ,JflhtuXUL(i4 

uiti.I 	1uttui 	Ito • 	120 	1/i?/97-NJ1V dttec$ 	3.12.1997, 	Mnuuru- 

2 • 	• 	1'11.1 	cositiiut.iosi 	off 	thu 	spp1iciintn 	iii 	that 	they 	woro 

ipt.1nuoritd .3:y the 	Iiap1oymunt 	Lxchancju 	uiid WUI:U 	appointed .ilftuz 

kii lug &ie.tu': ted • 	'flissy C itiutot be 	tct rminUtcd 	in the manner aougflt 

to be dorti by 	t)u 	10sj)ortdet%t1. .tcording to them they were 

flU) 	3UCI 	$I:tfU.l tUI.1 	to 	isppu1ir 	III 	tI'tS 	((Ihit 1i$yii'ij 	%ILIt 	L(C I LS(JU  - 

of their 	 and tliuir failure in that quaiiyinY • crv1CeJ 
: 	: 	 . 

• • 	teut '.Cu 1993 cwutot Lu 	rourid fur tuLiniuUtiOn of 	the tr 

. •: . 	. 

3. 	 hi ivu h'sud C ouih.siul 	of. 	buUi uidLu • 	XL appetr9 thdt 
1 • 	 • . 	. 	.:i • 	

upti) 	t.dt,mLt 	j99I 	the 	I u:t1pOn(Iiiiit) WLtt(I 	OpCfl 	to conldur 

rurjularitiütiori Of 	thu uorviceu of the 	j 1pplJcanta. However, 	in 

. 	.... t.Liu 	lititu: 	t,5tid 	:t . i. 	.i 	'1 	uy 	)tiI 	tiuuiUfld 	1.11,11: 	thu 	10p01;.1 

for revju1iir1.L.atir1t 	t)1: 	thu 	t;ervicuu 	ot 	tht 	app1.it_fltU 	S4O 

(ThU )(J 	nut 	i itit 	tI • 	'if • tu 1.11 	qu tt 11 If y ii ttj 	oxtiitintti on 	conducted 

by the 	t. iLl 1 	itv Lion LouuuituiOil 	ciuLi ni, 	1993 cannOt 	bj 	agruud 

IT 



tTT 4A H - 
• 	

to u; lurt)ier ricuiils airy icvion uhoUld jo1LcM. Without 

• 	p, s ts t L&ii, LI 

 

k -

110 uoiit' ut Lou "likutilur, thu appliculltu aro to 

bit iui jtic Iud .o thu IJ11414.1iul quillicyinii, I uxwnth iatiOfl • it iu 

oticod that r.:auoiibic, oIW0rtu1ltY was riot givcsn to the 

• 	'pi 	c ritl to pritp.sI' ti 	i .11 up1mar tit .1,1161 uü.td exaininatiCfl 

•.lIffl(1 oI thu lj,1.1Caflt!J hLiVU utL*t.u(I 
titit they were jntorutd 

• 	riity on 21.12 . 1903 ahuut. th. uxniflatiOfl to be 
huld on 	• 

	

• 2I .12 . 1993 . In uiucth utlu tt.1.Oii thu L ii 1ur oL thu pp1i antu • 
	$ 

• 	• .1 ii th. 	t%i I Liy .i.ip,g u x,itnl natioui cunnot be a ground to justify 

tu ju( tIOII 	
jl  liiu 1t')J'ffl.t I t:t)r ruyu lriuitiOu% OC thuir uurviCu. 

• 	Iu LILu L 	UIL v tuw th.it It Ii Lair E%iltl LUiUOfl0b1U ior thu 

reiporut13flt3 to conjIcidr alrwih 
the jtUuoL regularisation 

OI. the (iUt.ViCt oi tti' 11PP 1iCiiit&I. Thlti uhotlld be cøinplet.Cd 

• 	 witlilit six ,  intithU £rot'i thu dAtu oI LuccJiptt oi thin ortk'r •siit 

tt :t , iuuc:h E .Lu t. (1f&I$I I. I ii Lii IIUud thiS • 14(9 IVLCU 	O1 thi &app lic .in t  

uh&ilt nO( bu dLHturIsd . 	• 	• 	 -• 

dIipOUetI of. No order as to costs. 
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Sub:- Regularisatiorl 	of 	ad 	hoc 	Lower.. Division; 
Clcrks/Asstt.COmPilerS appointed during 1991.... 

	

• 	 Census-Regarding. 	 . 

Sir, 	 . 
• 	 I am to state that during the 1991 Census quite a good 

• 	number of persons sponsored by the Employment Exchanges were 

1 1 	 . appointed to the posts of Lower Division Clerk and •.Assistant 
• 	 CompiJ.er on purely temporary and ad hoc basis during th: 1991. 

Census after proper scrcenin 	Though no 1)ost.0f Assistant Compile 

•1 	 was created in 1991, uppoLntmcnts were made against vacancies 
• caused by promotion to the posts of Computor/Statistical Assistatit/ 
investigator created purely for the 1991 Census. In regard to the 

• 	 posts of Lower Diviuion Clerk, a few were created purely LOL 1991 

Ccr. :,-i.-.n while thrc. 	 ciccd by 	 V 
posts of U.D.C./Assistant created purely for the 1991 Census. When 
sanction of those posts created purely for the 1991 Cenu •s was 

I. . discontinued from .01.01.94, there was 1  a mass terminatica of 
services in both Group-C,and Dposts. But the services of those ad 

hoc LDC8/ABStt.COIflp±1C15 who could be uccommudnt"d in the core 

posts. were left untouched and are continuing till date on ad hoc. 
basis because the results of: the special examination cunducted by 
the SSC in 1993, in which all of them had appeared, was not 'ct out 
and that the office required their service to complete editiilg and 
coding of the 1ndividusl Slips of West Bengal, compilation of. C-10 
table..and by nameof individual SC/ST. . 

1 	..........;. 
	•I,. • • • 	. 	 . 

But when .thresults of : the Speial . ExamictatiorH 

conducted by the SSCwas.d.e4red omcftime in the last part of 1994.. 
or early part of 01995, none of them was successful. Thcir-service, 
could not be tertairlatcdfiFStlY because they were stilleditiig and. 

coding the .lndivi4tial Slips, of West Bengal and secondly because.the 
iortourable.CAT had.while.:vacat.iflS the Stay Order in O.A. t1o.9/93 
ordered that appontmertt o any f.u:ur.e 'aeancy be only front among 
the 17 (seventeen)'applicflts. ifl theabove 0.A. Lt was,thEfo.re, 
more beneficial to the office not •• terminate the • services of 
those ad hoc LDCs/ACs because of their Long experience than to. 

• appoint inexperienced • LDCs/ACS from . 'ainon those 17 (seventeen), 
applicants. Those ad hoc LDCs/ACS had done yeoman's service t this 
oft i c. nncl 11:1v ecntie i.ndispcnsbIe acts of this office. tiespitd 
I.hti.i: uliuw ui 	cy.ec,I I .iit. d mi pI.i ii 	,iutI h ii 	,.,,ti.Iird al 	(i:J.i(t%('.y, 

I;' 	 •. 	a sense of insecurity in service is Lurking in theixjuind, which do 
0 	 at times effects their efficiency. 	

I 
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Whereas those ad hoc eItIployees 
CI)f)QjfltOd during 	h( 

1 	
1981 

CL3US WCLC g1vc 	Lht 	chanc 	
to appear in the 	pecj 

exam1naiiot 
COfl(IUCLCd 

b tessc during 1983 to 1986, the adhoc ep1oyoe3 appo1nteddur 	
the 199i Census were given only Cle 

I' 	 C8flce, Wh1chi qu1te'uflf1 	
Those employcca who were ppo;, 

Oflfadhocbli38 
dU1pgJt 	

198j Census but (ailed to qualify n 1h 

; 	

'SPecial examjnaois pconducLed by the 
ssc 

were, with tile aPproval 

/ 	

%of the ,Departifleni of eronnel and ra1ning as communicated vided 
' 	

YOUr2jette No l8/18/go_AdIV d. 12 3 19910 regula5 
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p 

It 	s, ther Le  $ $ Pques 	
beI)art,neni 

F' 	 Personnej ndt Trainxi g  Iiiay 
kini be reque(J to per,i,j 
	as 

I 	
Special Case, to regul5 our 2(two) 

ad hoc Lower 
Divs10 Clel L 	andI5(lV) 4SS1Start Compjler 	1 

J 
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• 	.DCO(fl)24/97/710 	. 
Fhons, 	Dtc tort 	54719(0) I 

Of4iSupd,269 	' e0VNMIINTOF INDL 

MiflSt' 	UP H(Mt3 ..PPA,Rs/ogl1A MAN1ft/pyA 
tq'p,T Cl ['iCE OF ThE 1)JRECTUj or CEF4SI.JE OPERA1J(INS lSSAM f. 	ô, 	Ii•781007 . ft. ROAD, ULULAJU, UUWAltA1f.7,Jl 

I , . 
Ouvahoti 	Juno/2000 

In compliance with the lfon'bj, Contrel 
Tribunal, quwoh5j Donch judganent Passod in OA No.264,97 in pursuance and of fl.O.i.'3 lottor Ho.i3014/4/98 Ad.IV 

dt.21.6.2000, the foilowj9 Astt. 	Cotnpjlors 	ore horoby • 	 xily appointod tompore_ on regu10 	basS.e in the 	sc10 of 4Q/.. pay of p.m. with effoct 	form the th,t,, of 	t!sun of this order. 

Ljosinnetj20 • •. 	
I 	t.d, 	Shah Nv0 	Hoque 	Asstt. Compile • 	Shri Abont Dorthkur 	 'I 	• 3. Par1 	has 	 • . 

be counted for promoti 
The adhoc 	ervico OIreoiy ronderod by theni will, not • 	 on, 	senIority 	etc. 	 • . 	

. 

'f 

ASSIT. t)Ilflj(TQfl OF CFNSUs OPflMrIoNs 
ASSA,,I OIIIIAtIAII. 

Mqmo HO.D(E)24/97/7178 	• Date * 	27,692000 . • 
Copy to s 	I. The Itoglstrar General, 	In'Iia 	2A 	Mengtpgh.flo, . 	' • FIw Dolhu I-.t I 	with 	rofnr'$'tco 	to • 

13)I4/4/99 Ad,!v 	 Utter No, 
0.2, 

the Hay P. Acout* OffIøt (consu3) Now DolhI2 : 	3. The IegIetrar, 	Central Admtnistretty, Tribunal, Guwahati boanch,, Guwohati, 
4 1 	The 	stt, •brnch, 	

. 
• 	

. The Account8 branch. 
. 

• 
6, Personij file/servIce flook of porson concernod 70 P0tsonconcornn 

(J 	•r 

( 	A. 	 0_•0 
ASSJ-r. DECcroR OF CENSUS 0PEr1ATIONS 

0 
.; ASSAI 	 ATI, 	 . • 	 . 	. H 	 i OUWAII. ' 	•• 

:7 
•. 

. fj • 	•• S 	 • 	• 

'H • 	
• 	H 	• I'iM 

.. . . J 



ril 200? 

•1 

CIL or FoRUTRy RUFARCH CIO ATION (StiflE), flIUMADUN 

lwwtytrnrtev Muistiy ntrllvjIlw,iui A lt, 
apjiic.tion ltom amongst iie ritutbie officets under 

-' 	 OicloqUflge/AMjonomous bodas! Statutory 

	

h 	
filing uØ the fattening p601 by tttnsler an deputatIon In 

4 instItute, ufldi? ft. 

rinInctst Advisor and Chi.f Acco unts ()fl, 

	

• 	Re' 4 ,3Oo.400I6,3oof.plmSshsuija,ailinc 
Adehlasibi. under tulsa, 

of PosLtn ICFRE (Il.). flelvidr,m 

	

• 	1. An tndl.n Audit & Accounts service offtc 
having lOysi esped,nce with respect of ys 
of allotment. 

2. An officer of Sub-ordinite Accounts servi 
Under Govt. of India having 16 years 
óqerlence Induding atiest 7 years in the gre 
of Re. 10000.325.15200 With ruap.d to yew 

• ._ 

OR 1 
.3. Fellow of Institute of Cost! Chartered Accounti 

of India or equivalent degree with 12 yes 

	

• 	ao1.nos In audit and accounts and budget 
• . Govt.! Semi Govt.! Autonomous orgenisatlor 

• 
 

The errperlance shall be counted alter obtaini 
the prescribed dsgr,., 

at.gory A.2 
Name of Post Finance Officer 

	

P.yOcsi. 	R.S. 1450-225.11,5001p,m, 
Place Pos1kig Ons post of Finance Officer ea ch at AJRI, Jodh ic  

andiWOtBangator,. 

	

Dmy 	Officer, holding post of Aaett Accounts officer w 
5 years eq,er1enoe or equivalent In the Indian Au 
End Accounts Department, fairway Deptt., Del en 

at.igory A-S 	
Accounts, GovtjAutonomou. bodies! Undertalcint 

Name of Post Forest Range OffIcers 
Pay $cate . Ba. 6500-20040,50w. p.m. 
PiaceolPosting (I) FRI,Dehradun.gpo,t, 

(II) Arm, Jodhpur. I PoSt 
(Ii) 110111, Colmbatore- 2 Poet, 
(Iv) IWST, Dangatore. 1 Post 

	

• 	(v)i RFRI,joqtrst.2pos15 
TFRI, Jabalpur, I Post 
IFP. Ranthi - 3 Posts 

Will CFR & HRO, Ctrhindwsra .2 Posts 
(ix) HFR1, ShImla -2 Posts 

llty 	Person holding the post of Forest Range Officer w 
3 years experience or Dy. Ranger with 5 yes 
experience In the 81.1, Forest Departments. 

Applicstiors with complete bio.dMa of the Candidate should be 
submItted to the Secretary, Indian Council of Forsitsy Research 
& Education, P.O. New Foruit, Oehradun together with e 
Demand Drift of Its 1001. drawn in f.vour of 	jjj,p, 
Iclflton or before 15.05.2002. ApplicatIons received without 
signature of the appiicnnt or which are not accompanIed by the 
presalbed fee shall be surnmarliy rejected. 
The Couridl will In no cisc be responsibie for non.recelpt of 
appitcitloni or any delay In receipt thereof on any account 
whatsoever, No appiications received dft.r the prescribed icit 
date Will be entertained under any circumstance, and alt the 
ste applications will be summarily rejected. 

For trs-s.Mc, Candidates, the uppllcstlon shoutd be routed through 
proper channel. The toocemod Department! Organisetion should 
enclose Vlgii.nce Clearanc, report and pholocoptes at ACRs 
gradings of the officer for the l..1 the years from 190 onwards 
while foiwirding the application, of the candidates. However, an 
advance copy can be submitted alongaIth Demand Draft. 
•fl• 'd.pu(auon period would initielty be for . perIod of three year. 
or III superannuation wtrldiever is earlier as per nile,." 
The Coiidi reserve, the right to riax the quaiiflcabonxperis 
In cisc of strcep(ionaiiy.qustifled and meritorious candidate,. 
The Council reserves the right not to Cii up any of the vacancy 
.dverlis.4 If the drcuins(ancea so warrant. 

Are V60 1  Diploma Holder!1  
awwza~ll  gut-or l . n-a - 

uwuu am 
Enhance your1cicessIty for the future by enrolilng in the 24 yrs. 
Engineering Degree Cour.s at per with B.EiB.Tech recognised by 
Ministry of Human Resource., Govt. of India for the purpose of 
recnjitrrrent fort  superior posts and hgher studies. Convert your 
Engineering Diploma Into Engi' :.dng Degree in follow' 111 0.  

0E6fiEL0URSL 	 Intl 	OIutLILIC.&Unfl 
•COMPtI1'ERENOG, 	•25 it 
•ELECTRONICS & TELECOMM. 	

) EHOINEERINO 	 . 20 
'MECHANICAL ENGINEERING' . 30 J 

0tes:kIMer./AarhthittjChtI  

Fit Adrrlttiu tref Ii. !Sil/• for ?nlfsc!ut & Mtltil,rr t,rm tslsrs 54 2002 ybofi4a I. II 	I 	I 	•t 	Ii 

COURSES ARE AVAILABLE BY CORRESPONDENCEIPART TIME ALSO 

EN 1/ 14. 

WICI If II 1(51 IttlhlLi Or :Trichrriclarr ill hess. wIno W(IIC wIng) (tL)(Mech,Oepl) 
OulAtlE: Re. 3050.4590(fl$fli')' Celepory No.02 E.H.N0,1/2001 
DATE OF t3UE Of RESULT 15/0312002. 
On life brisig of written InSt hold on 24102/2002 br the above post, the 
toliowing candicltr!os have been proviionniiy qualitled f or being Coiled 
for voriticntion of thuit orignot ceiliticritos In support of their quaiiulceiion, 
alto COfTlrTflInity & vortlattlon of their original admib Card, photograph, 
sigririturo, hsndwshingoic. 
The roll numberinre arranged In ascending order. 
0200161 0200307 0200335 0200447 0200617 0200724 0200726 
0200800 0200965 0201247 0201440 0201495 0201621 0201634 
0201641 0201675 0201760 0101509 0202192 0202241 0202301 
0202455 0202712 0202163 0202764 0202754 P203033 0203245 

10204485 0205231 0205474 0205511 0205625 b205658 0206156 

The candidates arodirected to report for the obovo eald vorliicntton 
on 30/04/2002 at 10.00 hrs. in RRO ottico, Mumbei Cenlrat, They are 
also being indlvldueiiy Intimated, 

The crindidinhis nrc roquirort In hrIn0 all thoir orlqinril mnrh ehnnt.t 
trial r:rlIlitlr:nnlnr, iii tl.9 C trial ill Ar:t Alrtirarriicoairip in tho Oioeni 
MOchiF,inclrir.ai herb, I he cnrrdirJtrI, bokrnglrrg to SC/ST and OIIC 
atrouid bring Ihuir original carte Certltici, in prescribed format, in 
case of OI3C C5ricji(tflbo5 the Caste Cortillcetos should be current 
and not more than one year old and ehouid have clauee of non. 
creamy inynr. Cendidetos Should also bring Ihoir original coil toIler of 
written oxaminiion along with the coil toiler of verllicaiion. Any 
Candidate coming f o r the verificatIon wlihout compl.t, documents 
will be returned back. 

White ovirry care has boon trihen In preparing the result, the Railway 
fiocruiImori rloard rosorvos the right to roctity orrore and omissions. 
If nny. 

CHAIRMAN 

EN II 38 

IN .1  L1  9 X  013 
 Ma 

ADMISSION 	 &EM tE  2OO 
(I) hi BA . 4 S•ot Ill Meelsi of 

Agri.bumne,s M9i iMAilMi - Semester, 
ltJPRQOpftpq1b ...MJ4E:' Oil" (Hon,) . 8 Se.rno,leni 

7_lP.U.AI( t'ROQftANMES :. hI U Sc Anthropology • I Semi 
f Lfsary 8 Intormt,,n Sr.icnice iM 1.1 Sc i • 2 Srmeiiyrs 
AOVATE ?RGRAMM :. flachelor ot Lrbrsiy S lrrttrm,i'on 
Ii s. 	• 2 Scmr'ulrrn 

4iJr1:HI 4[ 
P,.QJ.PPUTLROGRAM.MtS : Ii) Musler 01 t'tAnlc ltentih Birch - 
)i'log Design & Moitogement I (Mihl) . 4 Semi (2) Mailer Of Fr.trhc hlralitr 
i)rnnclr ii itrrxo1 iica'Ihl (MPh) .4 Sean (3) Ma;lcr of Pr.ttc Ileafth Branch. 
iii 4 Sans (i Mioicr oh ttdAc irwie Drench. N(Fks!tlt 
Syt Mgti(tnllll'i.4Sernrtleo 
Vi1JTfR.9MQU,h1Ipgojt.Jijj :• (I) B Sc Mecsi l,ib Technology 

rnni3ifli'uft 
13  

:- )i( hi Sc Ilnochemistry ' I Semi 

1 2) M Sc Otolech . 4 Semi (3) hi Sc Microbiology . I Seme 
4) hi Sc M.nlhcmatics • I Semrtyi 

(I) B Tech Buoiech (Genelic 
Errgtnee(nrg) . 0 Semi (7) B tech itioicch (Biechemicai Technology). 0 Seams 
13) B tech floiech jinduslniel Microbiology) 0 Semi (I) B Sc (Honl) 

0 Sr"no ii B Sc (I oil flotienrr.tr y  I Sunin (f,( It Sc (I rw, )  hi ,e., • B Sema (1) ii .c (Hun,) Mthrjrn;iiici . (I Seronoicri 
• 

 
to prog'amme moOt trhciy to be cloned by July 2007 (subiecl to the pmovsi 01 NC1E) . look for idyeir'remn,ni, in April .  may 2032 

Apfcoiion Fermi ewIi'io'pectun.uie nynirEntle xi iSa tinnioeiiiy counter 	on 
puynienl of Iii 2f0/ or by rod tliroi.jlr honk thntl ni Fin 300/. in ievolii at 
ttrqnlior, AIOhi*J III Agreutturol tn,iiiutn • Deerucil Unwercily. paynbtn at  Sill, 
Mi hiio,reh (Cab' 2C6 )  taxi dii s  of rec.! ring completed forms withoul 
tat, (a.: zr May 2001 4JilndJa Enhance Test vvilib. field on IS' Jun. 1001 
• Adi.. NO ,senn taos., 	Or. e.'vj,.i Herb,,1 (RaglaIrer) 

NNMBIINTERIA.P,2001.02, 	• 	 ,t3at;d : 2203-2002 
rd1PLOyfrJIi5NT NOTIcp 

Appticrliorrs are mound Ibm the eligibl, candidate, for the boliowing 
posts Iota durailori oIl year 6 months on contract basis: 

CI, 	Deultiristlirir I Cnrminntlrlatert Pay 	• 	 No, of 
lb . pouts 

• ......................................................... .... 
	 - 

I. ASS1'.RESEARCiI OFFICER 	. 	 I tURi 
El cenriul l3oliIltc,tlon: IA Sc . lot Oin. in lire 
ScIrulcnslAn1Ii,opoin5y And P0ltclniy In Irhigu 
Oeslrabt. E.pnnience in cerrylne our Comnrurmtry 
bored sum, 
Consoiidarcri pay @ Ri. 9,29/-. p.m. 

. RESEARCH ASSISTANT 	 I (SC) 
E s.nitai Oucitllcotlnni: U Sc . in Snr.ioIoItyr 
Foods C li,lirtiun arid Pioiiccu1i.y 'I l CIu'tlr 
Consoiidirnid pay © Ri. 6,435/. p.m. 

C 01160 1 cs 11 ,1,51 tin wII.cg lu dilly out r- .Imn, ,vr' 10100 in rot nines or Abjure 
Pn,,rinnl, ii, r.,ilIn , :I,i,n 1,1 'inl.l i 1 .ti . tiIn ,,,,,r',r,,p', '''fly s"s,r ul,n., no darn  dh 
Cflh , 'fll or :n,',r,r,iln, iunt,i, II 21,1 Aii , .I '0,10 n,I,l,n,.r,r In ArI , .,IiI,InrI,ve 011,cnr. 
NoIorii.'rl bIi,lr,I,o,r l.(nn.tiilino Durrau. l fA,l,imiitl IlillIlole 01 fbI, lion, Jiui,ai 
0srnnrzr. Ilydernt,nd.7 yo should be SolarIS yes', and rela,or,on mr case of 
SC,STIOOC con/del,, .,,, flu,. 

tan- • 	• 	ADmearsanAnivE OFFICER 

EN Il 103 

. . . No. DCo/(E)20Srs2/P,,hv/l7N 5  
flav.,nm.nt rib india 

, 	

Mlnlstrydf 
Home Affairs 

Office of the DIrector of 
C.naua Oporet)ois, Assam 

G.S. Road, UIubyI 
Guwahati . ieiooi 

It Is progrodUdbo fill up few pouts 01 Data 
Entry OpersIor, Gradi 'O• In the .&* 
of pay Of It,. 4500-125.70001u P.M. In 
the Data C.nbs of the Oimectoqat, of 
Census Op.ratlont, Asasm, G . S. 
Road, Ulubaib, Guwahsli 7 by 
appointing cuitabte officials of Cintreif 
Stale Govt. by trenster on deputabon 
bash,. Th. inItial eppolninrent w'dI be lot 
e period at one year or III such tIm, Bra 
poaba are filled by direct raceulltn,nt 
sub(ect to the approval from the 
ScreenIng Commill.. whlcttsv,r Is 
earlIer. The eligIbIlity condItions are 
hi(icaleri betr,w: 
Mama £ Cisesillostlon of post: Data 
Entry Op.r.lor, Grade 'A'. 
General Central Servic. - Group. C. 
Non Gs.Zatl.d. Non Mintitenlsi, 
Scat, of Pay : Pa, 4500-126-10001. 
P.M. 	 • 	. 	- 

Etigibilily Conditionet 
(a) C.ntraty5tele Government 
Employees 
holdIng analogous pollS or with S(flve) 
yOOnS reguins Selvici in the pay scat. 
of Pa. 4000.I00.6000/. P.M. of 
equivaiortt 
fbi Possessing the qualifications and 
ernpsrlance ptesc,Ib'ed fo r di,act 
iacmuil, 
(I) Dirhjros of a hacogribeed Urrtv.ieity 
or equlvat.rrt. 
(Il) One yew e.rtlflcafe of proftciancy 
In Computer from a recognised Govt 
Insulution prei.rebty '0' level CeSticate 
iecognhs.d by Dips, of Ei.ctronlca In 
'God. 01 innS.. 
(lii) A .pesd nob las, than 5000 key 
dopresslorri per hour for data enVy 
work. 
(iv) Ohould quality in the psraonal 
Computer skills lest 
Hole : Preference will be given be 
lho.e who poise,. Degree with 
Sciorrc,. MAthemaf Its. Commerce, 
Stslletics, Economics. 

The pay of lbs official selected for the 
post will be iegm.ttaiad In accordoerce 
with the provisions contotned In the 
Oepartrnsni of Personnel & Training's 
O.M Nun. V12J87.EatI.(Py (I) dated 
29.4 88 as amended from area to time 
The fi etiod Of depulsllon inciuding the  
period 01 deputation in snot/tsr excanje 
post held Immedialely preceding In the 
same on other Oragrbsakoniepw brent 
shati ordinenliy not axce.d 3(thlse) 
yeuis. 
/tpplicoboni of tuibatbe official, who ao* 
eligible, wIlling and who can be spoKed 
may be forwarded IC the undersigned 
In the proiotma as per Aeumsxur.-I 
within six weeks from the date 
of publication of adv.rtls,m,nt 
olongw'ilh their CR Dossiers tom the last 
S(tive) yeats and vIgilance cisatenc, 
c.rlllicel..Ths eppticeilone receIved 
after the peescribed date or without 
CIt DosninosNlgltnnceCieazance will 
1101 be enlerlelned, 

Du'Scior 01 Census Op4rsli0mia 
I ll1,mi,n 	 !0,l,in, (i'i)rit.,ti - 

2 it:nln 't ltliilr 	 Arirr7eri,o, I 
3 Educahionat & 01Mb Ouatih,calions 
4. Dale of Entry I nfo Govi.' Service: • 
6. Designialion of the post at pr'essrri:' 
8. Data from whIch the present post is ' 
timId On iow,lnr bn.oi, ' 	

'.'. 	 • . 
,'. Whether lierirriulerit/tsIoIpuoaIy,.' 

Whølher SC/ST  
Scale 01 pay of the preSent poll:' 
Presenl pay' 	• 

If. Dcliiis of eepari.nca 
I. Post held 	 0 

2.Pemlod:From To 
3. Scale of pay 	 ' 

4, Nalurs of wutk done in details 
Data ' 	 Signature of the applicant 
Certiltcsle lobe gIven by the Head 

of OltIcs of the Applicant 

I' II to cOrlifiod that the pcnmticur.ams 
lUIniIin't by the ollicioi ame corro'cr 
2 Iti coil,t,ed that no dlicipllllOby cola 
Is eiilnqr pendIng or conbemptdlaij 
Irgoinsi the appiicanl saId itO/she I, deal 
from the vigllerrce angie. 

ibsad of Gilt. 
dovp'3b01(m2l)200l 	EN 1/8e 
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TRIBUNALS IN THE cTRAL ADM!t4ISTRATIVE 

GUWAHhTI BCH: GUWAHATI. 	5. 

OANo. 70 o20Q 	 L f 

&iti Ratna Bhattacharjee & Another - Applicant 

VS 

Union of India & Ors. 	 - Respondents 

F' 

• 	IN THE MATTER OF : 

An additional statement in connection 

with the rejoinder submitted by the 
• 	 applicants in reply to the written 

5tatement of the respondents. 

The applicant above-named 

Most Respectfully Sheweth : 

1.'- That the, applicants submitted their rejoinder 

In reply to the written statements submitted by the 

respondents. In 'the said rejoinder the applicants 

pointed out cátegoricaliy.in paragraph l• at page 6 

that there e six clear vacancies for the post of 

'Data Entry..Opárator. It was aléo àategorically stated 

that the applicants at least could be absored/ 

appointed/accommodated against such existing vac ancies\  

of Data Entry Operator. 

That in view of the fact of existence of such ? 

vacancies for the post of Data Entry Operator and 

the applicants are willing to serve against those 

posts, the Hon'ble Tribuna.l was pleased to direct 

the Respondents not to fill up those vacancies of 

Data Entry 0 erator. The said order was passed on 

/ 	 20-6-2002, 

• .2/- 



2 

-2-. 

That the applicants being out of job, with the 

hope that Computer education with some workable knowledge 

of Data Entry operation etc., may help them in getting 

job, the applicants joined the course of Computer 

educatiofl and learned the process of Data Entry Operation 

etc, from the Institution namely Kamrup Info Solution 

Pvt Ltd. on completion of training for six months, the 

said Institute issued the Certificates on 4-6-2002. 

The copy of the aforesaid Certificates is 

annexed as Annexure - P and G, respect ivel 

That the applicants are now possessing the knowledge 

of Computer operation particularly on Data Entry, Module, 

Windows, M.S. Word, M.S. Excel, M.S. Power Point, Internet 

etc. Therefore, they are quite eligible for appointment 

against the., posts of Data Entry Operator. 

'It., Is also :pertinent to mention here that the 

Comptroller & Auditor General of India, vide Circular 

No. NGE/68/1998, Noi, 1334 NGE(pp)/55-98 dated 16-12-1998 

laid .dn the:  relaxed nozns and eligibility criteria for 

appointment to the post of Data Entry Operator. According 

to :said Circular, a Matriculate clerks with two years 

regular service in the grade who possess the speed of 

not less than 8,000 key depressions per hour for Data 

Entry works shall also be considered for appointment to 

the posts of Data Entry Operators. Under these 

circumstances, the applicants being graduate with 

experience both in service and in Computer operations 

are doubtlessly eligible for appointment against the 

said posts of Data Entry Operators, 

S, 	That the foregoing statements may be treated as 
statements made in the rejoinder and also may be 

considered while hearing the matters on merits 



; 

-3- 

6.. That this petition has been me bonafide and 

for proper adjudication of the matter. 

In the premises aforesaid, it is, therefore, 

prayed that Your Lordships Would be pleased 

to hear. the parties, peruse the records 

and shall also be pleased to direct the 

respondents to consider the case of the 

applicants for appointment as Data Entry 

Operator against the existing vacancies 

and or pass such further or other order 

or orders as Your Lordship.s may deem ft 

and proper. 

. 



- 	
I 	- 	- 

VERIPI.CATION 

We, Smti Ratna Bhattcharjee, D/o Late N. P. 

Bhattacharjee, aged about 42 years, resident of No. 5 

Ferryghat, Pandu, Guwahati-12, Dist. Karnrup, (Asarn), 

and Sri Karuna Ram Das, 5/0 Late Holi Ram Das, P.O. & 

Viii. Borkhola, Dist. ta1bari, (Assam), do hereby 

• 	 solemnly affirm and state that the statements made in 

Para 	 S 	 are true 

• 	 to my knowledge and belief, those made in Para 3c>-4 Lt 

being matter of records and 

• 	I. 	true to my information derived therefrom and the. rest are 

J 

	

	0 my humble subnission before this Hon'ble Tribunal. We 

have not suppressed any material facts, 

And we sign this VerIfication on this, the 5th 

day of Axgust,, 2002 at Guwahati. 

Rd 

DEPONTS 

' •-__ 

•0• 



(A DIVISION OF KAMAUP INFO SOLUTIONS PVT. LTD.) 
R. G. Baruah Road, Guwahati - 781 005 

Y JIM 

MR 

Tis certificate is awarded toj 

on the ay of the month 
in the year two thousau1andT 7o 

 forsuccessfuffy 
cOfeting tite course ofCd141icct 

L 	( cc 

MODULES COVERED: 

MS t)cct fS-xJ 

our centre. 

mo tt'O 	
LU. 

' 	 0 

DIRECTOR 



Eu-E- Cf  

cIfrJJ 
(A DIVISION OF KAMRUP INFO SOLUTIONS PVT. LTD.) 

R. G. Baruah Road, Guwahati - 781 005 

I 

K-M 
I 

I 	I 

This certficcite is awarc[ecItoM, kww,va 

on the 	/ 4 	Lay of the nwnth aozz 

in the yeartwo tliousancCand 7'o _ forsuccessfuffy 

p thig the course 	 2 Ca7n/ozJ 

m2 r C 0 &x A144) 	fr
o)71 

 ourcentre. 

MODULES COVERED: bG EJy MOdLIib  
no 

rulmin 

i7s-.wd, ic-4 
i- 	 J&'4nJ 

DIRECTOR 

ir 


